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PARLIAMENTARY DEBATES 
(Part I-QuestloDS and Answers) 

OFFICIAL REPORT 

509 

PARLIAMENT OF INDIA 
Saturday, 12th Augu8t, 1950 

The H OU8e met at a Quarter to 
Eleven of the Clock 

[MR. SPEAKER in the Chair] 
MEMBER SWORN 

Shri A. E. T. Barrow (Madras) 

'ORAL ANSWERS TO QUESTIONS 
B.C.G. CAMPA.IGN 

*305. Shri Xamath: Will the 
Minister of Realth be pleased to 

state: 
(a) whether it is a. fact that the 

B.C.G. campaigp has been stopped; 
and 

(b) if so, the rl~asons therefor? 
The lIiDiBter of Finance (Shri O. 

D. Deahmukh): (a) ~o. On the con-
trary, the B. C. G . vaccination cam· 
paibn is being intensified and expand-
ell on a mass scale with a view to 
reducing the incidence of Tuber-
culosis in India. 

(b) Does not arise. 
Shri Kamath: Is it a fact that in 

the United Kingdom certain deleter-
ious effects have been observed 8S a 
result of this B.C.G. vaccination 
and that this campaign in England 
has been suspended pending further 
research on the drug? 

510 

Shri O. D. Deslml1lkh: I have ))0 
information on the subject. 

Shri Kamath: Have any deleter-
ious effects been brought to the 
notice of the Government in India 
as a result of this vaccination? 

Slut O. D. Deshmukh: No, Sir. 
It is intended to expand the opera-
tions. 

Shri Xamath: My point was 
whether any harmful effects of the 
drug have been brought to the notice 
of the Government? 

Shri O. D. Deshmukh: No, Sir. 
Shri Rathnaswamy: May I know 

how many people have been so far 
vaccinated with B.C.G.? 

Shri O. D. DeBhmukh: Some in-
formation was given in answer to a 
question asked in the previous ses-
sion. By the end of December 1949, 
448,721 people were tested and 
157.433 were vaccinated. By the end 
of June 1950 the number of people 
tested was 1,450,000 and the num1)er 
of people vaccinated was 425.000. 

Shrl 'l"yagl: Are we getting any 
financial aid from the W.H.O. with 
regard to this campaign? 

Shrt O. D. JJaehmulrh: Yes, Bir. 
Shri 'l"yagl: To what extent? 
Shri O. D. DelhmUkh: I have r.o 

information about the financial 
assistanoe. 
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Shri KilhorlmMau T11pat.bi: What 
is the total amount so far spent on 
this campaign? 

Shri O. D. DeahmUkh: I have no 
figures of the total amount spent. 

Shr1 Xesava RIo: What are the 
resulte of this campa.ign? 

SIu1. O. D. Deahmukb: The results 
of the campaign are assumed to be 
beneficial. 

Shrt ltarunakara. Menon: Is there 
any difference of opinion among l.he 
doctors of our country regarding this 
oampaign? 

8lu1 O. D. Desbmukh: That is 
covered by the answer I ga.ve just 
IWw. I have n9 information that it 
is otherwIse than beneficial. 

Dr. Deabmukh.: What is the 
approximate cost of each vaccination? 

Shrt O. D. D8Ihmqkh: I want 
notice of the question: 

IBWlN HOflPlUL, N:EW DELRI 

-308. Shrt ltama.tb: Will the I' 
MiDlster of Bealtb be pleased to 
• tate : 

(a) whether the attention of Go-
vernment has beeu drawn to an 
Itriicle captioned "A New Delhi 
Diary" in The People (an English 
weekly of Delhi), dated the 2nd July 
196O; and 

(b) if so,. whether the alJ~gation 
f9.~e therein 1.0 the efieot that the 
medical supplies in the Irwin Hos-
pital, New DeJhi, Bre sold in the 
market, and that p~ticnts are given 
f~e mixtures, tinctures, etc., is cor-
rect? 

'1;'he ~ of :r1DQC6 (~ o. 
1:).' ~~: (a) Government 
h&ve seen' the ~ referred to. 

Ch) Government \Ulderatand that 
there ill notrutb in the allegation 
made in the article_ " -, , 

DIl Yurt .... : Have any com-
plaints or repons reached Go~m
mento that. the Honorary Opthalmo-
JaFn 01 the Inrin Hoapitial used to 

issue prescriptions without mention-
ing the contents or the ingredients. 
of the prescriptions? 

Shri O. D. Deshmukh: I do not 
know about this specific complaint 
but in regard to the allegation made 
here no complaint has been received. 

Shri Kamath: Has any complaint 
reached the Government that t,he 
medicines dispensed under prescrip-
tions of this honorary doctor of the 
Irwin Hospital bear the label not of 
the dispensing chemist but only some 
indication of the doctor who prescrib-
ed the medicine? 

8M O. D. De8hmukh: I am sorry 
I ~ unable to follow the ra,ther in-
volved allegation. 

Kr. Spe~el': The innuendo seems 
to be tna,t the labels on the bottle 
were intended for giving publicity to 
the doctor who was prescribing. 

Shri ][am.ath: Not the name of 
the dispensing chemist: it must be 
done under the rules. 

Kr. S~&f: I am referring to 
the innuendo of the hon. Member . 

Shri O. D. Dfihmukh: The Direc-
tor of Health Services, Delhi has 
reported that he has made surprise 
insoections on occasions when the 
dispensing of medicines was going on 
and he detected no fraud. 

Shri Deehbandhu Gupta: May I 
know whether after the pUblication 
of this allegation in the pap~ llny 
enquiry was held and whether the 
writer of the letter in this paper or 
i~ Editor was asked to give further 
iuformation on the point? 

Shri O. D. Deahmukll: To my 
knowledge, no, Sir. 

Dr. K. V. ~ 8ft&; May 
I knOw whether. any Advisory ColD-
mittee of officials and. Don-oftici"la 
has been appointed to watch t¥-
workmg of thiJ II,oaJlital? 

1DIzI G. D. ~~. ~ 
out of auch oomplaints or otherwiSe t 
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Mr. ., .... : Will the hon. Mem-
ber clarify the question? Does he 
want a committee to investigate 
questions arising out of the com-
plaint or otherwise? 

Dr. •• V. -.adh.Ira Siva: I 
mean generally: 

Shri O. D. Delbmulrh: I want 
notice of the question. 

J)r. •• •• J)U: What is the total 
number of beds in the Irwin Hos-
pital and what is the total amount of 
purchase of medicines and stores for 
.he hospital? 

Shri: o. D. Duhlllukh: I do not 
know that it arises out of this parti-
cul8l' question. 

Dr. •. •. ·DIs: May I know 
whether there ilt a special employee 
in charge of the medicines? 

Sb.r1 a. D. Detdl.mukh: The em-
ployees in charge of the Dl~cines 
are the dispensing officials. 

Ilr. II .•. ~: Am I to under-
stand that it is the comp'ounders who 
dispense the medicines are in charge 
of the stores and no doctor? 

Shrt 0. D. D~11kh: There must 
be some one in charge of the stores 
and some one in charge of the medi-
cines currently used. 

Slut aautam: When this allega-
tion was brought to the notice of the 
Government did Government iSSllE' 
any contradiction to the preas after 
enquiry? 

8M O. D ..... ukIL: No, Sir. 
1'rot. Ii$. J;,. SN8fDa.! Will the 

Government enquire fl"Qm the Editor 
of the paper the source of his infor-
mation and will GO!iet"Bmenl -.ake 
enquiries inw ~ iruth of it? 

Mr. Speaker: What he is suggest-
ing ~, that GO:R'emJ,)lent UlIloJ raW to 
the Editor of the "People" and: then 
make enquiries 7 

SlId 0. .. ... •• l1li. I GinIE 
that may he ach1sal&le, beoause he IIIas 
ginn the ..me .htn. 

MIr.t7.dY .AmcB.AJ"1'8 (AoomD'fS) 

*10'1. Shli SidlLft: Will the Mimis-
ter of DefeJ;l.ce be pleased to •• fie: 

(a) the numoer of acddents to 
military aircrafts from 1st January, 
1900 to 80 June, 1950; 

(b) the loss of life and property 
resulting therefrom during the period; 
and 

(c) whether any enquil'ies have 
been instituted in ihis rellPE'cfI and if 
so, with what result? 

'1'b.e J(\Dister of J)efaee (Sardar 
.aId" S~): (a) and (b) I regret 
it would not be in the publio iDien.it 
to disclose these particulars. 

(c) As explained in my answer to-
{)a.r1J (e) of Starred Question No. 141 
asked on the 4th February 1949, 
every flying accident is thoroughly in-
vestigated. The number and 08UINl8 of 
these accidents are reviewQd periodi-
cally and approJ;>riate action is taken 
to prevellt their recurrence. 

Shrl S1dhva: In reply to parts (a) 
and (b) of my question, am. I to 
understand the hon. Minister to say 
that it is not in the public interest; to-
disclose the information? 

samar Baldey Singh: If the hon. 
Member is insistent on having the 
information, I am prepared to give 
it to him privately. 

SIm 'I'y&li: On 8. point of order, 
Sir. The hon. Minister for Defence 
always comes with a set answer that 
it is not in the public interest to dis-
olose tbe informa.tion. 'l'here ia no 
question of' any valuable informa,tion 
reaching the enemy. We are only 
asking U1formatiol1 about natural 
accidenii1. 

.... SpeaPr.: It ill be~r to pro-
ceed on the $SslUIlptlon. that, ~n 
a responsible Minister of Government 
.~ filM i. it not in ~e public tate-
teet to cjtlOloee the iDfonqa"nj fIbID 
must be some reason behind!.. B 
"hould be the duty of Members to 
,~ly'~ ... ; .... ~. 
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are, and if they are dissa.tisfied· with 
his explanation, then bring the 
matter to the House. I do not pro-
pose to enter into an argument as to 
whether the Minister's reply is pro-
per or not, or whether he has exercis-
ed his discretion of not disclosing the 
information correctly or wrongly, I 
myself don't know. 

Shri Sidhva: May I know whether 
any accident took place to an aircraft 
used for training purposes soon after 
It took off. 

Sardar Baldev SlDgh: If the hon. 
Member wants to know the details I 
'8Dl prepared to give it for his per-
:8onal use. 

Shn 'l'yag1: Is any compensation 
paid to the families of the boys who 
as a result of these accidents are dis-
abled or get killed? 

S&rdar Baldev SlJ1gh: The ques-
tion of compensation in these acci-
dents, 88 the hon. Member knows, 
does not arise. They get the benefits 
which are contained in the rules 
prescribed for the services. 

Dr .•••. Daa: Is it a fact that 
~n Rccolmt of the frequency of these 
accidents, the Defence Ministry has 
req\lested the Ministry of <?om~uni
cations to set up an Inspection DIrec-
torate in the Hindustan Aircraft 
Factory under a specialist? 

Sud&r Baldev Slqh: Not to my 
knowledge. 

SrLV&B RUrNaBY, CALOtrrl'A. 

-808. 8brl Sl4hva: Will the Minis-
ter of I'bluce be pleased to state : 

(a) whether the Government of 
India have concluded an agreement 
with a. London firm of consulting 
engineers for the building of a silver 
refinery in Caloutta.; and 

(b) if so what is the total esti-
ma.ted ooat and the object of this 
reftnwy? 

... IIIIdItII' ell 7IaIDee (Dd O. 
la. DII1am1lldl\: (a.) Yel. 

(b) I would refer the hon. Member 
to the reply givell in April, 1950, to 
part.6 (a) to (d) of 8ta.rred Question 
No. 1328 by 8hri Maheswar Naik. 

Sbri Sidhva: What is the cost of 
the refinery which is going to be 
esta.blished? 

8bri O. D. Deabmukh: The total 
estimated cost of the project during 
the first and subsequent years is 
Re. 00 la.khs non-recurring and Ra. 19 
lakhs recurring, inclusive of Rs. 6 
lakhs depreciation charges. 

Sbn Sidllva: May I. know whether 
it is the intention to have the silver 
coins minted by Government during 
the war refined in this refinery: if 
so, what is the value and weight of 
the coins? 

8bri O. D. Deshmukh: The quan-
tity of quaternary alloy minted 
amounts to about 600 million ounces, 
containing about 800 million. ounces 
of silver. 

Shri Sidhva: May I know what are 
the quaternary alloys in the coins? 

Shri O. D. Deahmukh: Quater-
nary alloy consists of silver 50 per 
cent.; copper 40 per cent.; zinc 5 per 
cent.; and nickel 5 per cent. It is 
110 called because it consists of four 
metals. 

Shri Sidhva: May I know whether 
there is no machinery in our existing 
mints in Bombay and Calcutta to 
refine quaternary alloy? What is the 
necessity of importing this machinery? 

8hrl O. D. Des1:uDukh: The refin-
ing of the quaternary alloy C8DD?t 
be done in the plante that are avall-
a ble at prelent. 

SIIr1 Sidhva: What is the ultimate 
advantage to the State in establish-
ing this refinery? 

8hd O. D. DeIIlm1lldl.: Reclaiming 
of silver, Sir. 

Dr. DfNdml1lldl: What is the cost 
of ~ maohinery out of the total 
non-recurring apenditure that is 
going to be incurred? 
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SlIri O. D. DeiIlmlllrll: I want 
notice of that question. 

Prof. Ranga: How much are we 
going to pay to the consultants? 

Shri O. D. Desbmukh: I am sorry 
I have no information with me. 'I.'he 
estimated cost of the scheme is--
non-recurring, which includes build-
ings, plant and equipment is Rs. 60 
lakhR ll.n(l l"P(!l1rring lR 19 lakhR. I 
cannot give the separate cost for 
plant or for the service of the con-
sultants. 

Shri Sidhva: Has construction 
work started? If not when will it 
start? 

Shri O. D. DeShmukh: The agree-
ment was executed in May 1950, but 
t do not know when actually the 
construction work started. 

Shri Sidhva: Does the agreement 
provide for a specific period within 
which it has to be completed; is there 
any safeguard that the estimate will 
not be· increased? 

Shri O. D. Deshmukh: I have no 
information, Sir. 

NATIONAL SAVINGS CERTIFICATES 

*309. Shri Sidhva: Will the Minis-
ter of l'inaDce be pleased to state: 

(a) whether any steps have been 
taken to introduce the system of ap-
pointing authorised agents to sell 
National Saving Certificates; and 

(b) if so, when they were appoint-
ed and what is the increase in the 
sale of these certificates due to these 
appointments during the period? 

The KiD4Bter of I'iD&nce (Shrt a. 
D. Deshmukh: (a) Yes. Sir. Steps 
have been taken to reintroduce, as 
an experimental measure, the system 
of authorised agents in three States. 
11i •. , Bombay, West Bengal and 
Madras. 

(b) In the States of Bombay and 
Madras the system was reintroduced 
as from the 15th May and 1st June. 
1950 respectively. In West Bengal it 
is expected to be reintroduced this 

month. The process of appoinfling 
authorised agents is in progress. It 
is too early to as888S the effect of the 
reintroduction of this system on the 
sale of Certifica.tes. 

Shri Stdhva·: What are the terms 
and conditions under which authoris-
ed agents have lbeen appointed~ 

Shri O. D. D8Ihm1lkh: The re-
introduction of authorised agents ito 
subject to the following conditions: 

(i) The rate of commission should 
be . reduced to It per cent. on all 
sales, except on Rlil. 5 certificatell 
which would earn commission at 2 
per cent., provided the certificates in 
both cases are of 12 years series. No 
commission would be payable upon 
the sale of 5 and 7 years' certificates. 

(ii) The appointment of authorided 
agents should be lIlade by the Stat~ 
Governments in collaboration witlf 
the Provincial National Saving& 
Officers. 

(iii) Every authorised agent will 
be required to sign an indemnity 
bond with two sureties indemnify-
ing Government against loss or other 
claims that might arise as a result 
of Government money being entrust-
ed to the agent. 

(iv) Every authorised agent should 
be required to· guarantee a minimum 
amount of investment per half year 
to be prescribed by the Sta.te Govern-
ment. in consultation with the 
National Savings Officer for the 
locality represented by him. He 
should, in addition, be also made res-
ponsible for the formation of savin~ 
groups and for conducting adequate 
propaganda for the advancement of 
National Savings Movement. 

Shrl Si~va: How many Buthoris-
ed agents have so far agreed to work 
undflr these terms and conditions? 

SJuo1 O. D. DelrhmUkh: I wan' 
notice. 

SJui SidhV&: May I know whether 
any exhibition was held in India for 
the purpose of popularising fibi.. 
Bcheme and if so, with what re&1Ilt? 
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IIut G. D. DeM",",,: I waai 
'''iioe again. 

~~"'~Cli~ : ~ ~ tit ~ 
« 

iliijO ... 6 ftq1i ~ • t, ~ 
~~~tit q: fmi ~ 
:01"oiq'C!~ 'fl't","* t ~ ~ ~ .. 
~ ~ ~ ~ amft t, am: a(1R 

n"~~~~im ~ tm 
1It1l\1ll.~Ait ~ t~ 
~ t«tt ~ am; ~ it; ~ 

ani t ~p,ft? 
[Seth GoviDd n .. : Have tQeS6 

agents got to submit monthly re-
ports end, if so, are these reports 
submitted to the State Governments 
ot also to the (lovernment of India? 
] f .. ny such provision existA have the 
Govemment of India received any 
report from the persons appointed in 
May last?] 

111ft ~o iTo ~: sror ;fr ff 
~""" 1ft 1li1"i(f4~i t I 

[Sh1'i O. D. Deahmukh: I require 
I1otAoe of he question.l] 

Prof. S. L. Swena: What is the 
total value of the certificates sold so 
far? 

8h.ri O. D. D88hmuJdl: I have not 
got the information. 

Sbrt 11.. Velayudha.n: May I know 
whether any eftort has been made to 
sell these t'ertificates through insur-
ance companies and scheduled banks? 

Ihri O. D. Delhmukh: No efforts 
ha.ve·been made so far, but the whole 
system of promoting the national 
MviDgs movement is under ax.mi-
nation. 

an 'f ••• 11JlIl: May I know 
aat "the percentage of cost to 
..... eI eerti6cates on the appoini-
~ of autlloriled agen.? 

8IIri O. .. ........ »: I JDerrtion 
ed the rates. The total cost will 
depend upon the number of certifi-
c&tes they secure. 

8hri R. O. Upadlqlfa: Axe 
QQvermneni 'servants permitted to 
become agents? 

IIhri 0_ D. De*makh: They are 
not prohibited frem. beooming agents. 

8brt JI. :a. BMca': May I know 
wlaetbsr any measures have been 
taken for popularising this nlove-
ment in rural areas and if so, with 
what resulte 1> 

Shri O. D. Desbmukh: So far, I 
do not think any great sttCCess has 
been attained in popularising this 
movement in the rural areas, and 
that is one of the important aspects 
which is under active consideration 
a t the moment. 

Shri Senavane: What are the 
reasons for discontinuing this system 
ot appointing authorised agents? 

8hri O. D. Deamnukh: There were 
complaints received that undue 
preSSl.1I'e, among other things, was put 
by the authorised agents on the 
people whom they induced to buy 
national savings certificates. The 
other reason was that they confin-
ed their attention to urban areas 
where they were believed to have 
reaped rather an eMy harvest. 

8hrt BoIlavaDe: May I know if 
Government are satisfied that these 
re&8ons have disappeared now? 

1Ir. Sp&aker: I do not think that 
t·his need be answered. 

OIL. Jtanbir Singh: May I know 
whether judicial, criminal a.od 
revenue court official. are eligible 
to becoIne agents? 

Bhrt O. D. Dellhmukh: As I said, 
no officials are specifically prohibited 
from becoming agents. There is an 
idea in the ail' that 1Ve might Dl1I.ke 
u~~ C)f officers in charge of post offi-
ees in rural 8!'e68 for selling savingS 
eertifieata. 



FOtd:IGN CAPITAL 
*310. shri Kesava R.ao: (a.) Will 

the Minister of :rinance be pleased 
to s~ate the amount of foreign Capi-
tal (1) from Commonwealth coun-
tries (if) from U.S.A. that has been 
invested in this country during the 
current y~ar? 

(b) A~ there any reqtiesta for id-
vestment pending with Government? 

(c) Has 8by fGteign capital been 
invest.ed on joint enterprises of 
Indian nationals and nationals of 
other countries? 

The KiDiI* or l'IDance (SIlti o. 
D. Deshmllkh): (a) Rs. 23 lakhs 
have been received in remittance 
f.!"Om the United Kingdom for the 
purpoSe of investment between the 
1st J anua.ry, 1950 and the 30th June 
1950. There has been no remittance 
from any other country for invest· 
ment. 

(b) A number of such requests are 
untler consideration. 

(c) Yes, Sir. In fact. about half 
the amount of Rs. 23 lakhs was 
invested in joint enterprises. 

Shri Xesava :aao: Is it not a fact 
that there is poor r£'sponse for our 
requests for foreign investments? 

SIlrt C. D. Deshmukh: He can 
draw his inference from the figures, 
but that should not lead him to 
draw conclusions as to the future 
possibilities. 

Shri Kesava Rao: )Iay I know 
what is the average percentage of 
return on foreign capital invested in 
lndia? 

Shri C. D. Deshmukh: I do not 
think it. will be possible to answer 
this question without very prolong-
pd rp,""lIreh. 

Prof. S. If. Kiahra: To what ex-
-t~nt have these ne!!otiations for in-
"VeStment of forei~ capital been 
carried on at Government level and 
to what ext.ent "at' private level? 

IIhrl C. D. ~.: Thai 
ag~in involves giving a list of CUgt! 
whl'ch are under consideration b; 
Government. I have no infonnatioil 
here with regard to specific CSSe8. 

g ~ ... : q ,,~~~ 
~ tL° io ~ ~ '" arrtn t ~ fftPr 
~~~~t? 

[Seth GOV1nd x;-.... : How has ihis 
sum of rupees 23 lli.khs .recei"ed here 
from the U. K. been utilited?] 

Shrl d. D. Desb.m1Ikh: I am sorry 
I . ca~mot ilIisw~r this qdestion iri 
HIndI. Assembling and Iilsnufac-
turing of motor vehicles; manufactUl'e 
of tin. boxes; composite containers ; 
coIla~slble tubes; blending and, 
packElg of tea for the Indian marke$ 
and lamp manufacture. 

Shri Kamath: Arising out of answ-
er to part (b) of the question, to 
whi.ch . countries· or which foreiglJ 
c?pltahsts do the pending applica-
tIons refer? 

Shri C. D. De8.hmnkll: U. 1\.. 
-four companies; U. S. A.-two 
companies; U. K. and U. S. A. 
combined-two companies; Canada-
one company; Switzerland-one com-
pany; Holland-one company; 
Holland and U. K. combined-one 
company; Pakistan-one company; 
U. K. , Australia, Pakisa~ Rnd Africa 
cornbined-one company. 

Shri Kamath: Is there any propo-
salon the part of Government to 
offer any further inducements to 
attract more foreign capital? 

Shri C. n. DeaJu:i1ukh: The indu-
cement might consist of the consi-
deration of. factors which at the 
moment stand in the way of attract-
ing foreign capital. such as the con-
clusion of a treaty of friendship, 
commerce and navigation; taking 
steps in respect of double taxation 
and generally regulating the inoi-
dence of income-tax and giving more 
iIi the concessions which are still 
current. 
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IbIl Br&jeIb- PraIa4: Is the 
hon. Minister in & position to state 
~e euet amount of American inv:est-
mentmade in this country SInce 
15th August, 1947? 

8hri O. D. D8Ihm1lkh: No. 
Dr. ])eIbm1lkh: May I know if 

the caleula.tion of the foreign invest-
ments in India. is complete aDd if so, 
what is the total. amount of foreign 
capital. invested in India? 

8hr1 O. D. Deshmukh: The report 
on the census of foreign assets and 
lie.bilities which is being compiled by 
:the Reserve Bank will take a few 
more weeks for completion. 

Shrt BatbDalnmy: Wha.t speci-
:6.c steps have been taken by our 
~vemment to a.ttract foreign 
capital? 

8hr1 O. D. Deshmukh: I have 
already answered. this question: 
apart from declaration of Govern-
ment's policy in regard to foreign 
ca.pital, we shall facilitate remittance 
of dividends and offer other induce-
ments. 

Mr. Speaker: Next question. 

HmDI IN BHOP.&L 

*111. "1"hIkar La! 11D&b: Will. the 
Minister of ltates be pleased w 
state whether it is a fact that the 
education of Hindi knowing students 
in Bhopal is being halDpered du(' to 
the fact that the teachers there do 
Dot know Hindi? 

fte Xin'", of Home .tJIalrB and 
tile lta_ (Iarclar paW): It is true 
that some of the present teachers in 
Bhopal still teach certain subjects in 
Urdu; but periodioal Hindi t.ests 
have now been prescribed for them. 
All new entrants are requirAd to 
possess a knowledge of Hindi. 

'I'h&br La! 8tqh: What is the 
percentage of Hindi-knowing teachers ? 

8ardar PaW: The percentage i8 
'ftr1 small as a very large number of 

the teachers were Urdu-knowing 
ones because the administration was 
such. 

T.B. IN BHOPAL 

*311. 'l'hakur La! SiDgh: Will the 
Minister of He&lth be pleased to 
state if it is a fact that T.B. case& 
are on the increase in Bhopal and 
what steps are being taken to check 
the disease? 

'!"he IIiDister of l'iDance (Shri O. 
D. Deshmukh): There are no exact 
statistics to show if T. B. is on the 
increase in Bhopal. Main reasons 
for incidence of T. B. in Bhopal are 
the same as those for the occurrence 
of the disease in other parts of Indiar 

namely, over-crowding, malnutrition. 
paucity of anti-tuberculosis measures, 
and lack of adequate beds in hospi-
tals or sanatoria for the segregation 
and treatment of T. B. pat.ients. 

Steps taken to check the disease ~ 
Recently a T. B. Clinic in the Hami-
dia Hospital has been opened, and 
an Anti-Tuberculosis Association hu 
been formed. It is understood that 
proposals for a loo-bedded Tuber-
culosis Hospital with specialist staff 
and reorganisation of public health 
services are under the active conside-
ration of the State Government and 
that a. Tuberculosis Officer is shortly 
to be appointed. The introduction of 
B. C. G. vaccinat.ion is also under 
consideration. 

Thakur Lal Singh: May I know 
the numba!' of deaths in the Star.e 
on account of T. B. in the years 1948 
and 1949? 

Shrl O. D. Deahmukh: 2135 
deaths from tuberculosis were regIs-
tered in 1948. and in 1949 there were 
2496 deaths. 

P.T.O. CoNCESSION 
·313. Bhri lteaava Bao: Will the 

Minister of Home A1IairI be pleased 
to state when it is propos~ to re-
introduoe the P.T.O. concession to 
Government Servants which was 
withdrawn 88 a matter of economv 
for one year in October, 1~9? • 
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U1e States (8&rdar Patel): The hOn. 
Member's attention is invited to the 
reply given by me on the 14th April. 
1950, to Shri Kamath's starred ques-
tion No. l707-A on the subject. The 
position still remains the same. 

Shri Kesava B.ao: What is the 
amount of money saved by the dis-
continuance of this P. T. O. con-
cession during the Iasb year? 

Sardar Patel: It is not possible for 
me to give the figures now. 

Shri Xesava B.ao: May I know 
whether there is any request made 
from Government servants- for reviv-
ing this concession? 

Sardar Patel: Not so far as I 
recollect. 

GUN SALUTES 

*314. Lala Raj Xanwar: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) . whether any changes have 
been made in the sRlute list which 
was in force prior to 15th August, 
1947 and if so, what those changes 
are; and 

(b) the number of gun salutes 
fired on the occasion of the publio 
arrival or departure of a head of a 
foreign State visiting India? 

The KiDister of Home A1ra.frs and 
the States (Sardar Patel): (a) and 
(b). I lay on the Table of the House 
a stRtement giving the information 
asked for by the hon. Member. [See 
Appendiz IV, annezure No. 15.J 

La1a Raj Xanwar: Is there any 
proposal to abolish these gun salutes 
as 8. measure of economy? 

Bardar Patel: There is no econo-
my involved in it and lJO change is 
contemplated. 

Lala Raj Xanwar: Are gun salutes 
fired in honour of distingnished per-
sonages in other democratic coun-
tries? 

SardIr PaW: We don't follow the 
pattern followed by other countries. 

Sbri Gb.aMoPI4hJaJ: What is the 
cost of each gun salute fired? 

AGBOBA REpORT 

-815. Lala Raj Kanwar: Will the 
Minister of :lduca.tion be pleased b 
refer to the reply to part (c) of my 
starred question No. 1>9 asked on the-
24th February 1950 und state whe-
ther the Agroha report has since been 
published in Ancie·nt India and if 
not, when is it likely to be so pub-
lished? 

The Deputy Kinister of Oommu-
Dicatlons (Shri Xhurshed Lal): The 
report on Agroha excavations has not 
yet been published in Ancient 
India. As the work involves the 
bringing together of much material-
from different sources, it will take· 
some more time before it is-
published. 

Laaa Raj Xanwl(: May I know 
whether a copy of this report will be-
placed on the Table of the House· 
when it is published? 

Shri ][h,urshed Lal: If a.nd when. 
it is published, certainly. 

Lala Raj ][anwar: Is there any 
doubt about its publicatiOn? 

Shri Xhurshed La!: I said it will' 
take a considerable time. And r 
can't prophesy when it will be Ollt. 

Lala Raj Xanwar: Are Go¥ern-
ment aware that Agroha. is consider--
ed to be the ancient home land of 1\ 
large and important section of the 
population of this count.t'y? 

Shri Xh111'8luld Lal: I am glad to· 
leanl it from my hon. friend. 

Lala Raj Xanwar: When will it be· 
feasible to lmdertake a detailed sur-
vey of the Agroha nlins? 

Shri XhUllhed Lal: Sir, thel'e are 
various difficulties in the wav. The· 
difficulties are that while th; phobo-
graphs of the excavations are avail-
able in Delhi, the drawings which 
were stored in the old offioe of tbe 
Superintendent, Arcbaeological Oftlce-
Frontier Circle Lahore, OD the eve or: 



pai'tit.mn ~ id ¥edeiVM hy tfte 
Departm~nt of AYchll!ology, and 
under the partition agreement all ex-
hibits which were in the respective 
muse1i!nB either in India or in Pt.kis-
tab on the 1st January, 1947, re-
meinM in the country wher~ the~ 
'\\ ... 

PtrBtIO LtBRAkV IN D:&LIri: ·'1.. :r.da BIoi KalaW&I': Will the 
Mthillter of JCduciMton be pleaged to 

'1Itate whether Government have 
under oonsid,eration any propos~l to 
esti.blisba J?llblic Library in Delhi 
or New Delhi, Qnd if 81), at what 
lltage iF; the matter pending? 

fte Deputy lDDiat&r Of OOmmuill-
·cUiau (Shrl KhU!llb.ed L&l}: Thp-
Government have before them 8 
scheme for establishing 8 Central 
Reference Libra!'\, in Delhi "lith a 
Copy right ~ecti~n attached to it. 
Owing to finnncial stringency the 
.scheme coulJ I1Clt be implemented so 
far. 

Lala Ral Xanwar: Is there 8 pro-
pOF;nl for having a library in the 
capital worthy of the capital? 

8br1 Khunhed Lt.l: When it is 
('!o;t.abIiRht'd, I am F;lIrt' it will be 
worthy of the capital. 

Lala Ral Kanwar: When is it going 
to rnBteriRJisl~. may 1 know? 

8hrl lD11U'1hed Lal: When the 
financial stringt'ney is over. 

Shr1 Ee.va ltao: May I know how 
much the Rchl'nll' wOllid cost the 
Government? 

8hr1 lDlUlllbed LaI: I could not 
give t.he estimate of that. 

b~mr:.rr q 
~ f fir; • q ~ fir:;m: fiRr 
~'lTfiI;~if~ ~ 

~tRtIlil~if~ 
. ? 

~. 

... CJovIiul DIe: Is it not correct 
that the astJ. was once mooted 
t8a1i the' .naJ Libl'lll'Y at Calcutta 
should be shifted to Delhi!] 

511 

15ft'~._:~J ~ ~~ 

~tqm • ~ atttqT 
tttt~~ I 
[~ D1trshed Lal: No, Sir, the 

Calcutta I.ibrarv will remain ,. .. hel'e 
it is and anew wone will be e8~'\bli8h
ed here.] 

Mn..ITARY OFFICERS (.AMIIlNITIES) 

.311. Bhli Gauta.b1: (a) Will the 
Minister of Def8lnce be pleased t.o 
state whether it is a fact that the Gov-
ernment of India have decided to give 
some amenities t<l the officers of the 
Defence ~~()i'ces aft€r the 1st of 
April, 1950? 

(b) If so, what? 
The Minister of Defence (Sardar 

Baldev Singh): (a) Presumabl.V" the 
hon. Memher i!l l'efel'i'ing to certain 
measures of relief which were pro-
nosed to be ~ranted to tlhe InlU;;':-
Commissioned Offieers of the Armed 
Forces who are governed by the new 
pay code. If so. the Government 
h3~'e already sanctioned, with effect 
from the 1st July 1950, as a tempo-
rlll'V measure. certain concessionF; to 
co~mi8!'ioned officers of. lind below, 
the rank of Brigadier in the. Army 
and corresponding ranks in the Navy 
and the Air Force who are goyel'ned 
b} the new ra.t.es of pay introd lIced 
on lst .July, 1947. 

(b) t lay a sta.tement on the TaUe 
of the House. [See Appendix IV, 
allne2'ure No. 16.] 

RBTRBNCHBD GoVBRN.MIIlNT 811lRVANTS 

·318. Sardar Jlukam Singh: Will 
the ~linister of Home Mairs be 
pleased t<l state: 

(.1) the number of Government of 
India employee;; retrenched during 
thp. months of !\Iarch, April, May 
Rnd .June, 1950; 

(b) the number of those who were 
re-absorbed after retrenchment; and 

(c-) the number of dispiaced per-
sons so retrenched and re-absorbed'l 
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'a. IIiaiNr oJ Home Main aad 
tile Sta .. (9ard&l' til_I): The re-
quired information is being eollected 
and will be laid on tthe Table of the 
House in due course. 

S_ar Bukam SiIlgh: Is the basis 
oonly one of juniority or seniority in 
sp.rvice or is any concession given to 
displaced persons On acCOtlnt Of the 
fact of their having been diaplaced? 

Bardar htel: Priority is giVOll to 
people coming from N.W.F.P. and 
ot.her areas in Pakistan. 

Batdar B.pam Singh: Is their pre-
vious se'rvice taken into c()nsidera-
tionat the time of retrenchment 
when their length of service is be-
ing counted? 

Santar Patel: Those who are re-
trflnched are given preference when 
v30flncies arise. 

Sard&r Hukalb Singh: Sir. my 
-qupstion was whether the previous 
sen-ice in the Government of India. 
{)r in the Provinces is ttaken irlto con-
sideration when retrenchment takes 
place. 

Satdar Patel: Yes, it is taken into 
consideration. 

PART B STA.TES 

*319. Shri Hanumanthaiya: (a) 
Will the Minister of State; be 
pleased to state what are the Part 
B States which are t{) be exempted 
from the operation of Section 371 I)f 

t.he Constitution of India? 
(b) Have any steps been taken in 

the matter? 
The Kinister of Home AffairB and 

the States (Sardar Patel): (a) None. 
(b) Does not anse. 
Shri Daanodara MellOn: Is it not a 

fact that the hon. the Deputy Prime 
Minister gave an assurance in this 
House that the Section will not nor-
maHy be applied to the States of 
Travancore-Cochin and Mysore? 

BIdar Patel: Yes. it is so and 
therefore no oecasioD has arisen t{) 

exercise the powers reserved under 
article 371 in these States. 

8hri l&jOO: May I know the narneS 
of the States where powers under 
article 371 are exercised? 

lard_ Patiel: An increasing nuDl. 
be.r of States make it necessary for 
us to exercise them. 

CodON1VULTH Anng01t't ~.B 
ON DB:rbcB ScIBNCJ!I 

*320. Shri a.um&D.ta&iy&: <a) 
Will the Minister of Deleace 
be pleased to \!'tate whether it is a 
fact that a Delegation has been !lent 
to the Commonwealth Advisory 
Committee on Defence Seienee which 
meets in London in July. 1950? 

(b) Is a C()Inmonwealth Defence 
Policy being worked out? 

(c) What is the att·itude of India 
towards such a. poocy? 

The lIIiniater of Defence (8ardar 
Baldev Singh): (a) Yes. 

(h) No. This Committee has 
nothing to do with Commonwealth 
Defence Policy. 

(c) Does not arise. 

Shri HanuDlantJlai1a: Has this 
Delegation to the Defence Commit-
tee gone to England without ,my 
policy in view? 

~&rdar Baldev Siqh: For ~he hon. 
Member-~ information I might state 
that in H146 at the informal Com-
monwealth Conference on DAfence 
Science it was decided to have a 
Committee and it was in pursuance 
of i,hat policy that India was invit-
ed to attend thi!~ meeting of the 
Defence Science Committee. There 
is no question of Defence policy in-
volved in this. This is only an ad-
visory Committee on scientifiB 
watters. 

Shri HaaaJIWI.U!aty&: Is the policy 
of t-he Government of India of 1946 
still current. The hon. Minist·er 1ms 
stated that the Committee was cOil-
stituted in 1946. Does the poli"J c·r 
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the Govemment. of India of 1946 still 
hold good? 

J(r. .SpeIbr: I think there is some 
confusion. He has already clarified 
the position that this Committee has 
not;hing to do with the policy of De-
fence It is concerned with Defence 
Science. 

Bbri Baa1UlUlZltbalya: That is exact-
ly my point. Has Defence Science 
no relation to policy whatever? 

8&rdJr Baldev 8tD&h: Dl'fence 
Science hed nothing to do with De-
fence policy and this Committee was 
concerned with scientific matters 
(')nly. As far as the Government of 
lndia.'s policy to-day is conc~rned-
and the hon. Member wa!l asking 
whether the policy of 1946 etill holds 
good-l D1ay s~aVe for the hon .. Mem-
ber's informatIOn that t.hp pohc! of 
this Government is to have full colla-
boration with other COllntl"lAI' in 
scientific matters. 

BhrI. Gautam: Is it a fact that 
the Government of the United 
Kingdom does not take the Govern-
ment of India. into confidence so far 
as scientific research in Defence 
problems is concerned? If so what 
steps are Government taking to 
remOTe those difficulties? 

Sudar B&14" BIDgh: I do not 
know what the hon. Member means. 
I think the m~mbe.rs of our scien-
tific organisation stand to gain by 
attending such conferences. 

8brI CJautam: My point has not 
been 8oIlswered. 

1Ir. Speaker: They go for the 
purpose of collaboration in respect 
of the advancement of scientific 
knowledge. That is the answer. 

8brl Ch.1l\lm: May I know whe-
ther We got all the benefit of the 
research or not and whether any 
research is kept secret. from us? 

8IrdIr .BaIdeY 8Jqh: It is just 
poaaible that they may be keeping 
a lot of things secret from U8. But 

the impl'ession of our Delegation i& 
that by going ~ere they gain a lot. 

Bluli TJag1: Ma.y I know 111. 
names of the personnel of the Dele-
gation and whether it consisted of 
any officer from the technical branch 
of the MilitJary? 

Sarda.r B&1dev Singh: The Dele-
gation consisted of Dr. D. S. 
Kothari, Scientific Adviser, Minis-
try of Defence, Dr. R. S. Thakur, 
an officer of the Defence Science-
Organisation. Col. S. K. Ray, 
Director-designate, Technical Deve-
lopment and &1so our Military 
Adviser in the U. K., Brigadier-
Hnmarain Singh. 

Shri T. N. Singh: May I know if 
there is nnv I'cope for exchang~ of 
scientific information at these- mef\t-
ings of the Commonwealth countriell'-

S&rdar Baldev Singh: Yes. tha+· i"" 
why our Delegation goes. If thf'l'e-
is no such scope there is no use "And-
ing a Delega.tion. 

Sbrt .Joachim Alva: Will the hOD. 
Minister consider the propos!!l "'( 
sending observers to the Korean hoont 
in order to gather scientific knowled~& 
of defence? 

1Ir. Speaker: Order. order. He ip. 
making a suggestion. 

Prof. S. L. Saksena: Are our Dpl('-
gates of th~ view that thl'Y got what 
they wanted in that conference:· 

Sardar Baldev Singh: I may IItate-
for the information of the hon. Mem-
ber that Dr. Kothari who W'&S the 
I,eader of the Delegation l.!.8.E! come 
back perfectly satisfied. 

PBRSONS DBTAINBD WITHOUT TRIAL 

*321. Shri ltamath: Will the-
Minillter of Home AJ!&IrI be pleased 
to state: 

(a) the number of persons at pre-
sent detained without trial under the. 
Preventive Detention Act in the 
Centrally Administered Ar&as and in 
the rest of India respectively; 
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(b) the number of persons if any, 
detained under other Security laws. 
in the two categories aforesaid; and 

(c) how many in each category are 
members of the Communist Party of 
India? 

The IIfnister of Home Alaira and 
the States (8ardar Patel): (a~ The 
figures of detenus as on tohe 15t~ 
July. 1950 were as follows: 

Part A States 
Part B States 

Part C States 

(b) None. 

2488 
3814 of which 3666 
are in Hyderabad. 
1 Delhi, Ajmer. Coorg. 
37 other Part C States 

(c) Government have no informa' 
tion. 

SIui Kamath: Is it B tact that 
-several Communist detenus were re-
le!lsed recentlv. withjn the last six 
or twelve mo~ths, on vheir giving an 
undertaking to dissociate themselves 
from the policy and Qctivitiea of the 
Communist Party of India? 

Sardar Patel: Well, some h!lve been 
released in Madras On ~iviI:g an 
undertaking. 

Shri ltamath: Have any repreEen. 
tations been made to Government or 
is Government considering any pro-
posal that the ban on the Communist 
Party wherever it exists in this 
country may be lifted so as to enable 
the Communist Partly candidates to 
contest the ensuing general elec-
tions? 

S&rdar Patel: The Government is 
keeping a close watch on the activities 
of thil! organisation and it will take 
tlppropriat-e acMon at the appropriate 
time. 

Shrima.tl Darpba1: What is the 
total number of detenus that were 
released as a result of the various 
High Court judgments recently? 

SU'dar Patel: Recently a large 
number has been released in Eombay, 
bu' I have not got the actual ~ure •• 

Sbri '1'1111: May I know if these 
detenus were arrested on the repo!t 
of engllging themselves precisely in 
Iwme sllbversive activities 0'" for thB 
only cause that they had faitb in th. 
Communist, ideology? 

Sardar Patel: Please don't ~ 
under the impreSSIOn that these are 
all Communiats. Many of them are 
bandits, robbers. da.coits and mur-
derers. 

SMi Tyagl: I want to :mow why 
the dacoits were not WE'd. 

Sardar Patel: Because they were 
detenus. Detenus are not tried. 
They were not tried for the simple 
reason that they are deta.ined under 
the Act which provides for detention. 

8M HOI8&fn Imam: M"" I know 
if the hon. Minister can give Ul': l'IoJlle 
idea as tl() the number of people who 
are being detained withuut their 
cases being referred to ~he Advisory 
Board? 

Sardar Patel: They are referred to 
the Advisory Board as SOOIl as their 
period expires. 

Shri Cbattopadhyay: May I know 
as to how many of these detenus are 
detained for black marketing? 

Sardar Patel: I oannot S:lY if there 
are any detenus for black.marketing. 
TherE' may be some. 

Shri Kamath: Are they all noW 
detained under the Preventive De-
tention Act or some other la.w? 

Sardar Patel: I do not know 
whether all of them are detained 
under the Central Aot or under the 
Provincial Aot. They ma.y be under 
the Provincial Act. probably. 

INDIAN Am FOBOlD GBOUND Tlunmfa 
SCHOOL, BANGALOBB 

-322. SIIri S. O. SamaIlta: Will 
thA Minister of DefeDce be pleased to 
state: 

(a) whether a new Indian Air 
Force Ground Training School baa 
been established near Bangalore; aud 



(b) if BO, how many students have 
. been admitted in this schoc;l this 
yr-ar '! 

fta IQrdlter of Defence (Sardar 
.aJ4ev Sblgh): (a) Yes. 

(b) 700 trainees have beeu admit-
t.d in this school during the period 
from 1st January to 10th July, 1950. 

B1ut S. O. SloIUDta: May I know 
whether there are similar instit'll-
"s U1 In.d.ia and wh~e they are 
located ? 

~ ..... v amp: I do not know 
.. bAt the hon. Member meana by 
• eimilar institutioas'. These are the 
\Wo. i:Ql)titutiona where tIbia particular 
• pe <»f traiBing is given. 

an S. G. I._a: I:<\Ul referring 
~ the new one that baa bE'eu opened. 

IJar4&r _allle" SbIIh.: The new one 
I;las been openecl at J alahali. 

Sbn S. O. Samanta: no the Gov-
ernment think tha.t· the student'i that 
come out of these schoohi will be 
sufficient for the Air F'orce? 

~ .ald4v smp.: They are 
8uftipient for OUr pfesent npedR. Tn 
due eoul'&e of time wh~n the Air 
FOfCC expand~ we will certainly have 
to put up new institutions or expand 
flhe existltlg ones. 

SUlfll'I Ku~I-A11Jt,U, DBLHI 

•• SJui ~1J, 1J,o~: (a) Will 
the Minister of Kome Mairs be 
pleased to lay on the Table of the 
f,Ious~ a list of the present members 
of the 8um.i Ma;li8-i-Aukaf. Delhi, 
8howing the de,tles of their elections 
and nominations? 

(b) Will the ParlialJlent of India 
elect fresh fi~~ DlelDbers in place .ll 
those elected by the Constituent As-
~bl~ Ql w<li4ro? 

{e)' l:a. it a tact that. no mee\ing of 
htmi Maj1V-i-A"lcat. Delhi bas been 
.,lcl ~ the 1st of January. 1948 
It1Nl if 'IQ. ~ are t1be eWiutory pro-
.~~ for budRet Of ~intmeDts 
betDg e8i'riecl·oul? 

13& 

(d) What steps do Gove~ent· 
pl"Opose to take to see that this body 
functions at an early date? 

The ~r of Home .A1Iair8 and'. 
tb.e S~~I (Sam.r Patel): (a) A 
statemenb containing the information 
asked for is laid on the Table of the 
House [See App6ndiiJ: IV, a,.."ezuT6 
No. 17.] 

(b) No; By virtue of th~ Adapta-
tion of Laws Order, 1950, members 
elected by the Constituent AR$embly 
of Indill( (Legislative) are valid repre-
sentatives of Parliament. 

( c) Yea; uhe functiOns of the 
Majlis are being performed by the· 
SadT of the retiring MaiUs • 

(d) The Chief Commissioner is be-
ing asked to inform the Majlis that 
they are competent to function :lot-
withstanding the existence of a 

. vacaJl~y. 

hmlAN NA'l'IONAL CO..B8lOlJ 

·324. 8hn ~: Will tRe· 
Minister 01 _due_" be pleased to-
state whether the Indian National 
Commission has placed before the 
general conference of the UNESCO 
a worldwide programme of action 
to promote universal peace and good-
will among nations? 

'l"he Depu.ty JIlDister of ~1ID.i
cations (8hrt Khurahed Lal): No. 
Sir. The Natio!lal Commission, how-
ever, propose to put up befo". a 
future session of the General Con-
ference of UNESCO a Gandhian pl"n 
for world peace. It WbS at firAt. 
hoped that the plan would be read:v 
for presentation to ~he 5th Ge.l!~ral 
Conference held af.! Florepce in Mav-
June, 195(), but the volume of 1IVQi-ir 
ipvolved did not permit this. It is 
hoped the work will be completed 
during 1951. 

........ ~ -.: (a) W:;U 
tbe Minister of Health be pleased to-
~ ".,he~er it., ill a. fN4; t.bat. the 
"\11..&0.. is pmQling. speetal. oppt?f-
~_ to ~ dQCf:QaB for 
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advanced training in the control of 
Malaria and venereal diseases and if 
so, in what way? 

(b) If so, how far have the Indian 
doctors been able to take lid vantage 
of such opportunities? 

~b,e ~ter of J'inance (Sbri C. D. 
Deshmukh): (a) and (b). Yes. The 
\V.R.O. is providing cerl;ilin oppor-
tunities to Indian doctors fo;.· advuue-
ed training abroad in the control of 
malaria and venerl~al diseases to t.he 
extent permissible from the funds 
available for the purpose. Under itR 
fellowship programme for 1949, two 
doctors were sent abroad for train-
ing ill malaria. for a duration of 12 
months each. Another candidate 
recentlv selected [or the study oi 
anti-m~larial Drugs is expected Woo go 
a.broad very shortly. The number of 
fellowships to be made available to 
India duriug 1950 is Hnner the con-
sideration of the W.H.O. 

The \V.H.O. malaria and· venereal 
diseases control demonstration teams 
located in India !Ire sIl'o training 
Indian doctors and auxiliary person-
nel of the parallel Indian teams in 
modern techniques c;f coutwl of 
tihese diseases. 

In order to extend the training 
facilities to adjoining States also the 
W.H.O. have chalked out. a malaria 
control training programme at the 
W.R.O. malaria control demonstra-
tion project' in Malnad in Mysore. 

The W.H.O. venereal disease con-
trol team at 8imla provides facilities 
to train teams. each consisting of a 
physician. a serologist a.p.d a public 
health nurse. b.·OIl! v!lrious States. 
Such teams from H.imach~l Pradt>sb. 
Biha!:. lifyderabad. Madhya·E·harat. 
P.E.P.S.U .. have already received 
training and have a*iJedl v~~al 
mae8ileS control w.orls on modern. linea 
in their l'e6lJ)$ctiv.e Sw.tes. On~ teau.a 
each from )llldf:as snd Travancore. 
aDd Ooobin ill ~ for tJ'aimUIl 
&~ Simla from 1st SoptentMl'. 19,6D.. 

... ,.1II.aD4 ..... : }by. I: ~~ .at 
18 the 6o~@Db of JpdM.'. cOBtil:ir 
bution ~ the. W .liL~· 

SUI a. •. ..".. ..... : I l8tJuire-
notice of ,he question. 

D.r ..... J)u.: Is it & fact .. , 
some of t1ie premier medical institu-
tions of India, thai; is, medical col-
leges have' )'efused t.o inciude ~\..jtbirr 
their curriculum a course of practi-
cal training under these kreif,'ll ex-
Derts who have come to !Ildia far 
their degree co~rse? 

Sbri Q. D. Desbmukh: I IiDl llilt 
aware ot such a situation. 

Shri Deshbandhu Gunta: How is 
the seleotion made of ihese dcJetors. 
who llre sent; for 1I1'a.ining? 

Shri C. D. DeQmukh: I do not 
.immv how these' particular candidates. 
were &Ejlected. 

SIIri DeahbaDdlLa Gllpta: As a· 
gep-eral rule. what is the practice? 
Is. it open to non-official Docto~ or 
ill it confined ttc doctors ser~ng at a 
Government college? 

~1ui O. D. DeslUgukh: The doctora. 
selected were one of thd temporary 
Assistant Directors, Malaria Institute 
of India. Another also was employ-
ed there and a third was a. temporarY 
Malaria Assistan1.l in the Malaria. 
Institute of India, from which it; 
wou!d be seen that peopl~ already 
servIn~ in Government institutions 
are seJected through the usual de-
partmental procedure. 

Dr .• ~ III. DIS: Is it not a fact 
that no new and special techniques 
have been adopted by these foreign 
experts, which are unknown in India· 
for the control of malarIa and vene-
rew diseases? 

Shri C. D. De&hmakh: I shoUld 
think we have sOmething to learn. 
from. them, Sir. 

Shri .TDaIli ~: Was i;4& J;»ub!.ic 
Service Commission consuli;ed in the 
sel«;lction. oJ candidailes? 

8Ju:i a. ,D. DMINIIANt: r cfo .. 
t.Iaink! that in indi-ridual _S8& of 
tAis kind they. are oonaulW w ... 
the selection is maae. !lam ..... 
mental officials. 
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Ibri Delllblndll .. CJ1Ip&&: Is the 
.hon. ~ter in 8 position to say 
whethe.r 1:ihi& selection is confined 

·only· to official doctors in Govern-
met service or it is open to non-

·official doctors? . 

Ihrl O. D. D88hmuldt: I am not 
in a position to say that. 

Ihrl Keaav&:&Io: May I know how 
many doctors from Madras and 
Travancore ha.ve been trained and 
where they are working now;' 

1hr1 O. D. Delhmukh: I want 
notice of the question, Sir. 

INJ'ANT MORTALITY 

-.. 8hri '..nbm&11&ll: Will the 
Minister of 1181lth be plell8ed to 

-state : 

(a) how the figures of infant 
mortality in India compare with the 
figures in U.K.. and U.S.A.; 

(b) the rate of pre-natal mortality 
in the country; and 

(C) the number of persons in India 
-possessing }4'.R.C.S. qualification 
with midwifery and gynecology &8 

-special 8ubjecte? 
The KIDJIMr of blIDce (Shd O. 

D. DHhmuldl): (11.) The comparative 
rutes of infant mortality per 1,000 
live births in India, England !l.nd 
Wales and the United States of 
America aTe indicated in the state-
ment placed on the Table of the 
·House. It will be seen that the 
I ndian mortality rate is much higher 
than the mortalitv Tates of the other 

·oountries mention"ed. 
(b) No estimates of pre-natal 

mortality, i.e., of fatal termination 
of oonceptions in the mother's womb, 
are available for India. 

(0) According to the information 
a .. ilable. there were in 1947, 27 per-
IIOD8 with F.R.C.S. qualifications 
who were oonnected with obsfletrica 
-ad IJD8IOOlogy~ 

STATEMENT 

The comparative infant mortality 
nile per thouBand lit16 birthB. 

Year. India- England tT_ S. A. 
and Wales. 

INti 136 43 34 
1947 146 42 33 
1948 131 34 32 
1949 121 Dot avail- Dot avail-

able able 

-States Parts A and C. 

Sbri L&ksbm Nl&1l: Arising out of 
answer given to part (c) of the ques-
tion, may I know how many of these 
P.R.C.S. people are females and 
how many are males? 

Shri O. ·D. Deshm.ukh: I ha~e no 
infonna.tion, Sir. 

S.br:l kkabmanaa: Considering 
the dearth of persons possessing 
these qualifications, do Government 
intend to send doctors for this train-
ing? 

Shrl O. D. Deshmukh: It is not 
the relative number of persons with 
F.R.C.S. and other high qualifica-
tions that will reduce materially pre-
natal and infantile mortality. In 
U.S.A. and U.K. there are well 
qualified anti-natal clinics where the 
expectant mother receives expert 
advice on diet and the management 
of her period of pregnancy. In India. 
the maternity and child welfare health 
services are inadeauate and the 
nutritional level of the people is low. 

8h!l L'ksbmanan: May I know 
whether the Government have any 
idea of starting a maternity and child 
welfare project in collaboration with 
the U.N. International Children's 
Emergency Fund? 

8hIt O. D. DeIIlmalEh: There i. 
B'Uch a project uudbr the OOIlSidera-
tion of Government.. ·Bir. 
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Short llotice Question and Answer 
THEFT L'\ SECl:JU'Pi PltESS , ~ASlI, 

Shri H. V. Kamath : 
Minister of Finance hi' 
state: 

Will the 
pleased to 

(a) whether it is a fact th'lt on 01' 

about the 3nl ,\.ngust, HL"}O, a thef t 
took p !Ul:t' ill the Illdia ~ecllt'ity 

Press, \"asik Hoad: 
(b) if so, ,,'hHt article" \\"l're stOI"ll 

and what is their ,",tl ue; 
Ie) wl1l' ther ;II1Y inH'~tif!;ttiol1 is i'l 

pl'ogress: and 
(d) if '0. ,,,hat stage it ha,; l'enched ~ 

The Minister of Finance (Shri C. 
D. Deshmukh): (a) Ye", 011 the Highl 
or the Brd !4th August. 1950: 

(b) 2;14 ~ht",t,; each containing 40 
UIICut allli 11.lllllllllbel'C'd Us. W note". 
II. haud-llllIIlIJ('r ing machinc. ."',) 
numbering iJoxe,; am! t " '0 >:,,,rial i'i'(" 
tixet; were stO!l\l/. (jut of lhes.,. :,1:3:; 
sheets, j h" hand -numbe ring lIla.chill '. 
one nUTIloe r;llg :)OX ,mel nile ',erial 
prefix ha\'l' "illce heell l'PCOYCI'C'rl. 
One shed of +0 uncut <lnd unnu!11: )er · 
ed Rs, 10 llotes, olle Ilumbering box 
,md Dill' ';1'l'ial prefix are still missing , 
,lIld the \·,tlue of the,;c. e-,eluding till' 
valne of the u nc ut aud unllilmbel'ed 
'Iotes. is i1pproximlitel~- Hs. 1:25. 

(c) Yc'< . the case is under Polict: 
in \'est,igatioll, 

Id) A worker of the Pres ' and SOllie 
member!; o[ his family h,we heen 
arrested by the Policp , <1l/d tlll' ill-
\'estigatioll' is proceeding. 
, Shri Ka.mat-h: \\ hil ~, Sir , is the 
strength of thl' \\';ltch :l1li! \\'ard 0" 
the vigilnllct, .,taff f' lliployed ill :his 
Security Pre~s? 

Shri O. D. Deshmukh: I 1':1\'e no 
!Jrecise informatioll 011 the point. 

Shri Kamath: \Yhen did a similar 
theft take plnce ill the Seellltity Press 
in recent :'ears, if at all? 

Shri O. D. Deshm'llkh: This is th e 
iirst time ill tbe life of thp Illdia 
Security l'res8 fol' o\'el' 25 yeanl that 
:I> tbeft of this nature has taken pla.:;~. 

Prot. 8. L . .sll-~na: Will tbe hon. 
Minister ;;;ee to it tha.t adequate 

sPcllritv measures are taken tc ')1'6-
VC11t s~1C11 occurl'el1C8R in th futt;re: 

Shri C. 1;). Deshmukh: The S2CII-
'ity H1'J'I.mgempntR ill the Press are 
'501Isicle:'ed good: hut ill view of thi!; 
·)CCllrl'ence. the ~[astel' of the Seeu-
'itv Print ing Press is considering if 

:lIlY tightening lip of thel"e arrallge-
'nellts i" C'ililed fot'. 
~ mr~ ~r": ~ ;;fr 19"if ~ 

"fl'.iin:~ trn'Tif flre" ~{~ ~ 'ifi'f.r 'r{ 

flre"'T? 
.l Seth Govind Das: 'vVhel'f' was thti 

1IllSSlllg Illimbering muchine round?] 

!SfT ~To ~To ~~: <rrf~ if ~ 
f~'T I 
Shri C. D . Deshmukh: t)oll1ewhere 

:IJ :\asik. 
,m; 'l)fcmw : ~ 'lTfu'li -q 

l:fQ: lfm firm ~ f'li~ ~ ij-
'Fn' ~t 'r{ mu ~ q;:n ;;;m lIT ~ 

3f'ifr-Ri fll';;; If{ ? 

l Seth (}ovind Da~: rnder \rhat 
, 'iITtJlIl~t:lnces \\'11<; it found t,be/'e ii' 
\'a"ik '.' \\ 'as ,;nnw trace found then .. 
1)[ the thie\'e,,,: 01' W<lS it fouud aU of 
a l;udden?l 

Mr. Spea.ker: It :s 11 mattcr under 
lIoliee ill \·e,.;tiglltioll. The police \\ ill 
iook ill to it. 

8hri Kamath: Wba t ;s the rot,tl 
\ '; 1111 2 of the property stolen flud I)f 
tIll' I'l'Opcl'ty l'el!overcrl so £'al' : 

Shri C. D. Deshmukh: One sheet 
flf prink'\ Hot ... " which i,; st;U mi,,-
',ill~ c'ol1sist" pf fOlty UIlCut and llll-
:1l111l0erl'd not .. s 11omillul1V vlllueJ Itt 
/?..: 401J. I h,(ve /jot ~ot I;n.v inform 'l-
fion ill l'C 'gnd t, ) the yulue separately 
<)f the Illllllberillg box still missing . 

WRITTEN ANSWERS TO QUES 
TlONS 

''l'ER1-INO BALANOE 

*327. Shri Jhunjhunwala : (a) Will 
the ~ril . i,.,i :' r of Finance be pJeased 
to ·tate \l'ha.t i the amount of ter-
ling balance standing to ou~' cl'edit on 
OOth June 1950? 
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(b) Has the attention of Govern-
ment been drawn to reports appearing 
ih newspapers even after the last 
Budget session, regarding the 
suggestions made in the United 
Kingdom to scale down our sterling 
balanc-<ls and the transfer thereot to 
U.R.A. for payment? 

(c) If the answer to part (b) above 
be in the affirmative, what has been 
the rea'ction of the Government of 
India? 

'!'he KiDilter of l'iD&I1c, (Shri C. 
D. Dtehmukh): (a) Hs. R27 c.·orcs. 

(b) Yes, Mir. 

(c) Xo purticular action has . been 
taken 011 thl' basis of the reports in 
view of (lo\'tJrnment's determination 
to l'l~siKt 1I11,\" suggestion of !'cnlillg 
down the baJllnces Rnrl not to accept. 
an.\' "cherne of repayment which dol'S 
llot Iwcorrl with our interests. 

DIRPLACED RADIO ARTISTS 

* •. G1aD4 G. S. KuaIr: (a) 
Will the Minister of InJorm&t40n and 
Broadcu'lq be plell!;ed to !'tate how 
many dillplaced radio artists fl'om 
Wes~rn Pnkistan 6pplied for (,ngage-
ment to A.J.R. during' the Inst 
tWt'lve months? 

(Il) How IlIallY of them Wl're 
offered cllgagt'tnl'pts? 

(c) ]11 it " f/\Ct, that n majority (,f 
tlispluct·d radio RI·t-illt.S nre not ('Iifel'eci 
en~llgemellt·s 011 the ground 01 their 
unfll!c('pt.:.ble pron uncia tion? 

ft, JlinJlter or St&te for Inform&-
tIOIl &lid Broadcasting (Sbri DiW&kar): 

(8) 66. 
(b) 27. 
(c) No, Sir. 

EKPLoYX.NT OJ' Dll!IPL4c.D GoVEN'-
lID'!' S.RVAWTS FRO][ N.W.F.P. 

·S. SardIr Hak&m Siqb: (a) 
Will the Minister of Bea, AfI&irs be 
p)eaBed to stat~ whether any p"'rma-
DeDt Oovemment servants from 

N.W.F.P.. after migration to 
1 ndia on account of partition, were 
flhsorbed iu the Government of India 
Services? 

(b) Have any of them retired c.n 
account of superaunuation? 

(c) Hava they been given any 
pensions or rewards for their previolls 
services in Pakistan? 

The Kinister of Home Aflairl and 
the States (Sardar Patel): (a) Yes. 

(b) T understand some of them 
haH' retired. 

(e) Xo. The question is still undE'.r 
negotiation with the l)akiRtan Govero-
11It'llt. 

MEDICAL STORES DEPOT, KARNAL 

*330. Dr. V. Subrama.nlam: (II) 
Will the \linister of He&lth be 
pleased to stlit~ whether the "!I'I:~dic81 
Htore D~pot at Ka.rnal has been 
l·xpllnded into a regular Medical 
Rtore? 

(b) What is the tot"l cost inl'lln'ed? 
(e) Has any Colrl St{)rage plant 

heell installerl there ftnd if not, when 
will it be inst·alled? 

The KiDiater of Finuce (Shri C. 
D. Deshmukb): (a) The :\fedical 
Stot'e Dt·pot. Kamal which had o;;erv-
l·d as an A.H.P. :\ledica.l Store Depot 
during t.he wllr commenced function-
ing as n rt>guJ.a.r :\Iedica.l Store 
Depot from Dec.ember, 1~8. 

(b) The total co"t inc·urred siuce 
1."ith .\ugust, 1947 to 31st March, 
l!l;iO is RI'. 4,R3,243. 

(c) Xo. Owing to financiRl strin-
genc." the work of installation of Cold 
StOl'age Plant has been postponed 
till 1952. 

DB. C. G. PANDIT COIOll'l'Tll:II 
*331. Dr. V. Subram_ia.m: (a) 

Will t.he Minister of HeaWl be 
plE.'ased to stnte whether t.he report of 
Dr. C. G. Pandit Committee-a 
Committee on Indigenous Systems 
of Medicine (Research) has been 
submitted to Govo'!rnment? 
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(b) If 80, what are their 
recommendations hnd when will they 
be implemented? 

TIle KiDister of l'iDaDce (Sbri O. 
D. Deshmukh): (a) and (b). The re-
port has not yet been submitted to 
the Government of India. 

DEPARTMENTAL PROMOTIONS 

*332. Dr. R. S. Singh: Will the 
Minister of Home A1!air8 be pleased 
to lay on the Table a copy of the 
rules for departmental promotions in 
!lifflTent l\[ini;;tries froll1 non-gazetted 
to gazett~d posts? 

The Minister of Bome AJlaU8 and 
the States (Sardar Patel): No generai 
rules for departmenta.} promotions 
from non-gazetted to gazetted posts 
exist. Promotions are made not in 
tel'IIlS of non-gazetted to gazetted 
posts but from one POf;t t{) another 
or from one Class of post to another 
l'lass. A copy of the Office Memo-
randa dated the 4th September 1942 
and 17th .Jllne 1946 containing m-
strllc-tiOl1s on the subject is placed 
on the Table [See Appendix IV, an-
nexllre No. 18. ] 

INDIAN COUNCIL FOR CULTURAL 
RBLATIONS 

*333. Shri SatiSh Chandra: Will 
the Minister of Education be pleased 
to state whlit is precisely the relation-
ship betweell the Indian Council for 
Cultllral Relations and the Govern-
ment of India? 

The Deputy lIiD18ter of Oommuni-
c&tioaa (Shrl Khurshed LIl): The 
Council is an autonomous body. The 
President and Vice-President of the 
Council are nominated by the Gov-
ernment of India. The hon. Minister 
for Education is the President of the 
Council. The- Government of India 
provide funds for the various activi-
ties of the Council. 

.It.. copy of the Constitution of the 
Council is plaeed on the Table of the 
House. [See Appendiz IV, anneZUTe 
No. 19.] 

W. H. O. 
*334:. Shri SMtIh 0IiM*a: (a) 

Will the Minister of Health be pleas-
t'd to state whether the World Health 
Ol'ganization have extended any 
I ll'actica I aid to supplement national 
efforts for I'Hisilig the Health standards 
of the people? 

(b) If so, what is the nature and 
f'xtellt of such aid? 

The lII1nister or l'inaace (Shri O. 
D. Deshmukh): (a) and (b). !:he 
World Health Organisation have 
given substantiltl assistance to India 
for various health projects in the form 
of expert persollnel. demonstration 
teams, fellow:;hips, medical litera-
tlll'e and eqllipmellt etc. ~Il 1949, the 
World Health Organisation sent to 
India four malaria control demonstra .. 
tion tenms which are working in four 
different areas of great agricultural 
potential, namely, the Terai area in 
Uttar Pradesh, Jeypore Hill tracts 
in Orisf:a. MlIlnad in Mysore Hnd 
Broad in Madl·as. Two World Health 
Organisation IIlalaria consultants 
toured various parts of the country 
in connection w{th the malaria prO-
blem in general and delivered a series 
of lectures at the Malaria Institute 
of India and at other instit,utions. A 
World Health Organisation venereal 
disease control demonstration t-en,m 
which is located at Simla in Hima-
chal Pradesh is demonstrating the 
modem methods of venereal diseases' 
control and training Indian teams 
from different States, A venereal 
diseRSe consultant allotted to India 
for two months surveyed venereal 
diseaRe services in important States 
and addressed manv seminars. In 
the field of maternal "and child health 
also, a demonstration team has been 
assigned to India and it is working 
in the Najafgarh area in Delhi. The 
Rix demonstration teamR will continue 
their operations for two years. A 
team from the World Health 01'WJni-
sation also vis:ted India. fol' a period 
of three months to '''"'list in the 
organisation of 'polio' research and 
rehabilitation services. In connection 
with the Rc.n. vaccination pro-
gramme a World Health Organisa-
tion B,C. G. research team, w .. sent 
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to Illdia. for a. short time to obtain 
inform non 011 tuberculin test ing, A 
World Henlth Organ isa.tion Expert 
Dietitian dep uted to India. for five 
month!! h n recently an;ved to help 
in the ele\'tllopment of D ,d ('Iinic .It 
th Cnlcutta;\f edical CtllJe.g(· HIJ'" 
pi toa I. 

A statement showing th(' (':;; -nt of 
t1ssistaoce from the World Il e:llth 
OI'(Ttu,i ution is plncPrl on the 1'uhl.: 
of "the Hous, [H(>~ ,11)pellrii.r n ', 
omlc:r'llre No, :&OJ , 

O UTSTANDINO LOANS 

*335. Prof, K. T, Shah: (a) \\ 'ill 
the ~1ini!iter of Finance be pleased to 
stnt-e ihe amonnt of the total Oltt-
At-lInding lonns , I'nis l:'cl b,Y the (Joverll-
ment of Inel ia nbrotld, wlH'thf'r fro'l1 
the Jntel11utional :\Ionetarv }'UllJ, 
frolll the Intemationnl nnnk, or n Oli-
COW'MlID ninl f:O\lrce~:' 

(b) lIn >; the enquiry, 
hy thr Resene Bank of 
mntt r of thl:' British 
for igl1 inveRtment Irl 
completed? 

unc1ertnL:! 1I 
India in thC' 
and othC'r 
J ndin , bl'c lI 

(c) If th nnswel' (0 pnrt (n) nho\l' 
b in the nffirlllllth'c, ",hnt is Ill( ' 
Ilmoun (in !'liP es nt the Twesent I atp 
of (,Ijunge) or uch forC'ign cilp ital 
inV(' , t~'d in Tnclin , nccording- to t II"ir 
file valu, a, al a 3ccol'ding to the 
ll\flrk t alll on the Intec;t date for 

hioh HclI fia l1te, cOllld he u\'nilnbll' 
of the c invc tments? 

ft. lIIin1a t of Finance (Sbri C. 
D. DelAmukh): (II) A l'itatemf;'ut 
Jti\-ing th inforIhntion il'i plncec1 on 
D, 'lnbl of th HOtl!~e, r. pe .'111_ 
p /ttl ' IV, tlIInt;t'lI1'6 No . :211-

(b) Y , it, 

P UBLIC SEllVICES (VACANCIES) 

"'33S, Prof. K. T. Sha.h.: (a) Will 
the Minister 01 H ome Aftalrs l.Je 
plea. ed to state lu),,· lIlUD.)' vacancies 
occlli'red in etas" I ;lnd Class 1I 
I'I IOUC Services undt:!1' the Uo\'e1'n-
llIent of I ndia il'1. the several Minis-
tries, annually since the partition i, e: 
from ·15th August 1947 to 31st Marcil 
1948, in l!W:l-49, und 1949-50? 

(b) n ow lUUll,)' of these were fjll t:d 
in accordaIJc.P, with the results in the 
open competitive examination, and 
how many in other ways? 

(c) Ho\\' Jllan.)' Cllndidates ,,'el'C 
iJlI l' rI'iewed by the Publi(' Sen'ice 
COllllnis iOll, and how lTIiI ! ly recom-
mendations of the Public Se l'vice Com-
mission were accepted by (;o\'ernllJcn t 
or tli e Ministr,\' concerned::' 

The Minister of Home Atlairs and 
the States (Sardar Pa.tel) : (a) to (<:), 
Till:: information is being collected 
<lnd will be laid on the Tnble cJ: the 
11011'<(' in due COUl'se, 

~IILIT.A.H y COLO~ISATION 

*337. Ch, Ranbir Singh: Will the 
:'lill:"tel' of Defence be pleased W 
~tl\te : 

(ll) the pl'Ogre"s so fnr made in 
:'Iilitm·y colonization of Humpur ano. 
:\ainitul distric ts of Cttal' Pradesh; 

(b) the details of alH' other mili-
Inl',Y co lonization chen{e if there is 
an,';1; 

(e) the number of upplications fo r 
ullotlllcnt recei\'ed so far; and 

(tt) the land allottecl so far? 
The Kinister of Defence (Sa.rdar 

Baldev Singh) : (a) fwd (b), I lay It 
!<tntpment on the 'rable of the House, 
r :-;pe Appl'lIdix IV , annexure No, 
22J. 

(el :::linee the wo!'k was taken ovel' 
from the Labour Ministry in Octoher 
1949, approximately 5,000 applica-
tions have beel) received, About 
10,000 applications were received in 
the Mini try of L abolli' priot' to that 
date, 

(d) _lpprorimately 40,000 acre., 



LoA"ft'S GRANTED BY WORLD BANK 

*m. Prof. S. If. lrtmra: Will the 
:\1:nistt'l" of Pillance be pleased to 
,;tate: 

(n) the amollllt of loam; grunted to 
[Iulia by the World Bank ,;inee 2Hth 
~O\·emher. 194!1; allll 

(1I) the )Imposes fOI' which they 
\\"(,I:e gl'anted'l 

The 1Ir1nister of Finance (Shri C. 
D. Deshmukh): (a) al111 (b). We 
have obtained a third loan from th .. 
Balik fO!' thl:' Boknro-KOlulI" Project 
of the Damodar Vallf'y Corpora.tion. 
The Loan Agl'eement wus signed 011 
th .. 18th Apri~. 19im, and is for till 
mnoullt of $lA';' IlliIlion. 

,FIRE IN KIRKEE FACTORY 

*339. ShriDeopikar: Will th.~ 
Milliste!' of Defence be plt'ased to 
state: 

(a) wliethl'I' (io\'ernlllent have ill-
fYtituted allY (·lIquil·Y into the cause 
of thl' fit'e in Kil·kce Factorv at Chi-
khll.lwlldi on tIl(· anI April, "W;,)O and 
if so, with \\'ha't result; and 

(b) th", approximate amount of the 
dallluge to the pl"Opt'rty lind matt'rial '! 

The lliDister of DefWlnce (Snal 
~aldev Singh): (II) The hOll, }fell1h~r 
IS presumabl,Y rl·{prring to the fire 
which took place ill the AI'lII01ll'ed 
1<'ighting Vehic!p,.; Df'poto, Kirkee. 
A COUl·t of Ellqui~·." was held to 
enquire ill to thi" incident. With 
r~gllrd ~ the cause of the fire. thp 
Court came to the conc!usion· that 
although no cone\lIsive evidence WSri 

livuilable, there WIlH reason to sus-
pect lIobotage. The Court was of 
the opinion that the fire could have 
been localised and prevented from 
spreading by the Depot administra-
tion. Disciplinllo!',\' nction is being 
taken against the~e persons. 

(b) The los8 has lIot yet bee II 
"'lIMci. 

INDIAX Cl'RRENCY I:of GOA 

*340. Shri Deogirikar: (a) Will 
tIll' ~lilliskj" of l"ina.nce be pleased to 
stat.- tIlt' total alllount of Indjlln 
Cnrreney ;;cnt to (i()a during the YP:lr 
Hl49 b." ti-oltne,.;e re;;iding ill [ndia? 

(b) Whitt is the totHI aHlount of 
tillnncilll tJ'Ullsnct:oml mnde in the 
year 1949 by the Raner) Xat.ional 
('Itrllmm·ille fn Bomhay? 

((0) Js it II fact that thl:' Portuguese 
<1overnrnent ohjects to the opening of 
a bmnch of an:,' Indian Blink in ('TOil? 

The Minister of Finance (Shri C_. 
D. Deshmukh): (a) ~b there are no 
fPstnction" on sending Indian cur-
i'ellCY to Goa. no records arp main-
taine!l of the nmollnts sent. 

(01 ~o ~uch information 
aV;lilable. 

(c) On a reference made to the 
Portuguese [ndiall Govemment, they 
have stated, that, while not objecting 
in principle to the opening of a 
bra.nell' of lin I\lliian Bank in Goa, 
thl·v consider it IIndesirable to do so 
lliHier pr(·sent l~onditions, Th,· 
matter i,,' still under l!orrt'~ponden('~'. 

SMUGGLINO OF GOLD 

*341. Shri D8Qiirikar: (a) Will thp 
~lini"tel' of J'blance be pJeased t/) 

stnte whethel' it is a fnet that in the 
a~sl~nce of uniform cIIstom rates 
hetw,'en India und OOR, goods and 
at°tides worth lakhs of rupees ure 
snlllggled into India? 

(b) Is gold being smuggled in Bel-
guurn, Kolhapllr, Karwar, Sawant-
wadi, SangIi and othel" places i,n 
n.)mbay State~ 

(c) Tf so, h,)w mRny ('as<'s of such 
smuggling. hp.ve· been detected so far 
and with what result? 

(d) What steps have been taken by 
Government to minimise such smug-
gling' . 

'l'he' KbI.I8ter of J'tDance (llari O. 
~. DtIIlmaJda): (a.) 'fbe existence of 
diiferenee. between the Indian Cus-
toms Tariff and the Portugueae 
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Customs Ta.rift gives an incentive 
for smuggling. 

(b) Smugg!ed gold was det.ected ali 
.Eelgaum, .8Bwantwadi and Karwar 
iand frontiers. 

(c) Since January 1949, about 
18(1 cases of smuggling of gold have 
been detected and as a result gold 
weighing about 8,106 tolas has been 
eeized. 

id) It is not in the public interest 
oodlvulge the specific measures that 
are being taken to combat smuggiing. 
But Government are taking all 
possible steps. 

CIlNTB4L EXCISIl RULBS 

*aa. Shri P. It. Ramiah: (a) 
Will' the Minister of :rtnaDce be 
pleased to state whether it is a fact 
that the tobacco gl"Owers and dealers 
all over India are very much agitated 
owing to certain recent amendments 
to the Central Excise Rules, especial-
ly in rt.'spect ot warehousing, allow-
ance for loss due to natural callses 
and processing? 

(b) Have Oo,'ernment received any 
roprt'sentlliioll in this respect amI if 
so, whut steps have Uovernnlf'nt 
tnkf'n ill the matter? 

The lIiD1I'-r 01 I'lDlDce (Sbri O. 
D. Delbmukh): (n) M"oml' sections of 
tltt' tobacco trade reacted unfavourab-
I.v to the amendment of rule 145 of 
thft Cantrlll }o~xcise Rilles. 1944. im-
pOlling certain rl'strictions on thl' 
extenllion of the mnximum period 
prescribed in t·hat rule during which 
tobacco Qlay rem"in bonded in 1\ 

"'·8l'ehouSEl. 
No tmendmt.'nts hnve het'll cllo!Tied 

ou~ in tbe Rule~ regar.ding allowllnces 
for lOllS dlla to natural causes and 
processing, nor are specific scales of 
allowances fixed by rules. Indivi-
dual m8l'Chants have sometimes 
expressed their disaatisfaction with 
the acales of aUowances admitted by 
thfl Central Ezciae Department as 
due to nAtural o&Uaea and pmce&aing 
iD warehOUll8ll. 

(b) Yes; with a view :to removing 
any hardship that may have been 
felt by the trade in respect of tobacco 
already warehoused. instructions were 
issued exempting from the operation 
of the revised rule 145, all tobacco 
tkst· warf'housf'd prior to the 1st 
January, 1947. 

Allowances for losses in non-duty-
paid tobacco are being regulated in 
accordance with the general directions 
iRsued by the Central Board of 
Revenut'. 

DUTY ON TOBACCO 

"343. Sbri P. K. Ramiah: (a) 
Will the Minister of I'iDUlce be 
plefised to state whether Govern-
ment have received any representa-
tion from the trfide or any recom-
mendation from Central Excise 
rJllthOJ·jties in favour of a flat rate of 
rlllt:--· on tobac('o fOJ' ('hewing. for 
/IOO/,·tllt find for bin6s? 

(h) If so. what action do Govern-
1I1t'lIt propose to tllke in the matter? 

The Jlinister 01 PiDance (Shrl O. 
D. Deshmukh): (a) Some sections of 
the trade hllve, from time to time. 
represented to Goyernment for a flat 
I'fite of ,lllty on tobacco. 

(b) (lovernmt'nt are not prepared 
to disclose their intention. 

TRANSFBR OF LANDS BY H1JlACBAL 
. PRADESH 

*344. Dr. 
Minister of 
"tatoE' : 

Parmar: Will the 
States be pleased to 

(8) whether it is a fact that the 
Government of Himachli:l Pradesh 
transferred to Simla not only urban 
area, as laid down by the Gazette 
Notification of :the Government of 
Indi!!, in the enclave of Sanjauli 
(Himachal Prr..desh) but al80 agri-
cultural lands; and 

(b) whether it is a fact that the 
only political party in Himachal 
l'radt'sh, the traders and the agri-
('ulturists liH protested sg~nst the 
handing over of Sanjauti to Simla? 
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the llinister of Home Ala and 
the States (Sardar Patel): (a) The an-
swer is in the negative. 

(b) Some letters and tele~arns 
protesting against the transfer of 
Sanja.uli were received. 

STUI' ABSORBED BY HnU.CHAL 
PRADESH 

*:H5. Dr. Parmar: (a) Will the 
Minister of States be pleased to state 
whether it is a fact that the Himachal 
Pradesh Government offered to 
:ibsorb the staff employed in the 
enclaves of Kotgarh and Kotkhai and 
in the office of the District Inspector 
of Schools, Simla, on the same grades 
of pay and <llIowaI!ces which they 
were receivillg before absorption? 

(b) Is it a fact that the President 
of the Indian Union has been pleased 
to decide that they should be allowed 
their existing pay grade, dearness 
allowance and other allowances 
which they were drawing in the 
Punjab as personal to them till they 
quit or retire from service? 

(c) III it a fact thht the Himachal 
Pradesh Government. is not paying 
the f';taff so absorbed aceording to the 
pay sCflle!; anrl other aIlow~nces 
which the absorbed staff were receiv-
ing in the Punjab and th&:t many 
members of the staff have heen 
refused absorption simply because 
they im;isted on drawing their old 
pay and allowances? 

The .'Dister of Home Mairs and 
the States (Sardar Patel): (a) and (b). 
The position stated is correct in re~
pect of staff employed in the 
enclaves. There was no such 
arrangement in .respect of the staff 
of the District Inspector of Schools, 
Simla. 

(c) ~o, Sir. 
CoNTRACTS BY RULERS OF MERGED 

STATES 

*M8. Shrl B.. L. .&1vtya: (a) 
Will the Minister of States be pleased 
to state whether it was the pulicy of 
Government to honour and ratify the 
leases, contracts, monopolies and 
agreements etc., entered into by the 

Rulers of the merged States in general 
and Madhya Pradesh States in parti-
cular, wit.h individualE, corporatioDs 
Ilnd firms before the marger of the 
States? 

(b) If the answer to part (a) above 
be in the affirmative, what steps 
have Government taken to implement 
this policy? 

(c) Have any instructions been 
issued to the States (Provinces) con-
cerned, if so, what? 

The llinister of Home AJlairI and . 
,the states (Sa.rdal Patel): (8) The 
policy of the Government of India is 
to honour these commitments except 
when 011 flup pnQnirv Anv "up.h p.om-
mitment is found (i) to have been 
made mala fide and (ii) to be against 
public interest. 

(b) and (c). Instructions on the 
above lines have been iSFlued from 
time to time to the State Govern-
ments concerned. 

PENSIONS OJ!' OF1l'ICERS IN HIMACH .. L 
PRADESH. 

*:H7. Dr. Tek Chand: (a) Will 
the Minilltel' of States be pleased to 
state whether it is a fact that a num-
ber of officers. who were in the 
service of HilI State!; which merged 
into the Himachiil Pradesh in April 
1948, and who were suhsequemly 
retired on pension, have not been 
paid their pensions, though long 
Jlt'riods (ill some cases extending over 
20 months) have elapsei sinee their 
retirement, causing much distrt'ss to 
them and their families? 

(b) If the! answer to part (a) above 
he in the affirmative, do Goverrunent 
propose to t&·ke steps to see that the 
arrears of pensions are paid to such 
persons without further delay? 

The ICnister of Home AtI&tra and 
tha States (Sardar Patel): (a) and (b). 
I understand that there has been 
some ~l8lY in framing nece88ary 
rules on the subject but orders have 
now been illsued to the Chief Commit-
sioner for prompt payment of pAn-
sions to retired p6lBODnei in ,the 
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Himachal Pradesh. 1£ any sp'ecifi(~ 
caReS of delay 1)1" hardship are repMt-
ed action will he taken to l'"XI,prl;t" 
payment. 

CHOOLS AND COLLEGES TN HIMACHAL 
PRADESH 

· 348. Dr, parmar : (a) Will the 
:'Jinillit'1' of Educatiop b~ pleased to 
stat" what is the numbpl" of .\ rt'> Hlld 
f-;ciell('e Collegrs and High Scho·)ls 
i.l TI irn:lChal Prridesh? 

(h\ \\'hat. is the number of n<.\\· 
~('I](),)h;, tligh, :'liddle Rlld PrimArY, 
ol'('lldl in Himachal Pradash, 
di..,trict·\\il--c, dlll'ing the lost two 
) <'HI'S? 

The Deputy Minister ot Com-
munica.tlons (Shri Khurshed La!): 
(0) 'I1wrc is only oDe. ~rts . Rile] 
Scil'ne'e ( 'o'lege :tt ~rancll In Hima 
(·hlll I'r;lciesh . The number of RiV-h 
HdH~,I~ it- :la including !) aich'ci 

(1)) Olll., two Primary Hcb,,(>I '~ 
ha\ll bel:ll opened at Theog fll,d 
lI"hl"lI (:''''h'L~ll nil--trid) dllrillg the 
IU'it two yeanl. 

Hl~TORICAl. MONUMKNTS 

52, Lala Rat Kanwar : Will tIlt' 
\Iilli .. ter or Education be pleobcd lo 
lute : 

(II) t hl' nllnlL''; of foreign coulltrje~ 
ill II hii'll hi ... to1'i<:111 mOlJumenb; 
'"Mlh li..,illg. rl 'pictillg or illl1"'trlllin~ 
lil t' I1I1l'i lit lnd ioll nrt, architectl1r" . 
~t'ulptlll" or . '\lltu\'(' h""c been found 
to !'\i~l; 

(u) Whl'llll'r 1111,\ li"t of \Jell InO I1I1 -

III ' nt" hus be ' 11 pn'plll'l'(I; :\!Ie! 

((') II hilt ,,(ep", if :Ul~, hu\t~ hl'ell 
Or lire' proposed to be takell t. eiIS\lrc' 
tlw pmper I)l'l'hen :1tioB uf stleh 
mOllllll1l.'nt ... :> 

The Deputy Minister of Com-
munications (Shrt Khurshed La9 : 
(1\)' Hi"to.'·i<:nl mon\lmrnt~ ymb~h'. 
ing, lepi'tiug 0: illu ' trlltillg flU C!PII : 
Illdiull nrt. lu'clllt cture, sculpture or 
'ulture are found almo t all OVl'r 

' ill- par icu1arly Paki tan Iilld the 
11\\.)1&1\ .. :·('\lipeloCTo. 

tb) • o. 
(e) The Joy rnm n of ludi it; 

not in a pasi . on to en ure th pre· 

servation of monuments }ocated III 
fl)rl'ign countries. 

CHILDREN'S AID SOCIETlES 

sa. Lala Rai Kanwar: (a.) W;il the 
:'I1 ill i~tcr of Educa.tion be pleased to 
"tate the Banles of States and the 
('pntrally Admi nistered Area., in 
which Children's Aid Socipties t,re 
fllnctio'lillg? 

:1:) \\' haL finallcial aSSIstance IS 
heing gh'l'n by the lJO\'erllment of 
] ncl'a to slH:h so(:ipties? 

The Deputy Minister of Com-
munications (Shri Khurshed Lal): 
(a) and (b)_ There iii a Children's 
'\ icl f.iociC'ty Home ill Delhi to which 

n grnllt of' H". :2,).000 \\'as given 
timing H)4\l·50. I nformation regard. 
ing other Statpf< if; heing collected 
aMI \I-i ll h!' SPilt !:tter . 

I NCOME"fAX AND SUPER T AX 

54, Lala Raj Kanwar: " 'ill tb? 
:'ITini;;:ter of !'inance he ple>18e(1 to I a." 
Oil tIl(' Tobit' of th!' Hou"e H "tate· 
ment showing thl' income-bx and 
sl'lWr-tax ratl's in force in Tndin and 
ill "Ol1le of til(' ad \'ollced countries of 
tht' I\orlel o,u('h HS the l ' nited King· 
(/')111. the t·nikd RtatRs of America. 
('IIIl"ua. AII,;tralia ilnd France? 

The Minister ot Finance (Shrt c. 
D. Deshmukh): .\ fltntpment fur· 
lIi,;hil)g' thp requ ired info"rnation is 
I /li u 011 th p TAOll' of the H Ollse. 
rS!'!' Appl'lIdi:r II '. Clllnl'XlIre !'lo. 23.1 

H OSPITALS AND D ISPENSARIES I' 
H n.ucx.AL PRADESH 

55, Dr, P armar: \ViII the :'I l ini tel' 
of Health be pka"l'r1 to state: 

;a, the llumber of new !'o'>pitals 
:lnrllispensa rie,; opelled in H imaeha,' 
l'rorle .. h. di,;trict-II":"e, dllring the 
la .. t l \\'1) .' ear.;;: :1l1d 

(h) whl'ther <Illy of tbese! 
r1iSp( ' ll"ari<'~ ;II'L .-\ yun'edic and if <;0, 
hr)\\ mall~ ~ 

The M!nister of Finance (Shri C. 
D. DeShmukh): (a) aod (b). Thd 
inforlllation if; bei ng collectoo. a.nrl 
will bl:' laid on the T able of the Hou, 1' 
a oon as it i ready. 



e a t e d

PARLIAMENTARY DEBATES

(Part n —Proceedings other than Questions and Answers)

OFFICIAL REPORT

VOLUME V, 1950 

(31st July, 1950 to 14th August, 1950)

Second Session 

of the

PARLIAMENT OF INDIA

I960

Saturday, 12th August, 1950



CONTENTS

Vqlu)m V--ZJst July, IV ’n) lo tlth Auymf., V oj
C o 'u iM ia

M o n d a y , 3 1 s t  J u l y , 1 9 5 0 —

President’s Address to Parliament ..............................................................1— 16

T u e s d a y , 1s t  A u g u s t , 1 9 5 0 —

Business of the H o u s e ..................................................................................................... 17
Death of Shti A. B. Lathe 18
Resignations of Dr. John Matthai and Shii Motilal Pandit . . . . 18
Leave of absence from the H o u s e ........................................................................18— 19
The President’s Assent to B i l l s .......................................................................................... 20

Papers laid on the Table—

Documents on Korean Affairs . . . . n . . . . 20— 21
Treaty of friendship between the Government of India and the Imperial

Government of Iran . . . . . . . . . . 20— 21
Report of the Indian Delegation to the Ninth Session of the United Nations

Economic and Social Council ........................................................................ 20— 21

W e d n e s d a y , 2n d  A u g u s t , 1950—

Death of Mr. Bhaskarrao V . Jadhav . . . . . . . 107— 108
Leave of absence from the House . . . . . . . 108

Papers laid on the X^^blc—

Delhi Road Transport Authority (Motor Vehicles.Insurance Fund) Rules, 1950 108
Report on Fourth Session of Transport and Commimications Commission . 108— 109
Delhi Road Transport Authority (Members Allowances and Fees) Rules, 1950 109
Railway Accidents (Comperifaticn) Rulee, 1P50 . . . . . 1C9

Report of the Indian Delegation to Second Session of International Rice
CommiEsicn, FeLrtiary, 19^0 . . . . . . . . 109

Report on Second meeting of F. A. O. Nutrition Committee for South East
A s i a .......................................................................................................................................  110

Report on Fifth Annual Conference of Food and Agriculture Organisation . 110
Supplementary statement showing the action taken on assurances, promises

and undertakings given during November-December Seseion, 1949 . . 110
Minimum Wages (Amendment) Bill— Introduced................................................110— 111
Motion on Address by the President— C on clu d ed .............................................. I l l — 141,

141— 214
Member Sworn.............................................................................................................................  141

Th u bsday , 3bd A ugust, 1950—

Papers laid on the Table—

Amendments to Federal Public Service Commission (Consultation by the 
Governor-General) Regulations and Union Public Service Commiesion
(Consultation) Regulations . . . . . . . .

Revised Rogulal i(>n 54 of General Regulations of the Industrial Finance Cor 
poration of India . . . . . . . . .

Central Excises and Salt Notifications . . • • • .
Mot i on re : Koreaa Situation— not concluded « • • # •

215— 216

1̂ 16
216

217— 290



(ii)

FBtDAY, 4th August, 1960—

vfrom the President . . . . .
Cooch-Bohar (Assimilation of Lawe) Bill— Introduced ,
Dentista (Amendment) Bill— Introduced . . .
KtftVal ForceB (MiscollaneouB ProvisionB) Bill— Introduced
Moti9n re : Korean Situation— Adopted . , .

Monday , 7th A ugust, 1950—

Deaths of Shri Akhil Chandra Datta ctnd Shri Gopinath Bardoloi

Motions for Adjournment—
Strike by Delhi T o n g a w a la s ...........................................................

Papers laid on the Table—

Notifications making certain further amendments to the Indian Aircraft
Rules, 1920 and 1937 ........................................................................................................

Coal Mines Provident Fund and Bonus Schemes (Amendment) Bill— Intro
duced . . . . . . . . . . . .

Ajmer Rural Boards and Municipalities (Amendment) Bill— Introduced .
Allianz Und Stuttgarter Life Int^urance Bank (Transfer) Bill— Introduced
Contingency Fund of India Bill— Introduced . . . . .
Business of the House . . . . . . . . .
Motion re : Bengal Situation— not concluded . . . . .

T u e s d a y ,  8th A ugust, 1950—
Sugar Crisis Enquiring Authority Bill— Introduced
Motion re : Bengal Situation— not concluded .

Business of the House

W bdnbsd at , 9th A ugust, 1950—
Membore Sworn . . ' . . . . . . . •
Motion re : Bengal Situation— concluded . . . . . .
Census (Amendment) Bill— Introduced . . . . . .
Salaries of Ministers (Amendment) Bill— Introduced . . . .
Preventive Detention (Amendment) Bill— Passed . . . . •
Demands for Supplementary Grants for 1950-51 . . . . •

Demand No. 8— Indian Posts and Telegraphs Department (including Work
mg E x p e n a e s ) .......................................................................................................

Demand No. 9— Cabinet
Demand No. 11— Ministry of Home A f f a i r s ..............................................
Demand No. 13— Ministry of Law . ..........................................................

T h u m d a t , 10th A ugust, I960—

Papers laid on the Table—  .
Forty Second Annual Report of the Chief Inspector of Explosives in India
Business of the H o u s e ............................................................................................
Fair Wages Bill— Introduced ................................................................................
Motion re : Treaty of Friendship with Iran . . . . •
Voluntary Surrender of Salaries (Exemption from Taxation) Bill— Passed
Cantonment Lawg (Ext*^nsion and Amendment) Bill— Pafjsed, as amended
Naval Forces (MiBceUuneous Provisions) Bill— Passed . . •
Minimum Wages (Amendment) Bill— P a s s e d ..............................................
Disouasion on Qovemment Housing Factory at Delhi— concluded #

Columns

291
291— 292

292
292— 293
203— 3t?0

. 391— 393

, 393— 396

395— 396

396
396— 397

397
397
398

398— 482

483
483— 52
528— 596
526— 528

697
597— 623

623
623

624— 639
639— 706

640— 665
665— 704
704— 706
706— 706

707
708— 712

712
712— 736
737— 742
742— 765
765— 789
789— 796
79^—808



Columns
F biday, 11th A ugust, 1950—

Papers laid on the Table—
Declarations of Exemption under the Registration of Foreigners Act, 1 9 3 9  . 8 0 9 — 8 1 0

Aniiual Report of the Central Electricity Commiseion for 1 9 4 8 -4 9  . . 8 1 0

Report of the Rural Banking Enquiry Committee . . . . . 8 1 0 — 811

Tlie Constitrution (Removal of Difficultieg) Order, No. II  (Second Am< iidmeDf/)
O r d e r ...............................................................................................................................896— 897

Motion re : Report of the Rural Banking Enquiry Committee— Adopted . • 811— 812
Influx from Pakistan (Control) Amendment Bill— ^Introduced . • . 812
Ajmer Tenancy and Land Records (Amendment) Bill— Introduced. . • 812— 811
Salaries o f Ministers (Amendment) Bill— P a s s e d .......................................................... 818— 889
CJensus (Amendment) Bill— P a s s e d .................................................................................  840— 841

yD entists (Amendment) Bill— P a s s e d .................................................................................  841— 871
Contingency Fund of India Bill— Passed . . . • • • • 871— 891
Demand for Supplementary Grant for 1950-51 . . . . . . 892

Demand No. 19-A.— Transfer to the Contingency Fund of India . . • 892
Financial Laws (Amendment) Bill— Motion to consider— not concluded . . 892— 895
Closing of Post Offices on Sundays . . . . . . . . 898— 910

S a t u r d a y , 12 t h  A u g u s t , 1 95 0—

Appropriation (No. 3) Bill— I n t r o d u c e d ......................................................................  911
Essential Supplies (Temporary Powers) Amendment Bill— Introduced . . 911— 913
Delhi Premises (Requisition and Eviction) Amendment Bill— Introduced. .. 913
Resolution re : making of laws by Parliament with respect to certain matters

in State List for one year— A d o p t e d ......................................................................913— 995
Finance Laws (Amendment) Bill— Passed »g am en d e d ............................................... 995— 1008

Mo n d a y , 1 4 t h  A u g u s t ,  1 9 5 0 —

Motion for Adjournment : Toofan Express Accident. . . • . 1009— 1012f
1112— 1123

Business of the H o u s e ......................................................................................................... 1012
Paper laid on the Table—

Report of the Indian Delegation to the Fourth Session of the General Assembly
of the United Nations, 1949 . . . . . . . . 1013

Essential Supplies (Temporary Powers) Amendment Bill— Passed, M  amended 1013— 1112
Influx from Pakistan (Control) Amendment Bill— ^Passed . . . .  1123— 1127
Appropriation (No. 3) Bill— Passed 1127— 1128

(iii)



THE

PARLIAMENTARY DEBATES

(Part II— ^Proceedings other than Questions and Answers.)

OFFICIAL REPORT

911 922

PARLIAMENT OF INDIA
Saturday, 12th AugiLst 1950

The House m et at a Quarter to
Elev67i of the Clock

[M r. S peaker in the Chair]

QUESTIONS AND A N SW ERS
(See Part I)

11-50 A.M .

A PrB O P R IA T IO N  (No. 3) B IL L
Mr. Speaker: W e will now pro

ceed with the Legislative Business.
Tile Minister of Finance (Shri O.

2>. Deshmukn): I  beg to move for
leave to introduce a Bi 1 to authorise
payment and appropriation of certain
further sums fiom  and out of the
Consoli lated Fiuid of India for the
service of the year ending on the
51st day of March, 1951.

Mr. Speaker: The question is:
“ That leave be granted to in

troduce a Bill to authorise pay
ment and appropriation of cer
tain further sums from and out
of the Consolidated Fund of
India for the service of the year
ending on the 31st day of March,
1951.*’

The motion was adopted.
Shri G. D. Deflhmnkh: I  intro'

duce the Bill.
E SSE N TIAL SU PPLIE S (TEM 

PORARY PO W E RS) AM END
M ENT B IL L

rkb Mlnistw ol wood iad Agnettl* 
^  {VbA K. M. Ibuuhi): I  beg to

move for leave to introduce a Bill
further to amend the Essential Sup
plies (Tenaporary Powers) Act, 1946.

Shri AUadi K. Alyar (Madras): On
a point of order, Sir, I  think, if I
may say so, the resolution standing
in the name of Shri Hare Krushna
Mahtab wiU have to come up first
because, it is only after that Reso
lution is passed that Parliament will
be empowered to deal with this
measure. Introduction of the mea
sure is itself a process of legislation.
It may be considered whether it is
not the proper order to move the
Resolution first. Then this House
gets jurisdiction to pass a measure of
this kind as the result of the Reso
lution being passed in these terms.
Until then, it will have no jurisdic
tion to deal with the measure.
Though it may be a question of form,
I  think it may be considered by the
learned Speaker.

Shri K. M. Munshi: I  am afraid
my hon. friend has not realised the
scope of the Bill which I  propose
to introduce. The Resolution wnioh
is to be moved by my hon. colleague
Mr. Mahtab is to take additional
powers, while so far as this Bill
concerned, it is covered by article
.%9 of the Constitution which runs
as follows;

“ Notwithstanding anything in
this Constitution. Parliament
shaU, during a period of five
years from the commencement
of tWfe Constitution, have power
to make laws with respect td
tl^ following niatters as if they
are eznlia&erated în ihe Coiiottr*
r ^  Liiii, u a m e ly r^ ^  ^
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[Shri K. M. Munshi]

This Bill only relates to matteis 
wkuok fall within the purview of 
artade while the Besoliition deals 
wtth power to legislate with regard 
Id matters which are outside article 
869 of the Constitution. Therefore, 
it is perfectly in order.

nuri AlUdl K . Aiyar: Then, it is
iJl right. T was under a wrong im
pression.

Mr. Speakw: The question is:

"T hat leave be granted to in
troduce a Bill further to amend 
the Essential Supplies (Tem
porary Powers) Aot, 1946.

The motion was adopted

Shri K. M. Monahi:
the Bill.

I introduce

D B IiH I P liE M IS E S  (R E Q U ISI
TION AND EVICTION) AM EN D

MENT B IL L
The Minister ol Works, Mines and 

Power (8hrl Gadgil): 1 beg to move
for leave to introduce a Bill further 
to amend the DeJu Premises (R e
quisition rtnd Eviction) Act, 1947.

Mr. Spsaker: The (}Uo.stion' is:

“ That leave be granted to 
introduce a Bill further to amend 
the Delhi Premises (Requisition 
and Eviction) Act, 1 9 4 7 /’

The motion was adopted.

Shll Oadgil: I introduce the Bill.

RESOLUTION r«: MAKING OF 
LAW S BY PARLIAM EN T W IT H  
RESPECT TO ('.ERTAIN M ATTERS 
m  STATE LIST FOR ONE YEAH 

¥ha Minister ol Industry u d  
Supply (Shri Mahtab): Sir. I  beg 
to m ove:

. Diis do resdve
m  porsuaoe^ o f c f

the Constitution, as adapted by 
the President under article 892 
thereof and as at present in 
force, that it is necessary in the 
national interest that Pfiu*lia- 
ment should, for a period o f on e  
year from the 15th August, 
1950, make laws with respect to- 
the following matters enumera
ted in the State List namely:

(i) trade and commerce within 
the State subject to the provi
sions of entry 33 of List 111, 
and

(ii) production, supply and 
distribution of goods subject to 
the provisions of entry 33 of List 
III.* '

Shri Sidiiva (Madhya Pradesh): 
On a point of clarification. Sir, be
fore we proceed, the wording in the 
Resolution is “ ...enumerated in the 
Sti'.tc L is t ...” , whereas the matters 
are covcrod by entry No. 33 in the 
.("oneurrent List. May I know if 
there is any mistake?

Mr. Speaker: W e have to go by
the wording of the Resolution. Per
haps the hon. Member is confound
ing the words “ State subject”  with 
List ITT.

Shri Sidhva: I am referring to
main part of the Resolution, Sir.

Mr. Si^aker: Let him hear the
hon. Minister and if the point is not 
clarified, then he may raise it.

Shri Mahtab: The other day the
Pi'ime Aiinister gave an indication of 
the purpose for which this Resolu> 
tion is being brought before tlie 
Housa. I do not w*nt to go  into th e  
teptrioalitiea ol this Resolution
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in Bom bay the H om e Minigfer had
stated that he would not objeei t» 
non-violent boycotting in this 
liection. And to-d«y as hon. l iM i-  
bers would have seen, the Food «n4 
Supply Minister of Bihar has g iw i  
the warning that those who indt%e 
in profiteering and hoarding woWld 
forfeit police protection. l l ie  
seriousness of the situation can be 
judged by these actions taken by 
the State Governments of 'BmgtA, 
Bombay and Bihar. Similarly, T 
have received letters from Madrafi 
alro that the prices of varous arti
cles are rising very abnormally, and 
the Prime Minister and myself aw 
receiving a large number of wires 
from various parts o f the country to 
do something to meet the situation.

Now, the House would like to 
know the cause of this rise in pricos. 
At one time the cause was mainly 
inflation of currency. B ut to day the 
cause is not really the inflaticn of 
currency. Those hon. Members 
who have studied the Reserve Bank 
Accounts and Deposits and other 
things must have come to the conclu
sion that inflation of currency has 
r.othing to do with the rise in prices. 
Thft reason is this. The tendency to 
make easy money is still persisting 
eveii though the war is long ago over, 
and whenever an oppoiU nily arises, 
there are elements wb’ '*h w?nt to 
take advantage of the si^uaUon and 
make easy money tliereby. 'Ibey 
are even indulging in forward markets 
in re.fifard to imported articles also, 
and the prices of these are also ris
ing. Hon. Members must have 
known that the Government were 
compelled to revise the O.G .L. pro- 

\a’amme in or^er to keep down prices 
here, airJ iUe lesuU been sati3- 
factory, so far as reports show. Jn 
Bombay p;*ices of several articles 
have considerably fallen. But now 
many peo|)le are coming forward lo  
make fom ard marketing in imported 
goods a/^* and it is difficult to no^. 
tr<  ̂ the price of imported goods ip- 
iday. But hon. Members oanm l 
expect Goveiiuxient to allonr laiKe

w  one
whicii has been very carefully ex
amined by oiir Law Ministry. Even 
with regard to the date about which 
some doubt was raised yesterday, a 
further examination has been made 
and we have then fixed the date. 
The fixing o f that date really means 
that from that date Parliament will 
have the power to make laws, and 
before that date no laws will be 
made. It is not the intention to 
bring forward any law between to
day and the 15th August. This R e
solution as it stands, its legal posi
tion is very clear.

About the purpose of this Resolu
tion, the Prime Minister gave a hint 
the other day that the rise in the 
prices has created a very serious 
situation in the country to-day. 
Some of the Members of this House 
were in favour of de-control at a 
certain stage and opinion was elicit
ed whether control on several 
articles should stay or go, and I think 
some opinions have been collected 
and they were fo? warded to the 
(lovernrnent for consideration. Im 
mediately [ assumed office, 1 was 
laced with the opinions collected as 
to whether control on some articles 
should stay or go. While this was 
under examination a curious situa
tion arose. In July the prices of 
several articles, not only articles 
coming under the iCssential Supplies 
Act, but also ocher articles, the 
price of other n*’i.icles also rore sud
denly and abncrmal^N. I^epresenta- 
tions were made to Government ail 
over the country by wire and by ap
plications. The situation at Delhi 
became so serious that I had to issue 
;i strict warning, and I  also wrote 
to the State Governments to keap 
a strict watch over the situation. 
Some of the State Governments took 
really prompt action in th i matter, 
and because there was no law, they 
had to take recourse to public opinion 
and they had to educate it against 
this kind of rise of prices. I i  
Calcutta, the House may remember, 
a warning of boycottii^  was given to 
those who indulged in this sort of 
hoarding, and profiteering. Similarly
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imports which will not be p&t- 

imHed by the foreign exchange 
nv^StiBhU and also which will have 
]a lirefy/detrimental efEect on the local 
indiiBtries here. Therefore Govern- 
flssnt m  in a dilenuna. Large scale 
imports will not be permitted by the 
•exchange available, and that will 
have a disaatroug effect on local 
induBtries also. But we have to face 
the situation of rising prices and for 
tibis we require the help and co
operation of the local industries and 
t ^ e .  .

In my opinion we have to take 
r ^ u r s e  to several methods to keep 

down prices. I  must tell it 
12 Noon straightaway that Govem-

ment are determined to see 
that a situation of high prices is 
never allowed to develop in this 
country. They will not only make 
the necessary laws wh'ch will be 
bpought forward if this Resolu
tion is passed, but they will take 
other methods a'so. Of course it will 
be in the nature of platitude if I  say 
that more proiuction will meet the 
situation. W e have been talking
about more production for the last
Fever,il years, but very litt’ e result 
has been achieved. So I did not 
mention that, I know that wi’l not 
be serioiis'y considered by the House. 
Tiie only other wuy iis to strictly en
force the law and aL-sO rouse public 
opinion a«<ai.vU> t))i.s bort of rise in 
prices. I wo\iUl request all hon. 
Members to whichever political party 
they naay be’ong, to exercise their 
personal influence and also to exer
cise the influence of their political 
parties in this direction so that prices 
may not rise higher. No law can be 
administered satisfactorily unless 
there is considerable public opinion 
to back it. In other words 1 have 
already said, the situation can be 
tackled more or less satisfactorily 
unly if the various State Govem- 
ments take recourse to public opin
ion. In this connection I  must a ^ i t  
Hiat there is an element in the trade 

in ^ e  indxistr^ which is willing 
to  exer^ite fta moral influence. I  
M l  ^ ^ H o o s e  one ingtanea—
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soda ash, a basic material. The 
price of soda ash rose abnormally in 
Delhi and I  took the help bf the res
ponsible section of the t r ^ e  and they 
tried their utmost to bring down the 
price and they succeeded. B at even 
they had to admit that unless there 
was some law to back up their efforts 
of persuasion, it will not be possible 
for them to exercise their intiuence 
satisfactorily. Thsre^ore, from 
whichever point you may start, you 
will come to the conclusion that 
unless there is some law which must 
be ruth essly enforced, persuasion 
will not succeed. Similarly unless 
there is sufficient public opinion be
hind it, no law can be successfully 
administered. The two must work 
in co-ordination and Government at 
present are trying to see that these 
two elements work properly so that 
a situation of high prices may not 
arise in this country.

Now we have to think o f the 
resu ts of these high prices. Rea.ly 
we have not yet recovered fully from 
the war conditions, and I doubt whe
ther auy country in the world has. 
Here I would like to correct one im
pression which is prevalent among 
uninformed circles. There is a feel
ing that in the case of other coun
tries all is well and that we a one in 
this country are suffering. That is 
not the case. IVom the reports that 
I  get, I know that people in other 
countries are also suffering. The 
only d ifferen ce  is that while they ?re 
taking drastic steps to correct the 
situation, we are hesitating. That 
is what I am inclined to think. The 
Prime Minister particularly is deter
mined to see that the situation wiil 
not be al owed to deteriorate further. 
W e must take drastic steps to keep 
down prices as far as poss.ble. Also 
at the same time, we must take steps 
which may go to he’p more produc
tion. I would not like to dwell upon 
this point of increased production 
which ig a more or less hackneyed 
theory, and I do not want to rai:eat 
here any of the common remarks 
about increased production. B ut so 
far as legal meaauree and pndbib
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opinion are concerned they are en
tirely within our hands. As M em
bers of this House and as influential 
individuals in their localities they can 
exercise their influence to keep down 
the prices successfully. I  was 
thinking of the result. Supposing 
the prices are not brought down and 
are aJowed to go higher up, the re
sult will be disastrous. It will result 
in large scale famine as happened in 
1943. It will result in pub ic dis
order which we cannot conceive to
day. The discontent is there and 
people have not yet reverted to nor
mal life. I f prices are allowed to rise 
higher and higher the result will be 
serious discontent among people and 
that will manifest itself in public dis
order. You cannot expect the police 
or the military to put it down. That 
disorder, if it is to be prevented, 
must be done by removing the 
causes of the discontent and one of 
the major causes is the high prices. 
Therefore all measures should be 
supported by the House which are 
meaut to keep down the prices. That 
is as far as legislation goes. So far 
as public opinion goes I  would very 
respectfully, request those who do not 
see eye to eye with the Government 
in this matter not to use this as a 
sort of political weapon against the 
Government. When I compare the 
activities of the opposition in other 
countries with the activities of the 
opposition here I  am surprised to see 
that in other countries in all these 
matters the opposition takes a rather 
compromising attitude. Whenever 
any such measure is brought forward 
it is supported by all not only inside 
the legislature but also outside. No
body takes any political advantage 
of the situation. In India too I would 
respectful.y request that we also try 
the same thing. That is to say, let 
not any political party take any poli
tical advantage of the situation which 
is likely to arise.

I do not think it is necessary for 
m o to dwell upon this subject longer.
I f  any other points are raised I  shall 
be very to reply to them. At

first thought 1 was inclined to 
tion some of the conmiodities, the 
prices of which have risen and whieli 
should be controlled. But on seecHid 
consideration I feel that it wiU not 
be desirable to mention the com m o
dities, because whatever discussions 
may take place here will have t o  
eifect on the market also. Taking 
that into consideration I  do not like 
to mention any commodities in our 
discussion, unless I am compelled to  
do so. But I would appeal to the 
tfouse not to name any particular 
commodities about which the opinion 
of Government should be expressed. 
In that case it is likely to happen 
that the commodities wiU go jnder- 
ground or the prices will again rise 
or something else may happen. This 
vill have some repercussions in the 
market. Therefore I  ^ould not Uke 
to discuss individual comm^d ties 
vhich are now worrying the Govem - 
saent or the public. I  am simply 
laying this resolution before the 
House just as a general proposition 
regarding an admitted thing, namely 
the high prices, which have to be con
trolled and brought down.

Putting myself in the position of 
Members I imagine that a possible 
jbjection might be raised: W hy is 
more power taken when the ex stini; 
powers are not properly exercised?
I would like to reply to that ques- 
lion also.

As you know, I  have some exper
ience of the State Governments an<J 
I know how these laws are adminis
tered below. The passing of «i law 
here will not help the situation, un
less it is v^ry actively ada>infs'^ered 
in the States. So far as State Gov
ernments ^re concerned it is to their 
interesit tjiat they must work but 
these laws much more actively tha^ 
heretofore. There is no other way 
for then^ also. For instance, the 
situatioq which Bihar faces tod a / 
will compel them to take airtlQn. 
The Prime Minister has invited 
Chief Ministers of the States 9 1 ^  
him on the 19th and one o i th(| su ^  
jeets for t h w  discussion is this. The
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fStftte Govenunents will nt iou i»e 
take neoeHsary action in this matter 
and 1 have no doubt in my mind that 
they will fall in line with the policy 
laid down by this House and by the 
Government of India.

Lei U8 not* refer on this occasion co 
incidents which happened three 

or four years ngo. Everybody knows 
Ukem and knows where the difficulty 
lies. For the prtfsent let us make up 
our mind to keep the situation under 
qotatrol and let us try this experi
ment a g a in . Wh -̂n 1 sa y  experiment 
1 do not mean that this resolutioii 
has been brought forward in a light- 
h e if^ d  manner. As a matter of fact 
ial] the emph^>8is 1 can command 
and all the influence which the P r’mt: 
Mi^i.ster and Deputy Piim e Minister 
command are behind this resolution. 
We are all determined to see that 
high prices are not allowed to deve
lop in the country.

With these words, Sir. I move the 
resolution.

Sardar B. S. Man rose—
|fj. 8p6aker: Ti t me placid the 

reaolution first before the House and 
then bon. Members may speak.

8ardar B. 8. Man (Punjab): Sir, 
I  wanted clarification from the hon. 
Minister on one point.

Mr. Speaker: He may get it later 
on. The hon. Member knows th; i 
there is a specific resolution before 
the House. In view of a situation 
which is likely to arise, as is seen by 
Oovemment from the signs of the 
times today, it may be necessary for 
Government to exercise stricter 
powers by legislation and take moi*c 
powers. This Besolution really does 
not go into the merits of those 
powers nor nbout the oommcdit'e^ 
inToVed. It is only meant for 
Parliament to take more powers. I  
lAndl first place the Resolution before 
the House and then hon. Members 
m y  seek clarification. Motion

,rr ‘ *liiat this Houae do resolve 
hi imrsiianee ol artiole o f

* the Constitution, as adapted by 
the President under article 392 
thereof and as at present in 
force, that it is necessary in the 
national interest that Parlia
ment shou d, for a period o f one 
year from the 15th August, 1950, 
make laws with respect to the 
following matters enumerated in 
the State List nam ely:

(i) trade and commerce with
in the State subject to the provi
sions of entry 38 of List III , and

(ii) production, supply and 
distribution of goods subject to 
the provisions of entry 38 of List
n r . '  ‘

Sardar B . S. Man: i wanted to
know whether the Mover of the 
Resolution proposes to bring within 
the pin view of his Resolution agricul
ture and its produce. There s^enis to 
be a certaiJi amount of confusion 
aiiioiigst us as to whether this liesoiu- 
tion will cover agricultural produce or 
not.

Shri Maht&b: As F liave already
explained, the commodities which 
will come under the law are a matter 
for future cons.deration. Today only 
the power is being taken. Whether 
this or that commodity wi 1 come 
under the category covered by this 
law is a matter for future considera
tion.

Banga (Madras): May J t«ike 
it that Gtovemment intends^ to use 
such powers as they want the Parlia
ment to assume only for purposes o f 
the control of prices or for other 
things also?

Sliri Mahtab: As mentjonsd in the 
liesolution we take powers to con
trol trade and commerce within the 
State as :>lso production, supply a id  
distribution «)f goods.

Prof. Baaf^a: But only in relation 
to the control of prices?

Shii Mahtab: Of course, it ineludes 
i-outrol of prices.

Slui VaHrttddin Ahmad (W est 
Bengal): Sir, may I point Ofut one o !
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two lacunae in this resolution? One 
Imw been already pointed out by Mr. 
Sidhva. Entry 33 of List I I I  is the 
Ooncurrent List and in the body of 
liie Eesolution it is mentioned............

Mr. Speaker: Order, order. I f the 
hon. Member reads the language of 
article 249 and entry 83 he vviJl find 
that this language has been taken 
from entries 26 and 27 in the St;it<i 
List.

Shri Nazimddin Ahmad: There is 
another point. In the body of the 
resolution it is said that it is neces
sary in the national interest and so 
forth. But there is a divergence in 
the wording between article 249 and 
entry 33 in List I I I  o f Schedule V II, 
In the body of the section it is said 
that Parliament must consider that 
it is necessary or expedient in the 
"national interest’ . But in item 33 
it is said that it should be necessary 
in the ‘ public interest’ .

‘ Mr. Speaker: I think he may
better first study that point because, 
after all, assuming that there is an 
inconsistency, it will be a point of 
reconciling the Constitution.

Shri Naziniddin Ahmad: I  wanted 
to suggest a short notice amend
ment; “ in the national and public 
interest” . This wHl solve all possi
ble difficulties.

Mr. Speaker: I am afraid it will 
Complicate the matters more.

Shri Kamath (Madhya Pradesh): 
May I  ask for a clarification of this 
institu tional point? As you have 
just now observed, the items in the 
State List are Nos. 26 and 27. Item 
26 reads as follow s:

‘ ‘26. Trade and commerce with
in the State subject to the pro
visions of entry 33 of List I I I . ”

List III is the .concurrent List 
And item 27 reads as follows:

*‘ 27. Production, supply and 
distribution of goods subject t3

■ the provisioDs of entry 88 o f Lint

Aird-tJST 19^ of lau>8 bif i i i
matters in State iMt

Entry 33 in the Concurrent l iM  
says:

“ Trade and commerce in, and.  ̂
the production, supply and 
distribution of, the products o f ’ 
industries where the control o f ! 
such industries by the Union h  /  
declared by Parliament by law 
to be expedient in the public 
interest. * ’

There are two aspects to this en ir ; 
33. First of all, it refers to p rodu ct] 
o f industries. The argument of m j  
friend, Sardar Man, hias some force. 
He asked about agricultural products^ * 
this relates only to industrial pro- ' 
ducts.

The second aspect is that those 
industrial products can be taken i i ^  
consideration where the control of 
those industries by the Union Gov-, 
ernment is already declared by this: 
Parliament to be expedient in the 
national interest. The House will re
collect that an Industries (Eegula- 
tion and Control) Bill was brought 
forward in this House in the last ses
sion which was designed to secure 
this end, but that is still pending. 
That Bill specifically dealt with this 
matter as to which industries could, 
be controlled by the Union in the 
public interest. But that Bill has not 
even been considered and so Parlia^ 
inent has not declared by law up to 
now which industries can be con
trolled by the Union in the public 
interest. That fundameTital r-jatter 
has to be decided and nntil that 
matter is decided by Parlijiment 
law, T am afraid that Goveniment 
cannot take any powers to regulftte 
matters as specified in this Resolu
tion.

The second point is this. The Be- 
solution ipentions that after the 15iih 
August gii these laws will be mode 
by Parliiin^nt. According to the 
present Schedule Parliament will Boi 
sit afte  ̂ the 15th of August. Dces>' 
that mean that cA this wHl be doan̂  
by OrdinaBces whiiA will be 
before Parliament apptovitf In: 
N ov^ber or Deeetnber?
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^Shri Kamath")

Tbeae are the two points on which 
i  want clarification.

Pindlt Thaknr Dm  Bhargava
(Punjab): Sir, just now a question 
was put by Mr. Ranga to the hon. 
Minister in charge o f Industry whe- 
A e r  this power which is sought to be 
taken will have reference to prices 
only, and he replied in the a i^ ina- 
tive. May I humbly ask him : !iow 
will the question o f price be rela
ted to the production of goods? The 
w orfs are» “ production, supply and 
distribution’ '. The question of prices 
in regard to production, I think, 
Sir, will not admit of any action.
So far as these entries go, Nos. 3.̂  
in List III, 27 and 26 of List I I  are 
oomplementary. It  means that tlie 
entire control of trade and commerce 
and o f the production, supply and 
distribution of goods is taken up by 
d ie  Central Government, but to say 
that it is only in relation to prices 
would be a wrong thing. I  therefore 
want a clarification of this, as to how 
the question of price alone can be 
related to production.

Shrimati Durgabai (Madras). On a 
point of information, may I  know 
whether the State Governnients have 
fc«en consulted with regard to the 
proposed legislation contemplated by 
this Besolution? O f course I  know 
that article 249 does not make it 
obligatory on Government to consult 
them.

Dr. Deshmukh (Madhya Pradesh): 
B y  this Eesolutioa power which 
'vested iu the States is sought to be 
vested in the Centre also. I  am 
prepikrei to agree that it will be 
exercised in such measure ar«d on 
such occasions hr the laws that may 
be passed from tiine to time may 
declare. B ut would a situation 
arise where Deoaus#̂  of this l i i ^ -  
hiUon it m 'ght be argu*id t)mt the 
States which are mnnnglog all these 
affairs at the preseut moment will 
bavo no authority to  keep in force 
tkiS Regulations ar\i Inwg which are 

« l  the present uioment 
aooording to wbieb the pro- 

dttotion, supply and distributioQ of

year

goods are regulated? I f  there is 
possibility of a difilculty of that 
nature arising, I  would like the hon. 
Minister to k in ily  explain this poiut 
also because it n)ay be argued that 
by this Resolution the subject which 
existed in the State List has now 
been transposed and has been 
brought to the Union List. I f  that 
happens, then the States will not be 
left with any power to rej^u’ate the 
S'iPP-y* distribution, etc. of these 
articles and therefore, whatever regu
lations and laws they have at 
the moment may be declared as not 
constitutional? 'Vonld that situation 
arise?

Shri Himataingka (W est B engal): 
Sir, I  do not think th«*\t presumption 
is correct. The subjects will com e 
into the Concurrent L 'st and Parlia
ment also will be entitled to make 
laws in respect of trade and com 
merce etc. which at the present 
moment are State subjects. As soon 
as this Resolution is passed, both the 
States a n i the Pari iu meat wilt be 
entitled to pass orders on these 
subjects. There will be concurrent 
jurisdiction and therefore the diffir 
culty contemplated w\)l not arise.

Shri Alladi K . Aiyar (Madras): As 
regards the point raised by Mr. 
Kamath, I would just like to say a 
word or two. In the Resolution, 
item 1 is merely a repetition of entry 
26 in the State List, and item 2 is 
merely a repetition of entry 27 in the 
State I^st. Normally speaking, in 
regard to the matters ment oned in 
entries 26 and 27, it is only the State 
that will have the juris iic t ’-on to deal 
with it. The object of this pro
vision is to enable the Centre also to 
encroach upon what may be culled 
the State field. In effect, >vhat is a 
State subject becomes a concurrent 
subject. It does not take away the 
power o f the State to deal with the 
subject, but if the subject is of ^uch 
a paramount importance and if tiie 
Union Legislatiure intervenes end 
passes a law, that law will bave 
dominance over the law passed., by 
the State. In other wotiia,
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a State item becomes in effect an 
i^ m  o f the (^oacurrent List as a 
result of the llesoliiDioa before the 
House. Therefore, there is no point 
in saying, “ W hy? Already the 
Union has power. ' The Union has 
power only in speciiie and particular 
cases under entry 33. Similarl;y, in 
regard to item 34 in the Concurrent 
List when once Parliament considers 
that a particular subject is of 
national interest ’ind having come to 
that conclusion undertake'^ a 
measure dealing 7/ith that particular 
subject an item in the Stato List 
becomes in effect an item in the 
Concurrient List. The ellect of the 
present Resolution is to invest 
Parliament with tlie power to deal 
with the subject in question. Once 
it is passed, i?i t!ie m innor con
templated by the Constitution, 
Parliament is seized with the power 
to pass a law in regard to the parti
cular subject matter. The existing 
power in the Union, say in rogard to 
trade and commerce or items 83 and 
34 in the concurrent list is not taken 
away. The existing power is felt to 
be incomplete tiiid insiilncieut to 
meet the needs of the situation, 
because you may have one kind of 
law in one S tate; another kind of law 
in another State; and a third kind 
of law in a third St^ite, while there is 
interai^tion an 1 inter-connection 
between prices prevailing in all these 
three ,sets of States, lh a t  is the 
whole difficulty in a £e»leral consti
tution, and our Constitution has jrot 
Qvei: that trouble bv investing Parlia
ment with the su])reme pow’cr in a 
time of national emergency, which 
national emergency has to be deter
mined by a two-thirds majority of 
the representatives of the /States. 
You cannot have one kind of price 
in Madras; another kind in U P. and 
another, in another State.

The power resulting in the TFuion 
b j  means of die resolution does not 
take away the ix)wers under items 
26, 27 in the State List. Therefore 

effdot of the present resolution is 
eveiy aspect of trade and com- 

can be taken over by the

Union, provided you— the 
ment— consiier the partitnilar m atter 
to be of suffic-’ent nat'onal im poftm ce 
and you also consider that f t ; 
necessary in the national interest to  
make laws with respect to parti^^idr 
matters. The extent and cm bit o f  
the legislation would bfi a matter <tf 
policy for Parl’ament to decide. It 
does not mean lihat it will entreiK^h 
upon the entire lield of State 
Administration or State leg’s la iiw  
sphere. Parliament will have to* 
take into consideration the interests 
o f provincial autonomy and Statft 
autonomy, and taking that into con
sideration and lifter due consultation 
— it may be— Parliaraent may give 
effect to the Resolution that is 
passed by this House. That is m y 
submission with regard to the point 
raised by my hon. friend Mr. Kaimath.

Sliri Venkataraman
May I know whether it will incli 
agriculture and agricultural pro^ 
ducts also?

Shri Alladi K . Aiyar: It will m-
clude agricultural products. B ut 
the word ‘ agriculture* means the 
actual can-ying on of agriculture. 
Thus, carrying on of agriculture is 
one thing, and d ?̂-aling v/ith agri
cultural products is another thing. 
Dealing with agricultural products 
will certainly come within the purview 
of ‘ trade and com m erce’ . Agricul
ture is the act of carrying on the 
industry or vocation of agriculture,—  
the actual raising of the produ(st 
from the field. Having regard to the 
general scheme of our Constitution, 
the word ‘agriculture' is used Jn a 
defined and narrow sense, but so far 
as agricultural products are i3oa- 
cemed, they stand on a wider footiiig.

Shri Biswanath Das (Orissa) : Sir,.
I rise to support the niotfon of 
hon. friend the l^finister of ladustrite 
and Supply. W e see^ from the 
reports that the internatlonial 
cal situation. (Interruption).

An Hon. Member: Are #e
with the merits of the
Sir? ‘
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B; S. Kan: Sir, 1 rise to 
^  poiQt o f order. Sc far as agri

products are concfimed, they 
(ia M l  fall within the ambit of cntr\’ 

in the (/onejn*erjt List, because 
t b e . woidfi *trad3 and com m erce’ 
150VW the production, supply
m d  difttribution of industrial pro
ducts. 1 put this point for yoni’ 
mling before we proceed fiirthei-.

Mr. Speaker: The hon. Member 
wauts me, at this stn'Tc, to interi/ret 
the words ‘ trade and coniirierce’ and 
‘ Production, yuppiy ajid distribution’ 
to d  he wants me to rule whether 
tbey include ‘ agricultural products’ 
or not. It is hardly a point of crder 
for ine to decide. If any dispute 
arises, it M ill be for the courts of law 
to decide, as to whether a piirf.cular 
t^rm is covered by this wordiui '̂ or 
not. This cannot be a |K)iii< of oidei 
here.

Shart Tyagi (Uttar Pradesh): It is 
for the Mover P) explain.

Mr. Speaker: Therefore, I was
sH.yiiig that all that hoj). AlemSers 
are wanting is a soit of a clarification.

Slizi J. R. Kapoor (Uttiir' Pradesh): 
Sir, 1 have a specirtc point crder 
to raise. I submit that this Reso
lution is beyond the scope of <jur 
Constitut'on. Not only is it un
necessary, but it cannot be passed by 
Us within the scope of article 249 of 
the Constitution. This Jlesolution 
aaks us to declare thac ;v neoessity 
has arisen, because of which thr 
Uxiion Government should be en>- 
iM>wered by passing a certain Reso* 
lutuHi under article 249 to make 
laws in i-espdct of certain matters 
enumerated in L>st 11. Aecordi)i^ 
to L ist ll l»  which is a concurrent list, 
under item 38 the Central (lovern- 
inifcPt can exercise the |)ower of 
.niak'ng legislation in respect of ilie 

Bulije^R which are em bodiei in 
tbie present Re«o u^on. According 
to item H3, all that we have to 

jg to declare by law Uiat an 
im r n g m ^  has aristsi. The next 

k  thij n«w«s*iury lepa-
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lation. Any item which is included 
in the concurrent li?t can be taken 
up by Parliament in its own mhereiit 
right without imy Resolution being 
passed. 1 wouM, with your per
mission, read out item in List i l l ,

Mr. Speaker: It  has been read
twice already.

Shri J. R. Kapoor: Then I will
not read it again, b;K 1 would draw 
your attention to the followin.if words 
1 herein:

‘ ‘ ...declare:! by Parii.3,menti by 
law to be t^xpediejit \v public 
interest. ”

There is, you will se*:j, no reference 
to any resolution. Therefore, we 
need not pass any Ptesolution. The 
Union Oovernment, after this session, 
if necessary, may in the lirst instance 
pass an Ordinance laying, it down 
that an emergency hay arisen or that 
it is in public interest to make law 
f)U these subjects. They may there
after or sinmltaneously enact any 
Ordinance that they may consider 
necessary for dealing with thfse 
subjects. I think it will be un
necessary to take up the time of the 
House in passing a Resolution like 
this. Apart from this, 1 submit that 
jiccording to article 240, it is not 
permissible for the Union Govern
ment to  bring such a Besolulk)n. 
According to that article, they Ci»n 
ask us by a Resolution to ex])re8s our 
decision that an emergency has arisen 
only with respect to those subjecte 
which fall within List II, but since 
the subjects contemplated in the 
present Resolution are subjects which 
fall within List 111. no such Reso
lution is necessary at all.

Mr. Speaker: I think it is better
that I dispose of this point of view, 
which has been ra sed as a point of 
iirder. The position has b ew  suffi
ciently clarifie<l by Shri AJla^ 
Krishnaswami Aiyar i.nd after Lia 
lucid explanation, 1 thought tfiat VP 
further darlficalaou about the eonsli> 
tutkmal or le^al poaitkm «ia  
QBoesaaty. It Mtns those who
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urging this point are not clear as to 
the precise division of powers made 
by entry 33 of List I I I  on the one 
hand and the powers which are left 
to the States under items 20 and 27 
o f  L**st II. Item  No. 33 is in the 
Concurrent List and the Centre will 
have power, only oji the condition 
that Parliament by law declares that 
the control of iuch industries by the 
Union is expedient in .the public 
interest. Therefore, the power of 
the Centre to jeg'slate in respect of 
item 33 is restricted to such industrias 
as are declared by Parliament, by 
law, to be expedient in the public 
interest.

Now, such a law is not obviously 
<3onceived as a temporary me.*»sure 
ifor s'x months or n year. It becomes 
s  permanent legislative measiu-e, un
less Parliament choo?3s to revise it. 
When the Parliaineut declares by 
law, it is a permanent power which 
the House is giving, but one can 
visual.se a situation.......

Pandit Balkrislma Shanna (Uttar 
Pradesh): Can we not place a time 
limit on the law?

Mr. Speaker: There need be no 
time-limit on that. You pass a iaw 
and so long as that law stands the 
Centre is entitled to exercise that 
power. I  think it would be better if 
hon. Members read carefully the 
language and the structure of this 
provision in this light.

What I  was saying was that, this 
power under item 33 can only be 
<^xercised where the Parliame.'jt has, 
by law. declared that the control of 
certain industries is expedient in the 
public interest. I n̂ -'td not elaborate 
the names of such industries, but 
there may be certain basic industries, 
which it may be necessaty to control 
by law made by Parliament. But 
«o long as such legislation stands, 
the power of Parliamont to legislate 
in respect of those industries is, to 
that extent, a permanent measure. 
For instance, such other situations 
in a j be imagined—rthere may be a 
w ar: there may be some other

exceptional c'rcumstfiiices in whicA 
case it becomes necessary, fc» the 
Union for the s.^ke o f a 
policy, to C0‘0rdinate the policies 
o f the State Governments in certaiifi 
respects. It may be neeeaaary in 
such an eventuality for the Parlifc- 
ment to assume those powers and 
that is what Sir Alladi referred io  
as a necessity under the l*'eden^ 
structure. Article 249 is enacted to 
provide for that kind of contingency, 
where it becomes imperative for the 
Centre to exercise certain jKwers for 
a certain per.'oi. I f the scheme of 
Article 249 is seen, it will be found 
that, it requires a resolution pf tiw? 
Council of States, supported by not 
less than two-thirds of the members 
present and voting

Shii Naziraddin
been adapted.

Ahmad ; This has

Mr. Speaker: I know that. But
unless we understnnd the scheme of 
the Constitution, it will not be possi
ble for us to como to a (jorrect con
clusion on the present poiiit.

So, unless two-thirds o f the 
majority o f the Council o f States 
support a particular resolution, that 
it is expedient in the national interest 
that Parliament should make ItK'wSf 
Parliament cannot assuioe to itself 
the powers of special legislation.

Now hon. Members will be aware 
of the Constitution of the Conncil oi 
States. The. Council o f States con
sist mostly, if not wholly, of the 
representat.ves of the various States 
and the spirit of the ('onstitution is 
that if those represen rati res of the 
States cpncur in vesting the Parlia
ment with a power having the effect, 
not of divesting the States of certain 
powers, but enabling the Centre to 
have concurrent powers, so tliai 
Central legislation may superse'lc the 
State legislation, then osnly ran we 
get out of the diiBculties an  ̂ the 
Centre can exercise the powers. 
day, as we have not ^  the ^otip^ 
ijf States, it became memmaty I t t
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£Mr. iipeaker] 
l i ie  P i^ d e n t  tc adapt the Consti- 
tmVoiU'* llierefore, we hav) to keep 
in aybld iSie fact that, if the powers 
iHhidi are «.TcluBivo'.y vested iu the 
B t a ^  uhdier the States List i\ra re
quired to bs exercised by Parliament, 
tt and 'when such occasious arise, 
^ o r e  hag to i)e some kind of 
iliach*nerj or method of vesting the 
Parliament with such p<3wer. It  is 
‘with A is  fend in view that Article 249 
is provided.'

If faon. Members refer lo the word
ing of the Resolution, with this 
background they will tind that it 
adopts the language of article 249. 
We have nothing to do with item 33.
I  believe I  hav*3 sufficiently cleared 
the ground. The resolution refers to 
only certain specific restricted 
powem. Beyond that, if it is 
necessary to exercise further and 
wider powers, which are vested in 
^ e  8tat^ legislatures, it may be 
necessary to assume concurrent 
power o f , legislation in respect of 
furthw States subjects. Therefore, 
taking advantage, or uudei the pro
visions o f Article 249, this Resolution 
is placed before the House. If the 
Council o f States were iu ex:stence 
the resolution would not have come 
here. ‘ ' I t  would have come before 
the Council of States. J^ut, today, 

are functioning as one House of 
tiegislkiurCv Thciel'or^i, ihis Reso
lution is coming here fo'lowing the 
language^ given iu Article 241) and 
tiie peaolution has to be supported by 
not less than two-thirds of the 
membisTiB and it must state *'that it 
is nmessary <ir expedient in the 
HatjionaT interest thftt Parliament 
dbould make la w s /’ The adaptation 
made is tV^t the words ‘ •(Council of 
States** >rill bo substituted 1a the 

"I^ liam ent. * *

8tei i t  A. Ayyaagar (Madnvs): 
IWliat 4bout the two-thii*ds majority.

Mr. S p ilte : That apfilies.
as 1 was saying, tiiis 

ipnljaiioji the bingunge of
lays «

&f iietm hy ^
m attefs in State Ld$t 

y^ T

time limit of one year, fi*om the 15th 
August 1950. Further, it says:

“ ...m ake laws with respect to 
the following matters enumei*at- 
ed in the State List (namely 
items 26 and 27);

(i) trade and commerce with
in the State subject to 
the provisions of entry BH 
of the List I I ’ '

Similarly item no. 27 also s;»ys 
the same thing. What we have qot 
here in the Resolution is a copy of 
items 26 and 27 in the States list. 
Therefore, to rny m ini, thei’o is no 
irregularity in the pi-opositioii that is 
laid before us. It not go ti^ inst 
the Constitution and the Resolution 
as it stands is perfectly in ^Mer and 
a valid one from thi- constiiutjonal 
point of view.

Of course, as regards the inter
pretations of rhe Resolutiou, as to 
what is covered under the term trade, 
commerce, pi>oduction, supply and 
distribution, it is not> for me to 
decide. But s*-ich pxplaiiation.c as 
the hon. Members want mtvv be had. 
The hon. Minister has expressed him
self against the idea of giving expla
nations at this st;igo, sivin.i;̂  the 
reasons also is to why they should 
not be asked for. But then, still it 
is a matter of plervsure of the hon. 
Members to ask niivl is: is ;i matter for 
the Minister whether to reply or not 
to reply. But, so far as I  ain con
cerned I think :he resf);ution is quite 
in order.

Shii Kamath: May 1 seek clar fica- 
tion of one little point? Clause
(2) of arfcle  o92 of the (.’onslitution 
u n d e r  which this nrticilc, that is 
article 249, has been adai.led. says 
“ Every order mad^; under ciausc (1) 
shall be laid before Parlianrient*** 
Does that mean thr.t it will j\ist be 
laid on the table and not "lisoussf^d?

ICr. Spaitar: It is an order of the 
President roi>  j f  it is to be laid oft 
the table, it loeans that it is. for ^  
information of tbe Members , of tjhd
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^Parliament. The President i^ot 
exercising his ^ w ers  in consiiltf»t)on 
'with the Parliament. 1 think we 
may now proceed with the discussion 
on the merits.

Shri Venkataraman: Sir, I want
to raise a real point of order. Under 
article 392 of the Constitution, the 
President has powers to lay before 
the House such adaptations only for 
the purpose of adapting the pro
visions of the Government of India 
Act, 1935 to the provisions of this 
Constitution and net in any other 
ease. Here what the Presi dent now 
seeks to do is to adnpt the Consti
tution A ct to suit some emergencies. 
Sir, let me make the position clear. 
IMy point is that if any difficulty 
ar ses in carrying out the provisions 
o f  the A ct of 1935 th *n the Piesidont 
may make such adaptations so as to 
bring them in line with the provisions 
o f  the Constitution Act. But where 
any difficulty .-irises in the applica- 
t ’on of the provisions of the Consti- 
t(ution A ct the President has no 
powers to make nny such adaptation.
I particularly invite your attentifni to 
the words “ The President, may for 
the purpose of removing uuy diffi
culties, particu-ariv in relatirn to 
the trans*t:on fL’om the provisions of 
the Government o® India Act, iO'^5, 
to the provisions of this Constitution, 
by order d irect...etc’ *. That is to 
say, only in such cases where any 
difficulty arises out ot adapting the 
provis’ons of the A ct of 193.5 th*it 
the President has the power and in 
no other case has th? President the 
power to make any such adaptation. 
That is my submission and I  think 
th* t̂ the adantat’on mad'^ bv the Pre
sident in this case is ultra vires of 

the Constitution.

Mr. Speaker: The point, as I have 
understood it, seems to be— apftrt 
from the words ‘ part’culaJy— that 
the President has got the power to 
make adaptations only with reference 
to the provisions of the Government 
of Indian Act, 1935. Perhaps the 
liaw Minister may like to say some- 
ihiaf cm this.

The ICinister o f U m  0 ^ .  
Am bedkar): The wording o f
article is that ' the President luay, 
for the purpose of removing amg 
(iifBcultiies, particularly . . . e to /*  
‘ ‘ Particularly ’ does not mean tfeat 
he has not got the general p o ^ ^ .

Mr. Speaker: As I  bd re/  xmdet-
stood the point of ordf^T o f the him'. 
Member, apart trjm the woi^s 
difficulties** and “ particularly'’ , be  
seems to construe article 39l! ns em 
powering the Pres'dent to iriake 
adaptations only for purposes o f 
transition from t)ie provisions of <he 
Government of India Act to the pro
visions of the Constifcution. That is 
substantially the point.

Dr. A m b^ kar: T H t  cannot be
because it is a wrong construction. 
The point raised by my hon. friend is 
that under article 392 the on 'y power 
which ths President possesses is 
confined to an adaptati'on of Jiny 
section of the -^overnracnt of India 
Act, 1935, so os to bring it in I’ne 
with the provisions of the ( ’onsti- 
tution. M y submission is that that 
is not correct, bf cause the opening 
wora;5 in i rl'vAe 392 are quite 
general, name'y, “ The iVesident 
may, for the ;virpose of lenioving 
any difficulties'* and then “ parti
cularly e tc .’ * comes in. Suppose 
you were to drop Ihe words * parti
cularly in relation to the iran?;ition 
from the provisions o f the Gov«rrn- 
ment of Ind a Act, 19:i>, to the pro
visions of this Constitution*' the 
wording would bo “ The President 
may, for the purpose of removing 
any difficulties, by order direct,., 
etc**. j

Shri Meera'i (Mad^^as): May i  say 
something with regard to this point? 
I f  you remove the words “ parti
cularly in relation to the transition 
from the provisions of the Govern
ment of India Act, 1935 *‘ it would 
read “ Tl^e President may, for . the 
purpose/of removing any 
to the provtston/9 o f this Cm yiitfffm ^  
by  order d ii»cc...et«,'*  . f

som eihisg |iW a n '
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point really survives and we need 
not, therefore, consider it any 
further. I hope there is no other 
point o f order.

l b .  Bpailnii: 1 would just seek
olsrifi^tion on one or two points 
whkk may dispose ol the matter, 
^ithout entering into the nicfities of 
fl)Aarpiietation. Am I right in my 
inicMpretation uhut the Constituent 
A sse^ ly  of India (Legislative) was 
futiotioxwg as result of the 
Adaptatiou of the GoverDment of 
Inlii» Act?

Dr. Ambedkar: Yes, the Inde-
f»ttideiio0 Act w^s an aniendnn-nt 
o l the Govem m int of India Ac*t, 
1935.

Mr. Speaker: My mind was work
ing on another liri3. Instead of going 
nto the interpret liticn, wbat I think 

ig iliut if we werti functioniuj' as 
Cons'utuent Asset nbly of liidiii 
(Leg s ative) and;̂ r the (joveriiiiient 
of ladia Act, aad if* the bame status 
is now beiiig continued, then practi
cally we are in a st-iiĵ e of transition. 
And so long as ihe t'ouncil of States 
is not constituted tfi.it tr:»n.siiion wJl 
continue. Therefore; any adaptation 
which the Presnlenl nmkes will br 
an alaptaiion, o\en “ particularly” , 
in relation transit.Dn from the
provisions of »L..; Govornineut (.1 
India Act to the pi*^visions ol tht' 
Constitution.

PUdlt *niakur Daa Bhargava:
Kindly see i\w l^rjviso also. The 
Proviso makes •*: still clear.

Mr. Speaker: 
clear.

All things make it

I  am to ‘d that we are functioning 
under Article 379. Whatever Article 
we are functioning under, my 
point IB that so long as both Houses 
dt Legislature Are not constituted 
under the Constilutior, the process 
o f transition is i:i C'.iilUiuation and 
^ e  President has gv>t ample powers 
to remove all dilB.'uIlies, even if we 
interpret tbe w r d  ‘ 'particularly”  
and jblie ifh a le article in a restricted 

IT. 8o, 1 do not think that

Shri Shiv Charan Lai (Uttar
Pradesh): There was no necessity for 
the President to pass an order ujider 
ArtTcle. 372 at all. becaast^ under 
379......

Mr. Speaker: Order, order. I  am 
not going to decide about any
matters in respect of which the
President has axercised his discretion. 
I f  the President says that there is a 
necessity, there is a necessity. H is 
dec.sion on that poi)it is finar^nd I  
do not think it is competent for this 
House also agaia to sit in judgment 
over the materials on which the
President had come to a decision.

Shri Shiv 01iara:i Lai: I  wag not 
challeng'ng the President s decision. 
Sir. T was saying that tnider article 
379 this House can act as Council 
of State without that order there.

Mr. Speaker: That is a different
matter. Then the adaptation is a 
superfluity and we h?\ve oot the 
power even witliont tlie adaptation 
order. So much the better p̂r us.

Shri Bharati (M adras): It  is
thought that the Parli?iment has no 
power to have lliese two matters. In 
fact this was before our minds when 
we passe 1 it and wo know that this 
1‘Ujer^ency wou'd ari"'e, and article 
.*̂ (5;) exactly mentions in terms of this 
emergency, namely ' ‘ Xotwith stand
ing anything this ( ’onstitution,
Parliament shall, tluring a period o f 
five yefirs...have power to n.ake laws 
in respect of trade and commerce 
within a State and the? production, 
supply and distribiit’on etc. * In  
fiict article 869 was intended only 
to meet such cont'::>gen**ies. Sir, I 
did not qu’te catch lay hon. friend, 
Mr. Munshi when he sail that the 
Keso’ution is intended to give ‘ wider 
powers*. I would like to have a 
clarification as to what he meant by 
wider powers', bocause the words 

found in tbe j^esolutioa and 
section are exactly the saitie..
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ICr. Spetter: Order, order. It is
an interesting point of academic 
interest to discuss; but in view of 
the pressure on gur time, let us go 
into the merits as they are rather 
A a n  go into tlie h:story and the 
oonstitutionai pcint^ nov.. Mr. 
Hossain Imam.

Shri Hossain Imam (Bihar): Sir, 
I  want to speak ou thi.  ̂ Kesolution.

Sbii Malitab: I would Viks to reply 
to some of the questions which have 
been raised provisionally and that 
wouH help the Fouse to save time.

Mr. Speaker: I think there is just 
a minute only. W e may re-assemnle 
at 2.30 P . M . "

The House then adjouTned for 
Lunch till Half PaH Tiro of Ihc 
Clock.

The House re-assembled after 
Lunch at Half PiH Tiro of the 
Clock.

[M r. SpEakkr in the Chair]

Mr. Spealcer: Tha hon. Minister. 
He is only clar'fving certjun points 
now.

Shri Maht&b: Sir, I think it would 
be easy for the lion. Members (o dis
cuss if I  mention the several artirsles 
of the Constitution under which we 
could have taken action with regard 
to prices. We could have taken action 
by a dec'aration by Jaw that control 
on certain specified induJ?tries shall 
be in the public interest under item 
33 of the Concurrent List, by legis
lation for price control under item 34 
of the Concurrent. List, by a pro
clamation of emergency made by the 
President unier article 352 of the 
Constitution, by declaration of a 
financial emergency undc r̂ article 3r )̂ 
o f the Constitution, by talc ng power 
to legislate under article 249 of the 
Constitution as we havo done, by a 
resolution of the St* id Jegisiatares 
upder article 2^  and by an amend- 
ipent o£ the Cotkstitution lujder arti- 
^  868. After eiuuninlug all these

things, we found out that omi' puffitMe- 
will not be served if we take nctim  
under any of these provisions 
the one, under article 249, lt€ip  IS  
of the Concurrent List deak only
with products o f industry; it does m t  
include imported articles. W ie
present problem really relates to
agricultural products, pr^uction  d  
industries and imp^Drted g«.K>ds. W e 
have to take measures for controfhng 
the prices of these three categories, 
of goods, namely, agricultnrni pro
ducts, industrial products and
imported articles. *

I would like to remind the JJotiSe- 
o f some previous laws which were 
being enforced durin}^ the war. In 
1943 we had the Hoarding and Pro
fiteering Prevention (Ordinance, 1943. 
Then there was the Consumer Goods 
Control and Distribution Grier, 1944. 
At that time, the situation wns
managed with these two laws ^liich 
are not in force novi'  ̂ And, the 
cirenmstances oi ti)day also are 
different from ihe circui:jstances of 
1943 and 1944. It is for the pijrpose 
of having control over these three 
categories of goi'ds that we have to 
have recourjie to article 240. l^nere 
is no other way.

Then, a questjoa has been asked as 
to which articles are likely 1 ) be 
covered in our view. As 1 have 
already explained, it will not l -rve 
any useful purpose if the articles are 
named. But, I cm  mention some 
of the articles which have gone up in 
price and that would give an idea as 
to what is likely to be done. Hon. 
Members who le a l the commercial 
section of the newspapers mu.st have 
known whwh are the articles that 
have risen in price. I shall give the 
House the rise that hay fX3Curred fn 
the case/of some of thd articles. P’or 
instance, tike tea. I am comparing 
the prices prevailing at the end o f  
June and today. In the case of tea, 
the inj^ex was at the end o f
June. I shall loave this arnl tube 
some; other articles. The P fi^  
strqî t(»nycin has jgfcme up uv ̂  ^  
UX) per cent; fxjd liwr ott
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J f i h r i  I f a h t a b ]
|Mr^«ei ,̂ Waterbury’s compound, 
W- fBT «eB>t; W orsted tweed 23 per 
•einff E og^sh satin 60 per cent; 
o » n m  16 per cent; sine TO per cent; 
im  W  l>er cen t; paper 29 per cent; 

«oda 29 per ccu t; etc.

.You will see t-hat there are s^jme 
im lc  materials the prices of which 
|iair€f risen. All these articles will 
not' c o v e r e d  by any other method 
«zcep t the one we have adopted, as 
Z have submitted. At present, we 
ia v e  got the EsSenti.il Supplies Act 
That Act relates onij* to foodstuflFs, 
textiles and a (ow otlur articles. W e 
^ u ld  have easily uniended that Act 
to inc!ude these things; but, that 
would be stretching the law too far. 
As a matter of fact, most of the 
articles that I have read out are not 
really essent'al articles. 1 forgot to 
mention the articles in daily use, as 
for instance, razor blades. All these, 
■even imported have risen verv
much in prices. Wo ou<rht to find 
out some method by which all this 
could be brouglit imder control. I 
am sure if we pay -i litfle altont'on 
to  this, as I have already explained, 
both by means oi legisl;)tio.i and 
persuasion, we will achieve < ur 
object. •

Dr, DeT>hmukh: I am pn-pared to 
heart’ly welcome llie llosoluiicn, and 
retspond to the svliich thci hon.
Min ster has rna«{o to the House not 
only so far as the s\ipport \v this 
BeBolution is con«;ov)>\:(l, but the. 
spirit in which nay Iv ;̂ îslation co)iso- 
quent on the passing of th s  lk̂ S(̂ - 
lutiou w ll be uivl*‘rtjil;en by <.Jov< ni- 
ment. W e, ail ol us realise the 
necessity of eoninV.ling the prices. 
W e are also 'JOT)>eious of th» crisis 
to which such a situation can Kad, if 

^ e r e  is no prcpjr d reotiou, supei*- 
vision or control. The House has 

been prop ired to c m]K^wt r 
Ihe Executive vvith any pi^wcvs that 

wanted and there has not betn 
luoy occuBion any hesitation on our 

pprt. But, while 4^v ng all these 
fow m , tbere are certain cautions 

\ 9U|^ be b«irae m mmd
^  know b̂ut fkiMing p t the

laws as has been admitted \sj the 
hon. Minister, U 07ie thing and 
enforcement another. A  good many 
of our actions which M̂ ere ijiteoled 
for the well being o f the c o n u u im it j  
have, unfortunaiiely, resuHeC in 
misery and deprivation. Su^rar is one 
such instance. I for one do not think 
that if the control was not impo.<ed 
fut that stage on sugar, .’although 
probably the price m ’ght have goj.#=: 
up by a few annas, but it could never 
have reached the heights ^ h ic h  it 
actually did. The situation once 
created has persisted for so many 
months. One ol th-3 fii-st things 
that I would like to caution the hon. 
Minister about is to think twice be
fore doing or ordering an jth irg 
of this character so that a measure 
does not recoil upon tlu» people and 
mnke the position worse than it was 
before.

Seeonlly, Sir. the evil of rising 
prices, the evil of hoarding and pro
fiteering is very wiJesprend and 
when undeitakin::^ measures like the 
[>resent one, we linve to in m nd 
our capacity to follow them up with 
executive action. The ef]ic3cncy 
hoth of the Centr.’.l (iovernnient ;ujd 
the parlicuh^r Slate Government has 
p)t to be cens'deivd to the fullest 
possible acoouiit before we embark 
on any drastic- action likfly to 
enianate from iho powers that art 
being taken nov/. Of course, 
have no des re ;o impede ;»ny of the 
powers which the Central Govern
ment wishes to tVue, aud we Jiave 
no doubt that bef<)re they ao any
thing, they will take the State Gov
ernments into the fullest confidence. 
Sir, 1 was one of those who thc-ugLt 
that the so-called autonomy of the 
States will be an impediment in the 
pmgress. of Indiai constituted as it 
is. But once l.aving occeptdd the 
CV)ijstitution, once having clothed 
these States with certain powers, it 
muy not be in the interest rf the 
hdm nistration or the reputation aiid 
prestige of the Central Gotern?ttfSDt 
to r de rough-shod over tlie wIibI ^  .lH 
the Statoa. I would itleo like W
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out that there is a very curious 
situation in existence. W e have on 
the one hand a responsible and 
rwpected leader like the Deputy 
Prime Minister who has confidence 
dn the State administrations which 
can be inferred from the compliments 
he is prepared to pay to the Ministers 
working in the States and his dislike 
o f  any comments made at any place 
by anyone against them. That is a 
^ood thing, in my opinion, although 
sometimes the compliments are not 
so very well deserved and it amounts 
to a pat on the back which makes 
them oblivious to the defects from 
which they suffer. In spite of that, 
it is good and in th.2 interest of the 
administration and the whole com 
munity that fche Central Government 
should repose a certain amount of 
confidence in the State Governments 
And encourage them and get their 
<50-operation. On the other hand 
there are in this very Central Gov- 
€m m ent some Ministers who 
according to them have had bitter 
•experience of State administrations. 
W e have had complaints so far as 
the Agriculture and Food Ministry is 
concerned. Not only the present 
hon. Minister in charge of these port
folios but his predecessor also had 
on  many occasions complainf^d 
jigainsti State Governments, for 
their lack of co-operation, on the 
floor of this House. But, Sir, when 
undertaking responsibilities of this 
nature, I would like to say that the 
attitude should be one of reposing 
•onfidence, one of taking and ixikin^ 
for co-operation than one of doing 
something against the will of the 
State Governments, because ulti
mately as was said to me by one or 
two Ministers of States, it is for them 
to exccute and administer the orders 
or directions issued by the Central 
Government. The Central Govern
ment has neither the means nor the 
j^rsonnel to oxecute all these orders 
m at they pass. So before fmy parti
cular commodity is taken up for 
control or any particular action is 
reported to, 1 hope the hon. Minister 
•nd the Goyerninent will t^ke . all 

things d u ij into comuder^tian.

Sir, I  had the good fortune p i  
being the chairman of a com m ittM  
which was called by the name of Thif 
State Trading Committee, and w«l 
have had during the last five or six 
taixm'ths opportunities o f ex&minilag 
many of the things which are perti
nent so far as this particular 
Resolution and the orders that 
are likely to issue hereafter are con
cerned. And as a result of our 
investigations we could come to the 
conclusion that in many respects: 
wherever the Government tried td 
distribute a certain commodity, and 
especially when that thin^ was 
required by almost everybody, there 
were many difiiculties from which a 
government agency pure and simple, 
suffered from. For instance, if it 
is the intention to take stringent 
measures with respect to the articles 
which have been mentioned here, 
there are many pitfalls which a State 
Department would have to avoid, 
that Department would suff̂ er from 
many disadvantages, and these dis
advantages would have to be taken 
duly into consideration before my 
steps are taken in the direction of 
control and distribution of essential 
fjommodities. Such control and 
distribution require a very huge 
organisation and wo know that oui 
rationing and distribution channels 
are not so widespread as to cover the 
whole population of India. It is only 
a limited percentage of population 
we are in a position to supply a few 
selected articles. As a; result of our 
investigations we have found that 
an agency o f the State, pure and 
simple, is not likely to work so effi
ciently and with so much benefit 
as an agency under the control o f  
the State, but with other elemente 
interested in it and having the co
operation of these interests. Tber. 
Sir, in the course o f our investigations 
we also were concdrned about the 
profit^ring that goes osd in all 
the articles v/hich are in sho^ 
supply and for whicli we haTe ia  
depend upon foreign imports. Ofivi 
o f the suggestions u^de b j  the 
mittc^ is ^ « t  in all tke
priî ate channel, ttifS intfe
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ezifit to-day should be given 
and if they do not behaye 

{ O ^ c ly ,  then there will be do 
e je c t io n  bo far as this Cominittee 
is .concerned, to these articles being 
ii^ported on Government account 
u d  being distributed through co* 
c ^ a t i v e  agencies. It m itj be 
ppwible for articles like streptomycine 
qr, penicillin or such other articles 
^ ^ ^ h  are in short supply and which 
ij^iiire and are regulated by import 
le n s e s .  B ut dlstributioii raises a 
very big problem and especially so 
b^au se we have as yet not a net
work of working and efficient co 
operative societies. So for want of 
tlpese organisations the Government 
lyould have probably to fall back 
i ^ n  government a^^enoies alone for 
tneir distribution ai:d the pitfalls and 
<fcfect« of these and the misuse . of 
A ose  powers are roo patent and well
known to all oi ns. But as has been
pointed out by the State Trading 
Committee th^re is ample scope so 
far as the control over articl»^s which 

imported and oa which lf\rge- 
scale profiteering is carriod on, that
Bubh articles should be handed over,
riot to State Deparlineuts alone, but 
to a mixed bo lv which will have both 
the traders or busiaossnn.M as well 
as Government directoi's on it and 
A ftt body.......

; Bhrl B . Das (Orissa): M ay I  know 
whether the Deshnnikh Coinmiltee’s 
BapoH has been published and 
whether a copy ia available?

Deshmukh: It  has not yet
printed aud I caunot tht^refure 

g^ve copies of the lleport just now. 
I t . will take about a week or ten 
ih js  more. The Report has been 
submitted to Gk>vemment. .

Therefore, miy submission is that 
the giving of these powets to the 
C e n t ^  Government and the taking 

^w u rs from the hands 
d l ‘ tbe States is not a matter which 
iSfe^d ba OQDsidered lightly by this 
S M M . It k  very importaiit sub-

iite soifaethixig irhich^

it wotdd be difficult to find a paralld  , 
fbt, m d  in an important matter idtf 
ttib, in which almost an;^hing couliS. 
bfe included and under which almost 
any power which refers to the distri
bution of any particular article co u li 
bis e ie rc is^ , I  submit tliat an ’̂ step 
that the Government would like td  
take should be taken after the m ost 
complete! linvestigation and caution. 
Hhe Government would be well- 
advised to accept the recommenda
tions of the Statti Trading Committee 
and establish a State Trading Cor
poration as su g g ests  by us. '

B h ii Bislraiatli Dm : I  rise io
support the Resolution and while 
doing so I  wish to thank the hon* 
Members of this House for sub]’ectini 
the motion to strict scrutiny and 
thus revealing that they are the pro
per guardians of the Constitution and 
the watch-dogs of the nation.

Sir, the powers that are desired by 
the Government here, in terms o f 
the Resolution extend only to make 
these subjects C'Dme under the Con
current List. As has been explained 
by jurists like Shri Alladi 
Krishnasw’ami Aiyar find others, it isi 
merely an extension of the jurisdiction 
of the Central Legislature. This 
Resolution only proposes to confer 
certain powers on th<i legislature aa 
different from the Union Govern
ment. Therefore let there not be 
any scare in the House that we are 
conferring fresh powers on the 
executive.

Having spoken so far about the 
extension of the jurisdiction of tBe 
law-making powei-s of the Union 
Parliament, I  will proceed to discusa 
the necessity for the same.

The international situation is be-, 
coming more and more gloomy day 
by day and anything published in th# 
press h&s its repercussions on the 
market, with the result that yiices. 
Boar up. I hfeard from a lo c ^  
merchant that as a result of Mj . &

leV  ̂ of certain ' commodities
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l&muglii d b ^  immediately. A t.
Bajagopalachari stated that war was 
not coming and that was enough 
#am ing to the hoarder that their 
ho6rding will be fruitless. Un-
foaiiunately, however, fiuibher informa- 
tioh firom the war zone id more
and more discouraging and neces
sarily therefore prices go up. To 
n le e t  the situation the Government 
o f the day has to he empowered with 
the necessary legislative powers.

Sir, only the other day, Mr. 
Munshi, the Food and Agriculture 
Minister, made a very pertinent state
ment oil the floor of this House. H e 
stated “ I am th j most responsible 
person in the House so far as supply 
o f food is concerned and I  am also 
the most important man in the 
H ouse.”  I  do not want any Minigtor 
to put forth this plea in this House to 
find an easy way to escivpe. I 
want the Ministers to have full 
powders, all the powers thfjt they 
want and thus be fully responsible to 
the House, so that there may not be 
any more talk of impotency here
after. I  am prepared to in\est the 
Minister of Industries and Supply, 
the Food Minister or any other 
Minister with the fullest possible 
powers and leave them to fight 
against racketeers and black-mar- 
keteers.

M y hon. friend Dr. Deshmukh 
from Madhya Pradesh was discuss
ing a question which, with due 
respect to him, I consider is not very 
much to the point on this occasion. 
I f  I  understood him aright he was 
discussing the question c f  the law 
and its application. 1 frankly con
fess . that I liave my grievances 
against the law and much more 
against its application. But that is 
for a different occasion. W e are 
investing in the terms of this Keso- 
l^ io n  powers on the House itselt, 
nbt on the Government, so that if 
and when required the House may 
iM ie  tise of those powers to legts- 
l^t^ and also the Fretfident may make 
uiir at th6se power? by* entfoftiig JA 
iKHrtrtlfpte Ite bedxigito
ir i&  the situation. W hen such a

legislation comes up, the House 
tiben be in a* position to consider tim  
aspects relating to law as also 
application of law.. Therefore, whiW 
I  go to a great extent with m y hoiK 
friend Dr. Deshmukh that the laW 
as it exists today and much 
its application have not been very 
satisfactory in most of the Pro -̂ 
vinces. I  must frankly confess tbaA 
the conditions prevailing at prese»i 
in the world call for greater power® 
and that goes without saying. In  
this view of the question I  do not 
feel that any hon. Members ŵ iH 
differ. Therefore the conclusion is 
that we have to confer additional 
powers on the legislature so as to  
extend to certain State items also 
the powers of the Union Legislature' 
to legislate if and when condition® 
so require. That is all that the 
House is called upon to do b;y this 
Eesolution. I  therefore do not see, 
nor any hon. Memb^^r should see any 
ghosts where there are none.

Let me also remind bon. Members 
how the clouds have been threaten^, 
ing. Only today's papers broi’ght 
news that the British H ouse of Com
mons, cancclling its adjournment./ is 
meeting within a week or so. Un
fortunately ours is a legislature which' 
is far different from the British House 
of Commons. The House of Commons-, 
sits from day to day and month to 
month to face and meet situation, tk>* 
legislate and give directions to the 
executive to meet the situations. Un- 
fo^unately we M th  to meet 
occasionally, twice or thrice i:i a year. 
Therefore it is all the more necessary 
wlty we should prc»vfde the necessary 
powera for the executive to m^ike use ‘ 
of to fig it  against certain situations. 
On an occasion like this, wh^n the 
exe<iutiVe calls for greater powers, or v 
rdtTier emergency powers,, one should 
hafve exp^ctM that tl^ey would fr^ve ' 
consulted' tlie C%ief Ministei'S of tiĥ .̂  
States l)*efoffe they came forward 
a iBsohitlon thfe ^nature. But ̂  
fdrbmmt^y tlw t& es A e  _

tEe question. The interiatioii
situation is changing from day
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[£ibri Bifiwanath Das] 
day and hour to hour and we haTe 
to  adjourn on the 14th. The Chief 
Mimsters of Provinces, however 
good and helpful they may be, can
not be available within a minute. 
ISierefore the confsrence of Chief 
Ministers which is to take place will 
necessarily take time. I  am very 
glad that the hon. Minister for 
Industries and Supply has assured us 
that he has invited them to meet 
here in Delhi on t)ie 19th. The 
conference o f Chief Ministers o f 
Provinces will certainly be useful 
and helpful.

A point has been made that no 
action on this Resolution should be 
taiken without consulting the Pro
vinces. Unless it is very  necessary 
and urgent I do not believe that the 
Central Government will be called 
upon or be advised to take such 
action without coasuUiDg the Pro
vinces. M y little experience goes to 
show that even during the days of 
irresponsible Governniont they were 
generally consulting the Provinces 
and more so is the case today, 
because of ihe difficulties of the 
situation. Let tne therefore ho}>e
that they will lake the Provinces 
with them in this regard as they go 
forward.

While givinj '̂ the fullest approval 
to this Hesolution, I would appeal to
8 F M charge of

* ' Industry to see that all possible
powers are taken. I tell him plainly 
and frankly that Wt̂  do not hesitate 
to confer all the necessary powers on 
any Ministry or Minister, but we 
want them at the same time to go 
and fight against these black-
mariceteers. Sir, this reminds me of 
the ancient Indian woman who,
while giving her goo<l wishes, to her 
huri>aDd to î 'o 10 the battlefield 
tfways told him. “Well, my husbiind, 
go ahead, kill the aggre$8or, oome 
▼iotoriouB—or don't come at all” .
Thai is the altitude that I would
prneH to the Miahlry. I would
ten them, aD the powers that
JOB require...... '

An hon. Memlwr:
husband ?

Who is the

Shri BJawaaath Das: None, it Is 
not a question of husband if you 
mean domination, it is a question o f 
colleagus. I  may warn those few or 
many Members to consider a Minister 
nothing less and nothing more than 
a Member himself. That is the 
view to which I am accustomed to 
take and which 1 always take. There
fore, there is no question of husband 
and wife in the sense of strong or 
weak. And if my bon. friend thinks 
that the wife is in any way inferior 
to the husband, of course, he can 
have his comparison and his protests. 
I am a believer in neither of these 
two. Therefore the question o f
objection does not arioe.

Sir, I strongly and wholeheartedly 
support this motion, and thank m y 
hon. friend for the lucid and beauti
ful exposition of the subject in his 
maiden speech.

Shri Khandubhai Desai (Bom bay): 
I wholeheartedly support the Reso
lution that has been placed before 
this House. I  believe that this
Resolution has not come too soon; it 
is a belated one. However, better 
lat« than never. Some of us were, 
to tell this House frankly, agreeably 
surprised at this changa on tho part 
of the Government. T think this is 
the end of the complacency and the 
drift through which the Government 
had been passing for the la^t two 
years. Atid some of us do believe 
that Government, from the annoimce- 
ments that have been made hy the 
hon. Prime Minister as well ns the 
Minister of Industry, is now deter
mined to tackle t^is problem of 
rising prices, as if made cle*;r from 
th's resolution.

The Minister of Industry, in 
support of the Besolulion, said that 
critical intematioual situation justi
fied the bringing forward of this 
Baeolution. The situation is not 
(»ily oritieal or serious, but Ibe Beoa* 
lutfao has ooma to us too lala
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when the position is likely to be 
dangerous. Some of my friends who 
were discussing this Eesolution said 
that the international situation calls 
for such powers so far as the Central 
Government is concerned. As if 
the home economic situation is 
h appy! I personally believe that even 
if the international situation is not 
bad, the home economic situation isi 
bad enough so that the Government 
should have taken those powers long 
ago. B ut now that they have come 
before the House, I  think we should 
support this Kesolubion whole
heartedly with the proviso that when 
they take the pov;ers, they should 
have no excuse fvgain to come before 
us saying that such and such a thing 
has happened, or such a situation has 
arisen, so they could not use these 
powers. B ut I  think they are fairly 
wide awake now to the dangerous 
situation that is prevailing in the 
country.

W hat is the situation. Sir? About 
a year back the cost of living index 
was about 380. Then we were pro
mised that a ten pi r̂ cent, reduction 
will be made in prices and a further 
fall will automatically come in when 
the Government succeeds in bring
ing down the prices by ten per cent. 
W ell, we went to sleep. What is 
the situation today? Instead of the 
index number coming down from 380 
roughly to 840, it is today about 410. 
That means a qap in the expectation 
o f  about 70 points. To make matters 
worse, what we find during the last 
three months is that the index 
number in different industrial .cities 
o f the country varies from 40 to 70. 
If in Bombay it is BOO, in Kanpur it 
may be 400, in Ahmedabal it may 
be 380, in Calcutta it may be 360 
Is  this the way in which the economy 
o f the country is to be managed? I  
rery frankly feel tliat this is chactie 
and no stable Government which 
lik̂ s to make* for politic^d and ecor 
■omic stability can sit with 
ccvnpLacency. Dunng the lait twp 
qc tfisea ; jears we have seen two 
Fiaiuû e IfinisterB. We. hare fortji-

nately got another now who haa 
newly joined us. I hope we may 
not h&Te to tell the same thing aa 
we did about the last two Fiuanoe 
Ministers.

Sir, the powers that we are pre
pared to give to the executive I  
am sure they will use very wisely—  
drastically if need be. But even all 
these Central powers alone will not 
bring about results as far as the 
economic stability o f  the c o u n tr y  is 
concerned. Government would have 
simultaneously to utilise the other 
powers which they have already got. 
They have not got concurrent powers 
with regard to supply, distribution, 
production, trade an i commerce, but 
they have got powers with regard to 
industry, they have also got powers 
with regari to fiuance. I believe 
that the utilisation of all the powers 
simultaneously with regard to all 
these aspects of the economic situation 
will take us out of these ohaotis 
conditions.

Sir, as a humble studeno of 
economics I think the situation is 
much more serious than what our 
Government even now appears to 
think. When the production is low, 
when the production is being
curtailed, when there is shortage of 
goods and commodities, the demon 
of unemployment raises its head. 
When pr^uction  is already low, if 
unemployment com3S along w)th it, 
that means further curtailment of 
production. That means that the 
situation is much more serious than 
what we are a ft  to believe. I per
sonally feel that the present 
situation is the result of the narrow 
outlook and the narrow interests 
which influence even some among us 
and make us behave regionally in- 
fijtead of nationally. Otherwise^ 
how is it possible that in a country 
with one Central Government the 
price of wheat v̂ r̂ies from Rs. 12 in 
one part of the country to Rs. 22 per 
maund in another part of the 
country? (An Hon. M em ber: No! 
Us.. 22 but Rs. 32). If it is Ks. 83, 
it provai case still f̂ irther. Sd̂* ' 
when the situation is aSowed
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 ̂ [Shri Khandubhai DesaiJ 
^leteriorate io  that extent, it is moon- 
l^ ine to tUnk of bjrip^inj  ̂ abpu^ 
eboBomic equlihriuin. I  believe 
M at the powers which we are taking 
through this Eesolution will be 
utilised properly, so as to bring about 
A price level on an equitable basis, 
wi1;hout considering the interests o f 
one Stat€ or another. This should 
be one of the cardinal principles on 
which Government should utilise this 
power.

W ith these few words, I  whole
heartedly support this Besolution. I  
believe thtvt after taking these powers. 
•Government will, during the next 
ipw months, issue Ordinance after 
Ordinance to see that the situation 

kept under control within the 
mhprtest possible time. It will then 
pe time for us during tiie next Session 
ip  see whether the Ordinances they 
nave issued have brought about 
jax^er results, and if further powers 
«re necessary, we in this House are 
prepared to give them. I  wish to 
lissure the Governmont that in order 
to  brn g  the economic situation 
under control we in this House will 
wholeheartedly be behind them.

Pbri €k>eilka (Madras): This is cin
*tMneJ*gency measure and we have 
Kot to make sure that an emergency 

arisen. There is no doubt that 
•pm emergency has arisen, but the 
}xpn. Minister of Industries and Sup
p ly  ought to tell us whether every 
piher rpmedy has been exhausted 

Government have decided 
i ^ e  these powers from the States in  ̂
^  the hands of the Central Govern* 
Ijaent. If I  have understood him, 
:|jrhenever he asked the Provincial 
Governments like Bombay, Madras 
l^ d  others, they act>ed up to bia 
•wiAes* In fact, they did everything 
^  their power to see that prices were 
iQontiolled. I f that is so, then I  
iroukl like to know whether suob 
pfowers aa he is now seeking to tate 
fB6 ]uatifi«^le.

Sir, m y  difBculty is this; Is tliu 
^vermnent (x>mp«teni to impfamenl 

pow^ whioli H u  taldnf?

ip my whole proposition.. I f th^ 
State Govenim.ents hffcŷ  been actin|  ̂
according to the wishes of ^ e  Cejis 
tee— as ifhe hon. Minister of Indiw- 
b ies  and Supply said— ^wiat i  ̂ the 
justification for the Centi-al Govern
ment taking these extr^r^inary 
powers? As you know. Sir, the fra^ 
mers of the Constitution provided 
that these extraordinary powers can 
be taken by the Centre only for a 
year and that too after the Council of 
States agreed to it by a two-thirds 
majority. So the crux of the matter 
is that there should be a general con
census of opinion on the part of the 
representatives of the States as re
presented in the Council of States. 
That was the attitude of i i e  framers 
o f the Constitution. W hen that is 
the position, I  feel that the Minister 
of Industries and Supply should not 
only merely be content to say that 
an emergency has arisen and there
fore he is taking these powers, but 
he should go further and prove con
clusively and establish conclusively 
— especially when the Council of 
States is not there— that an emer
gency has arisen and that all other 
remedies open to the Government 
have been exhausted and therefore 
these powers are necessary. This bag 
got to be proved first.

Now, Sir, the whole House is be
hind the Government in giving these 
powers. It  is not as if the Houso 
wijl object to the Government taking 
these powers. P u t w’hat is our ex
perience? Our experience of thei|̂  ̂
Qontrols has been ^ad. Take cotton 
piecegoods. This is a purely Centr^ 
subject. In this very thing, there if 
70 per cent, to 80 per cent. bla<ĵ £ 
market. Nobody can get cotto^ 
piecegoods. Take jute. T^ere is ^  
per cent, to 40 per cent, black 
market. That also is a Central Pub? 
]ect ; it has nothing to do with 
States., Then the^e is import con- 
ifo\, Tile lees I  sajr abput it the teV  
ter. I f I  were to repeat what i  ̂ h a i- 

in the Import CpntrcA I> e p «^  
inent, the h^kin of hQp. Ifem bei^ 
■tand on rad. nie poaifion 
far (rora "
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w© lost; copies ttfe asked for 
ixffnished; again they get lost. 
*il8ut if some money passes, copies* are 
available. This is the state of affaiw 
ip the Import Control l>epartm ^i. 

’I  am not going to give instances, I 
-can give many.

The Minister of Commerce (Shri 
Sri Prakiuu): As the hon. Meml)er 
has definitely stated that there is cor- 
ryption in the Department and that 
'when some money passes, then alone 
■something is done, I  hope he would 
kindly give me full information on 
the subject, so that I  can take up 
*8ie matter immediately.

‘{M r . D eputy-S peaker in the Chait^

Shri CkMXika: I  am very glad to 
hear from the hon Commerce 
.Minister this assurance. Three years 
Ago, we proved some cases to their 
logical conclusion hut still nothing 
happened. Let me tell him this iar 
t is  information.

. Shri Sri Prakasa: Three years age 
: there was no Swaraj and after Swaraj 
has come I  think both the Depart
ment and the importers should be 
in a position to cooperate so that 
^things may be improved. I  shall be 
most obliged if the hon. Member will 
give me the facts and not refer to 
jriiat happened three years ago.

Shri Ooenka: I was only talking
the Swaraj Government; I  w w  

^ o t  talking of the previous Govern
m ent at all.

' Shr: Sri Prakasa: There must be 
•oih'e mistiake about the dates. 1 
^fiipk three years of Swaraj wUl only 
iehd 01̂  the 15th of this month. T6- 
'^ay it is l^ s  than three years old.

I^hri Goenka: I  am very sorxy.

[ There have been plenty of com- 
jplaints. I f I were to go inj^ the 
ja^ious oomplainte in regard J c  
^ ^ port D e ^ r i ^ n t ,  1 am

'l ^ e  the pa>)^j^ce o f / t ^  Hoi|ae

hon. Minister a gii^le instance which 
happened c ^ y  t&ree months i ^ .  
That matter is still pending. i P i i  
not a question o f bribery 6r corru ^  
tion. L et m e gnre jm d lon iir  
case. A man fimn Sta<&a8 KiS 
applied for Diesel oil engines of 
hors3 power. He got a licence.

Shri Satish Chandra (Uttar 
desh): Is this relevant to the discua- 
flkin?

ShZl Ooenka* It is absolutely rele
vant. I am just trying to pi-ove the 
inefficiency and incompetence of the 
CeniiFe* I f  I  can establish beyond 
cjl reasonable doubts that the Cen
tral Government is incompetent to  
handle these powers, then ttis  House 
will not be justified or ill-justvGed 
in giving this power to the Govem - 
ment. ‘

Shri Sri Prakasa: I f the importen
behave in a manner which my hon. 
friend is reluctant to disclose, th e j 
have absolutely no right to import 
anything.

Shri Goenka: I will not try tp
exhaust the patience of the hon. the 
Commerce Minister who is new to 
his job. I  am sure he wants to put 
everything right to the best of hig 
power and ability. I  have complete 
faith in his ability, judgment, inte
grity and honesty. Jsir, I have abso- 
hitely no doubt in regard to the pre
sent Commerce Minister, but I have 
I)een hoping against hope in regard 
to the past Commerce Ministers and 
I  shall again hope against hope m 
regard to the present Commerce 
Minister.

3]^ Sri l̂ akana: On behalf of mj 
j^eq^fipcrs, I  must lodge my pOr
j^st. i t  tiie hon. Member means that 
iny predeoe^ors were dishonest. . .

W
need aot .k ^  Ju^.

Ahmber’B rp^Jr to be an.' ‘
l l e w i iy  w » j



ii57 ^  1950 of laws by Parliament fM$S
wUi fviMdl N̂WrW maftew m 8Ute Uat

fo ¥ ^ n e  y^ar

' [M r. Deputy-Speaker] 
t m  had to contend with many dif&- 
OuUie^ and in view of this he just 

tp Ifjnow whether the powers 
'ihoulil remain with the States or 
should be entrusted to the Centre., 
Therefore, the hon. Minister need 
not unnecessarily again and again try 
to refute the arguments of the hon. 
Member H e may be allowed to go 
on. The hon. Minister will certainly 
have his chance in full. H e is not 
new to this House.

Blirl B. Dm: M y hon. friend refer
red to the predecessor of the present 
Commerce Minister.. As we all know 
it was Shri K . C. Neogy, who is still 
a Member of this House. I  would 
request m y hon. friend Mr. Goenka* 
to make his charges against Mr. 
Neogy when he is in the House.

Ml. Deputy-Speaker: I  am afraid 
hon. Members are too touchy over 
this matter. All that the hon. M em 
ber is trying U> make out is that ] r̂e- 
vious Commerce Ministers have rot 
been able to exercise much control 
over the Department as the House 
would have w ish e d . I do not think 
he iii impeiiehing the honesty of any 
hon. Minister.

Shzi Goenka: I am most j^rateful 
to you for eoming to niy rescue., I^et 
me’ say this, Sir, that I cast ao 
aspersion or reflection on any hon. 
Member of the Treasury Benches, 
either past or present. All that I  
want to say is that ao far as the Im 
port Control Department is concern
ed, its activities have been far from 
saUsfaotory. Let me prove it by a 
ease.

A dealer applies for a licence for 
26 horse power Diesel engines, im
mediately required for the agrioul-
turistg of the Chingleput distriot
^ u t  80 miles from Madras. He 
gets a licence for about 26 motors.
H e imports those motors. In the
meantime the Chief Controller 
wriV» a lettw: “ WiU you please 
send jour licenoe back to us for 
ismenwuratf ** »He B0&ds iV. The 
Odef Cktfttiroller̂  ̂ the

horse power to 10 horse power. The 
engines are already on the high seaa^ 
They arrive in the port of Madras. 
H e sends the licence back to the 
Chief Controller of Imports and tells 
him: ‘ ‘Here are the orders already 
placed on the basis of the licence 
granted by you. The engines have 
aiilaady arrived. I  want you ta  
amend the licence as 25 horse power 
So that I may clear the goods from  
the customs and deliver them to the 
agriculturists o f the Chingleput 
district who are in dire need of 
these engines.”  For months he does 
n o t  get a reply. H e comes here 
a n d  waits for a month., Then I  as 
a representative of that unfortunate 
district write a letter to Mr. C. C*: 
Desai giving him full facts of the 
case and aSildng “ W ill you kindly 
do justice to this particular case be
cause thousands o f rupees of demur
rage has already been incurred and 
the engines are stall lying at the 
Mad: a<5 port, while they are '7ery 
urgently needed for th© Grow Mora 
Food campaign. I  use the words 
“ Grow More F ood”  campaign so thal 
it may attract the immediate atten
tion of the Commerce Ministry.

Now, Sir, what happens? The 
man could not meet Mr. Desai. But 
I must say that whenever such 
matters are brought to the notice 
of Mr. Desai he immediately 
attends to it.. Mr. Desai imme
diately passes an order and 1«U> 
the man that a clearance certifioat#- 
will be sent to him and that be  
can go home. But, unfortunately, 
the writ of Mr. Desai does not a lio  
run in the Import Control D epart 
ment. Nothing happens. The m s»  
who has gone ba^k to his place 
sends fnuitic telegrams and letters, 
but receives no reply. He is back 
again here for the last ten dayis 
and he cannot get an interview. 
For t ie  last three months the 
engines are lying in the port o i  
M ^ ras. Now, Sir, I  am citing this 
particular case, because this man 
has been coming to me day in and 

out., I took his case up becmse 
li is a genuine caBe of harmhip.
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Now, Sir, there are several 
cases like that. Thousands of 
rupees are paid by way of demur
rage, not because of the mistake o f 
the importer, hut because of the 
negligence of the Im port Control 
Department. Now this happens in 
the ca^e of machinery for industry, 
raw materials for the industry 
and everything else that has to do 
with industry. And yet m y hon, 
friend the Finance Minister asks 
for more production! W hat is to be 
done about more production? Here 
is the Import Control Department, 
here is the Industrial Finance Cor
poration— everything in a topsy
turvy condition. It  was not at 
my intention to go into these m at
ters. I  only wanted to prove to the 
satisfaction of the House— I  can 
give you several instances in regard 
to ‘ Industry*— that quite a number 
o f these departments are not work
ing satisfactorily. I  do not want to 
use sti'Ong words— all I  will say is 
that they are the most inefficient 
dep>a.rtments I  have ever come 
across., In  view of this Rituation^ 
do yon. think that these powers 
which the Central Government now 
propose to take from the States, will 
be beneficial to the public? I  come 
from Madras province. When I  
compare the administration of the 
Madras State with the administra
tion of the Central Grovemment, I  
make bold to say that the ineffi
ciency o f the Madras Government 
pales into insignificance. That has 
been my personal experience. I  
can go into these matters in 
Tery great detail. 1 can go into 
various matters in regard to indus
tries. Take the Industrial Finance 
Corporation— I  will come to my 
friend the Finance Minister. Do 
you know that the Industrial F i
nance Corporation is intended to 
finance such industries as are in 
dire need of money for the purpose 
o f erecting machinery? But when 
they apply.......

Oepn̂ -SpeaJkar: Are we to
go into all that? The hon. Member 
may as well take the Defence f W hat

I  am suggesting ifi that it is A oi 
germane to the issue. Hon. Mibii^ 
ters cannot be expected to be r e a ^  
with answers with regard to  
tions concem i’ng various DepsrI- 
ments of the Government o f IndiS'. 
I t  is enough if the hon. M ember 
confines himself, to one or two- 
things, particularly with regard 
commerce or industries. Any other 
matters with regard to other M in ^  
tries do not appear to be relevant.

Shri O oen ka: Sir, I  am grateful'
to you for your advice. B ut as you  
would have noticed I  never dei^ 
with any other matter except trade^ 
industry and commerce. And In 
dustrial Finance Corporation is pari 
of industry and commerce.

An application is made to the In 
dustrial Finance Corporation and' 
for one year or more nothing hap
pens. The decision is not given. 
The man does not get the money** 
W hat happens? After one year 
when the factory is erected they
say “ We are only interested in
financing the erection of the factory
or part of the work and not the
working capital of the factory ." 
When he applies for a loan he hem 
to wait with folded hands and nntil’ 
this loan is sanctioned he has to* 
carry on. He has to pour tJie 
money and to do something to put 
up that factory; and when it is com 
plete your rules do not permit the 
money to go out to him and no> 
money is given, though the Indus
trial Finance Corporation has been' 
started mainly for this purpofl®. 
These are the varipus factors with 
regard to the Central Government.

All that I  am going to submit to- 
this Hou$e is that this House ia 
unanimously in favour of giving these^ 
wide and extraordinary and emer
gent powers to m y hon. friend the 
Industries Minister, but I  wpvdd' 
like to have an assurance from ilie 
Industries M inist^  thai ha bag jpA: 
the machinery to see that they at^*
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pw periy exercised.. L et it not be a 
^IM6 where one is transferred froKji 

frying pan to the fire. Let us 
not he thrown fn>m the frying pan 
in ^  the fire. This is all m y caae 
n d  I would like to ' have an assur- 
aiibe from the hon. the Industries 
'Minister that the powers which he 
fh w  demands from this House wall 
t o i  m eet with the same fate as the 
muious other controls like cotton tex- 
iifes, jute, sugar and the various 
other controls which are now ad
ministered bv the Gk>vemment of 
India. I f  T nave that assurance, we 

all in favour o f clothing him with 
the necessary powers.
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I ’ anir ^  ^  ^  ^

<»MtO ^  ’pft f  I w  'rfrfFffir ^  
51^ ^  ^  T«IT ^  g;TT JHT^
^  =^nf^ 3tIt  ^
«?TR5T ark ^  ^T f^ ?ifr ^

% r̂r<r ^rnr ^  *Ft «r^ afrswFsr 
I  ^  ^  ^  anfin? 3R?«rr ¥t 5 5 ? 
i i m r  ^  I #  ??f)- -||id+>i ^
UWT3T 3TF3r ?̂ft»r aftr tjr

ftwpT % irm hT *1? ^  #  w  t ,  ^  ^  
f?3T % ?3rnRr f  aftr arm r̂rtrr 

j  ft> ^  arf̂ +K arnr ^  artr 
% >̂rsn<H grSTR ^  f e n  jfT^ qi«| 5i 
m  ariM^ ^  ^  jPTt̂

?r anft^

iw?ytTfajV?:TO? % aî Nif ?Rwf
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{English translation of the above 
speech)

Shri S. N. Daa (Bihar): The hon. 
Members may be well cjonscious o f 
the undoubted necessity o i  the 
Resolution under discussion in the 
BoMse today. The President in the 
course of his recent Address had 
simply referred to the deteriorating 
financial position of the country. 
O n our part everyone amongst us, 
'who comes in contact with the mass- 
«es, Imows only too well which way the 
geimnkl mass mentality is drifting 
today as also their general condt> 
tioos of living. The impaot o f

general financial stringency thmiigh 
which the country is passing th e ^  
days is felt by every individiud. 
The rise in prices, of articles of isQ y  
use continues to be so sharp that 
what to say of the distant future, 
even the day-to-day living problem 
has become a disturbing concerD 
to everyone. When the present ses
sion of the Parliament was called, 
the public in general had the idea that 
we were going to assemble merely to  
ocnsider the international situation 
W ith clouds of war looming large on 
the Korean horizon, our country 
naturally began to think in terms 
of its own attitude towards that 
conflict. B ut nobody felt any diffi' 
culty in understanding the prob
lem. The general talk of a pos
sible W orld W ar has provided an 
immediate fillip to the outstanding’ 
sharp rise in the prices. It was 
natural, therefore, that besides dis
cussing the international situation, 
many an hon. Member utilized the 
occasion to discuss the Presidential 
Address in drawing the attention o f 
the Government to the country s 
general financial position and parti
cularly to the soaring prices of arti
cles. So it gives us pleasure to note 
that the Government, lefore 
the conclusion o f the present session 
has though^) it proper to come for
ward to assume certain powers which 
would enable it to check the conti
nuous upward trend of the prices as 
also to set itself to handle the pro
duction, distribution and the supply 
in a systematic way. W e are also 
aware that the powers, that the 
House is about to vest in the Gov
ernment are in fact the responsibi
lity of the State Governments, who 
have undoubtedly, consistent with the 
means at their disposal, have done 
their utmo«t in handling the produc
tion, distribution and supply to the 
best interest o f the people. JuBt 

I  do not see any justificatiou to  
blame the Government. I t  can, 
however, be asserted that in ^  

context of the situation, 
^ n  o «r  (»unfe7  stands consM o- 
tionally divided in a number ai 
states and the fear of another W c M
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h < ^  w t a parpeiual tlunat, 
HfJilg bfi^^ to ann tie
Go^inl Qormiment with more and 
nliMft powen BO that their a]>^oa- 
tkn tl^oghout ihe countî  may Jbe 
bpBqî t on a most equitable bans.

today some bon. friends have 
puib forward excuses and have ques- 
tim ad  the advisability and the 
nBoessity of giving to the Centre 

more powers on the states list 
when the Centre has been unable to 
make an effeotive use of the already 
numerous powers vested in it . I  
l)A.ve a feeUi^ that the hon. M em . 
beani ree^nsible for the expression 

otv fach  excuses do not realise the 
full seriousness of the present-day 
• itua^n . The conflict going on in 

com er of the World today ipay 
Icontain potential tthreata to 

ecyg[ult other parts. Besides this 
everyone is well aware of the fever
ish war-prep8rations going on in all 
countries today. In the context of 
th^: situation whereas the Defence 
o f the country should be complete 
in every respect and collection as 
well as production of all kinds of 
necegsary weapons should be under
taken with all speed, it is vital that 
the financial position of the country 
be brought on a very sound and firm 
fitting . From this view-point I  
heartily welcome the liesolution 
pbced  before the House today by 

hpn. Minister of Industry and 
Supply and fervently hope that the 
powers, which the Parlinmeiifc is 
about to vest iti the Centre, would 
be utilized b y  it in such a manner 
and such arnuigements would be 
made that would completely allay 

apprehensions of the people in 
^^eral as also of the hon. Mem- 
b.OT,ns ^o the inQapacity of the Cen
tre of makiric a right use of them. T 

th a t ; such apprehensions 
w y l, prove utterly devmd of a*:iy 

would give them no 
fujHfher occasion to complain.

'•^l^ereas %e ^eel pleased to Kave 
p o ^ r s  ves^d in the 6en-

M  OimrotiiftDt: I feel it 
*6^w ew it that* the m i ^  use of iheB% 
1 ^  go K
improve the overall financial idosi-

ticto 6l itihe col!uitry and bring 
refiif in regard to pHces. Bebidll^ 
this Central and the Staiti^ 
Governments will have to n i i ^  
efforts to redtice the unn ecessi^  ejfc 
penditure and build up a capit^  for  
the alround production, and to drair 
plans aiming at a speedy increaA 
in the production., To me it appeatf 
that a speedy solution of the prob
lem facing us would not be found 8  
we would continue to concentra^- 
our attention merely otj controls^ 
I.e., control of imports or distribu
tion, and do not pay full and iinme- 
diate heed to the all important as- 
pecte b f production. The h o i  
Minister, in the course of his speecbi. 
had stated that he proposed to say 
nothing in regard to production f ^  
fear of an over repetition of the 
word which the hon. Members 
might dislike. Whatever may be the 
proposition and irrespective of the 
hon. Members liking or disliking W 
or even emphasising or not empha
sising of it by the hon. Minister, tbie 
fact remains that the solution of 
the problem lies in more and more 
production only. Things will sitt>- 
ply not work with a mere increase 
in our imports, which is certainly 
not an easy matter for us, and t w  
continued half-baked consideratioi> 
of the ‘ prodlection’ aspect. T consi
der that our imports can be incre^^ 
ed only to a certain limit. W o  
stiuid to lose if we try to go beyond 
that limit. We do not possess ade
quate foreign exchange as to enable 
us to import foreign articles in this 
country. It will slacken the pro
duction within the country and ev«^n 
pfoyc a set back to it. W e shOuldt 
therefore, concentrate more and ’
iTioTe on production and try to brifijj; 
the prices down thereby. ‘

I  wish to submit one nr.or.e"
t^ n g  before the House. In 
pir^sent set up of our society t ^ ,
persons engaged in trade an^
commeiice, seeing the condition^ 
of tile society today»
discharging their duty faithfully, i 
sooner than the news about the K < »e u  
W ar came to be published in 
newspapers, the pix>d:icers End fh^
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bosin^yfanfen, w&o ^osseds tfie esfî n- 
^  c6m&oditie6 d!̂  public

like foodgrains or other things, 
tegan to coh ce^  thiese esfeantial contf- 
modities. Everyone of us can well 
imagine to how that sociel^ can 
I^ s p e r  atid make p rocess , th« men- 
la^ iy  of the majority o f whose m em 
bers is only to reap huge profits. But 
I  cannot say that Government do 
possess such powers by the exercise 
o f which it can chAnge the mentality 
o f those who are enieiiiies of the society 
imd io  whom their own self-interest 
only matteris and who are quite un- 
ihihdful of the interests of the society. 
B ut I  will submit at least this much 
th^t when the Government have intro
duced the necessary evil of controls 
tfi^n for their smooth and (vfficient 
running a sufficient number of able 
officers and honest workers is required. 
B ut Government do not pay any 
attention towards this fact. The dis
contentment that is spreading ai:ainst 
the Government today as a result of 
these controls is due entirely for the 
reason that the persons respo’ isible 
for running these controls do not dis
charge their duties properly. Had 
the people responsible for running 
these controls kept their characters 
high then, in spite of there being an 
acute shortage of essential commodi
ties, there would not have been so 
much resentment against the Govern
ment, as is found today. The resent
ment and discontentment, that is 
found today against the Central atd 
thjB Provincial Governments, is pri
marily due to the fact that the controls 

not being worked efficiently. 
Therefore I would insist upon the hon. 
Minister that along with the resolu
tion, that has heen moved today to 
get the necessary power from the 
Parliament, he should also try to im- 
prdve the machinery of the Cv*ntrols 
and raise the standard of inoraiity of 
the ̂  pei^onhel of these Departments. 
*Tq{ achieve this eAd the Gr>vemment 
may pass at th6 earliest such laws and 
a ^ ^  such other'measures as may be 
dnilDed nd<5^sary el«e nb useful pur- 
pcM would served Orly by taking 
mrnk IbrV
tto?^'fexedifti(»r^ ^ c h

ment do not p o sse s  imjpdr maebkf^..
thousa^ of laws afid resolii:̂  

tfons be passed, yet still the state rf 
â azrs With regard to this ca?iiiot hî  
im i^ v ed . I  think, and I  %idb lo* 
express m y opinion, that all the 
rentment that is found against 
Gk)vernment today is primarily due to- 
this reason. The personnel einplayrt. 
in the Government machinery should 
be fired with the same sense of dntj 
as is expected to be possessed by 4. 
loyal citizen. The spirit cf oo-opew- 
tion and help that we e3q>ect from tŴ f 
public should also be found in the per- 
soils responsible for working these con
trol etc. It is high time that a chang®- 
be now made in the behaviour and tb®̂  
approach to work of the persons res
ponsible for running these coiitrols.
I  think that the Constitution, that 
we have adopted, can serve the best 
p i l o s e  only when the officers charged 
with the responsibility of maintaining 
these la w s  an d  legislations would be 
made d u ty  bound for enforcing them 
for the benefit of the country. There 
has been no change in the mrntality 
of the business community of this 
country and similarly there has ©( ĉur- 
red no change in the mentality of those 
also, who are responsible to pass legis
lations and Acts, or of those, who are 
expected to enforce them. It is 
essential to  effect a change in the 
mentality of the business corijmunity 
and at the same time it is still more 
necessary to  change the mentality of 
the Goveniment servants also. If 
the desired change in' the r-ientahties 
is not made a t the ea rliest thcij, I 
think that may we vest countless 
power in the Centre, may we give the 
Centre immense power with rogards 
to production, supply and distribution, 
yet still the resentment against the 
GipviBmment would go on increasing; 
Therefore, I  support thi^ r«-solution 
and hop^ that in oi^er to fnibibe a 
d ^ p  sense o f / resjioiisibility In tfie 
raateMfnOry, tlia't wouH be se t  up to' 
run these controls, ^ o d  and tonekt ' 
offioeirg _ would' be redniited. OnJjf 
afte^ this thfe Governinent ^oulqf. 
achieve success. r
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taeiion. Ilie food situation in the 
eoostty, as we see today, wd 
th» nsing prices to a very abnormal 
iMight as we find them today, have 
piOfvided ample justification for a Beso- 
liition of this natiire to come before us 
iboday. Millions of minds are being 
4igit«ted by the present situation. The 
President’s Address to this Parliament 
<m the opening day gave an indication 
that a step like this will be taken by 
tiiis Government in order to check 
the rising prices. Therefore, we right
ly  expected that this Govemm-int 
which is responsible for the peace and 
liappiness of millions of people in the 
ooim try would come forward with a 
Besolution of this nature. I  have 
every feeling that not only my sup
port, but the support of the whole 
fe u s e , will be with the Government 
"who have sponsored this liesolution 
today. Sir, I remember the days 
when this article 226, which is 
re-numbered as article 249 in the 
Constitution as it is passed came 
up for consideration in the Con- 
«tituent Assembly. It was not with
o u t a heated debate on this particular 
article that this article was allowed 
to  come in the Constitution. Grave 
doubts were expressed that tiiis article 
is a mischievous article and that it 
would allow the Central (xovernni^nt 
to  encroach gradually on the limited 
jurisdiction and powers of the States. 
‘Some Members went to the extent of 
:sayinjr that it would be making pio- 
vincial autonomy a mockery. There 
were, on the other hand, supporters oi 
this article who said that even a limita
tion of some kind with regard xo the 
time of duration of the legislation was 
«K>t necessary, and that that \vould 
make the position of the (Central Gcv- 
«enunent very difficult because they 
would have to come before the House 
with a fresh Besolution year after year. 
Sir, the House would remember that 
when the article appeared in the Draft 
Constitutton, there was no time limit. 
*The ban. Dr. Ambedkar*a original 
amendment was to &x a time limit of 

jttart. But, ultimately, when 
ih M  lam were ttqpreaaed and doubte 

OMI OB the and worUng

of this article with regard to passing 
ot legislation and taking over of powers
by the Centre in respect of subjects 
in the State List, the final amendment 
from the Chairman of the Drafting 
Conmiittee fixed a time limit cf one 
year. Then there was a compromise 
and the Members reconciled to the fact 
that in a state of emergency and in the 
interests of national peace and happi
ness, an article o f this nature was to 
be introduced in the Constitution. 
That is the history of this aiticle.

Today, Mr. Gc^nka asked a ques
tion, when the Central Govemm<mt is 
taking over this power whether it has 
got the machinery that is necessary 
to implement or administer that. May 
I  ask, Sir, is there anything in the 
Constitution that would prevent the 
Central Government from utilising the 
State machinery if it has a will to do?
I  think nothing in the Constitution 
prevents the Central Government from 
asking the State Governments to co 
operate and lend their machinery for 
the proper implementation and ad
ministration of the laws that are pass
ed by this Government.

Sir, the main ground on which this 
power is given is that in the national 
interests and also during the period 
of emergency, the Central Govern
ment should take over this power. The 
exercise of that power is to be J.mited 
only to the period of emergency. I f  
it is to be renewed, I  do not tbiiik the 
representatives of the States v\'ho are 
sitting in this House, would allow 
their own interests or the interests o f 
their respective States to be overl(K)k- 
ed. They are supposed to take good 
care of their interests. There is abso
lutely no reason for anybody to fear 
that these powers of the Central Gov
ernment would be unduly exercised, 
and if really there is any mischief in 
this article, as was apprehended by 
some Members when tlds aiticle was 
passed, the mischief will be Jimited 
to only one year, that has been finaUy 
decided upon. We are all aware of 
the threatening food situation, and it 
IS causing very great alatm in the 

of the people. If these itwm  
whkttL eiB riaiî  abnomniHy ace Mi. 

jown St the praper time
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proper authority, then, maybe, it may 
lead to revolutionfl. This foct, we 
should not allow the country to ignore.

The hon. Minister has explained in 
his opening remarks that he ^\Ould 
see that every step is taken to 
consult or seek the co-operatioc of the 
States whose powers he is now trying 
to take. But, he has not replied to 
the question that I  have addressed to 
him while he was introducing the 
resolution, whether he has consulted 
the States concerned. I  hope he 
would answer that question in his 
reply.

W hen this article came up for con
sideration, hon. Members may remem
ber that there were amendments seek
ing to substitute the word ‘ consent* 
of the States also. After a long 
debate that word w as dropped because 
it was said that if the c*onsent of the 
S.tates is made obligatory, then, the 
Strates may not come forward, and 
there will be a lot of delay in getting 
that consent. A question was asked 
whether the States would be so anti
national in their attitude as not to 
give their co-operation, cr not to 
undertake legislation which was meant 
to meet an emergency. Anyhow, the 
Members agreed to drop the word ‘ con
sent*. But, the Chaiiman of the 
Drafting Committee, I  think, had 
given an assurance that whenever a 
situation like that arose, when the 
Central Government sought to take 
over this power, by means c f a resolu
tion, to legislate on the subjects in the 
State List, then, there will be consul
tation with the States concerned. I  do 
not know whether, before the hon. 
Minister brought this Eesolution, he 
has consulted the States concerred. I 
think, for a proper and successful 
working of these laws in the particular 
States concerned, every effort fchould 
be made to seek their co-operation nnd 
it is highly necessary that as far as 
possible the existing machinery in the 
States should be availed of.

W ith these words, Sir, I have gieat 
pleasure in supporting this Reso- 
liitkm.

Sbri Kimatsin̂ ia: I  whole-Itesir^xi- 
ly support the Resolution that th e  
bon. Minister for Industry and Cup-' 
ply has placed before the House..

I t  seems to me. Sir, that there n  s  
good deal of misunderstanding w e  a  
after the explanation that wp<- given 
before Lunch. I  do tiot see how any 
suggestion can be made that power ia 
being taken away from the provinces. 
W hat is intended to be done is that 
the Central Parliament also is being 
empowered to legislate concurrently 
with the States. W hen we pass this 
Resolution, it does not deprive the 
States of the power of legislating in 
any particular manner with legard to 
trade and commerce that they want 
to legislate. They can go oa  passing 
legislation.

Pandit Thakur Das BhBirgam: W e
get preferential powers.

Sliri Himatsingka: W^hat will hap
pen is this. When the Centre passes 
a law and that law is different from 
the law passed by the States, then, the 
law passed by the Centre will prevail. 
That, I think, is absolutely necessary 
in an emergency like this. Instances- 
have been cited in this House which 
go to show that whereas a certain 
commodity is bein^ sold at Rs. 12 
per maund in one State, in the neigh
bouring State, it is selling at Rs. 22 or 
24. Gram is available in plenty in 
the Punjab, but it is not avail
able in Delhi. These anomalies 
exist on account of the various State® 
passing different kinds of laws and 
enforcing different kinds o f control. 
These may be done away with by the 
Centre, and this is necessary in the 
interests of an all-India policy. I  do 
not see how any State can take exoep- 
tion to this. W e cannot even dream 
that the Centre would try to Irgis^ 
late in a manner which could be takm  
exception to by any of the provinoes, 
unless the provinces be so narrow
minded as to have the interests o f  a 
very small section of the population 
to the detriment of ths interests ^  
the rest of India. Therefore, tlnei^ 
is no question o f any difficulty arising.
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Sor does it seem to me that the 

that ttie Centre has no 
naaohî mj to enforce these laws, has 
aay fotoe. After all, a law that is 
paiised by the Centre will have to be 
mforced m the different States. 
Theiefore, the only difference is that 
ioslead of the States passing laws, it 
will be passed by the Centre. Cer- 

the machinery of the States 
must be availed of for e nforcing ^the 
law that would be passed by the Cen
tral legislature. 1 do not think there 
ia BÛy difficulty in regard to this 
matter.

I welcome very Bpecially the open
in g  remarks of the hon. Minister for 
Industry and S.upply. Ho has r«‘ally 
Jilt on the right point when he says 
that it is not only legislation that 
would enable him to bring down 
the prices and brin^ about nn 
improvement in the situation, but 
what is really needed is to rouse 
public opinion and also to have 
the co-operation of lion. M em 
bers of the House and vbe business 
com m unity. I know various in
stances where even one single Mem- 
J)er who has the confidenee of a sec
tion of the people and of the Govern
ment has been able to bring about a 
tlot of improvement. The hon. Minis- 
^  ter himself quot^‘d the instance 

‘ » of soda ash. I know of certain 
^cases in Calcutta where an hon. Mem- 
b̂er of this House who has the con
fidence of the business people and r\lso 
that of Government intervened and 
brought about a healthy iinprovement 
in the markets and brought about an 
arrangement whereby a number of 
articles— prices wliereof had risen 
suddenly—-continued to be sold at 
reasonable prices. What is really 
needed is that everybody who has the 
ihiterest of the country at heart pliould 
'give whole-hearted co-operation in 
making any measure that we pass here 
or any deeiaioD we arrive at a success. 
But what happens is even Congress
men are oft^ busy running down 
Hbm riTal Congressmen, and their 
riiral groups and thus they spend tUl 
Hiek energies instead of using it for 
prwanting Kk<3c-mai9iets and anti

social activities. They do not do so ^ d  
so the anii-social elements cairy on 
their anti-social activities. The note 
strjuck by the hon. Minister is the pro
per one and, if he follows it up and 
tries to obtain the co-operalaon o f ail 
interests he can bring about an im 
provement in the situation, and I  have 
no doubt that he will do so. Mere 
threats of punishment or the passing 
of legislation providing for heavier and 
heavier punishments will be of no 
avail unless you have persons who aie 
abl3 to explain the real position to 
the people and ask them to behave 
])roperly. They should also, when 
cases occur which are against the law, 
they should bring them to the notice 
of the rtuthorities and proper steps 
should be taken to see that the law 
is properly applied and enforced. Un
less that is done, I do not see how 
the position can be improved.

Sir, the price factor depends upon a 
number of things or factors. As the 
hon. Minister himself said, v/hen the 
O .G .L . was stopped the prices of 
various articles went up. W e cannot 
stop the natural forces of demand and 
supply to function, nor can we bring 
about an improvement unless T>roper 
steps are taken. Import of dal cheeni 
for instance has been baimed for the 
past eighteen months and its price 
has gone up gradually very much. I f  
you restrict the import for two years 
and then if you expect to get the thing 
for the same price, at the end, then it 
will be expecting something which is 
not likely to happen even if we wish 
it. It all depends upon a i!umber cf 
factors, the short supply, the demand 
for the article, the availabihty o f it 
and the method of distribution, and 
so many other things. It is in the 
field of ])roper distribution that the 
State Government comes into the pic
ture and should play its role. T5ie 
Government should take into con
sideration what articles should be 
allowed to be imported and what not, 
so that the necessities cf life which 
affect a very large section of the popu- 
ktioD might be made available to all 
the aeotioDB of tfae iK̂ mlaiioD ^  
reasonable priees and not artides
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which are needed by only a iew  
Y ii^h  are not necessaries of life w d  
w ii^ u t  which we can carry on.

W ith these words, I  support the 
motion.

Mi . D^uty-Speaker: Shri Hathi.

Shri B. Das: Sir, I  have stood up 
60 many times. Are you referring to 
any list before you Sir? I f  that is the 
case, I  would not have stood up five 
times.

^irl Naziruddin Ahmad: Sir, we
strongly object to any list being insist
ed upon.

Sbri N. S. Jain (Uttar Pradesh): 
Sir, I have stood up four or live times.

Mr. Deputy-Speaker: Hon. M em
bers must know that some of our 
friends who have come from various 
parts, they are new to the Assembly 
and they must be given an opportunity 
also. During the Korea debate, dur
ing the general discussion on the 
President’s Address and during the 
Indo-Pakistan Agreement debate, all 
the front-benchers have talked and 
talked. They may take rest for some 
time.

Shri Hathi (Saurashtra): I  rise to
support the Eesolution moved by the 
hon. Minister of Industry aad Supply. 
The Eesolution, ;S.ir, aims c*t an object 
which is very important when e bear 
in mind the present economic situation 
in the country. It has been said by 
some hon. Members that this Resolu
tion, by empowering Parliameat to 
legislate for certain subjects would 
usurp or deprive the State Legislatures 
of their right to legislate on those sub
jects. But I  would like to state that 
that is not at all the intention, it is 
not the intention of this Resolution to 
deprive the State Legislatures of their 
powers. It is not out of a (i-reed for 
power that this House by this Besolu. 
tion 86^8 to empower itself with the 
r i^ t  to legislate for these subjects. It 
18 not tbis narrow viewpoiDt that 
^ o u ld  move the House in fnpportiog

yedr

this Resolution. It is not, as I  wM, 
any desire or greed for pomw, it  is 
not a desire to usurp the powers of 
State Legislatures. It  is with a h i^ -  
er object that this is done. W e k w w  
that at present prices have gone 
high. It has become practioally 
possible for people to gee their d a ^  
necessities of life and my kam fid 
friend Shri Khandubhai Deaai has ex
plained at length how this mcBSUlre 
has been delayed. I f  the measure 
has been delayed it is our duty not 
only to support it, but to support it 
sincerely and with all our heart to 
implement this Resolution and also, 
give support and co-operatioD to All 
the consequential measures that m i j  
have to be passed later on.

Sir, it has been said that .’t woiidd 
have been proper if the States ere con
sulted before actions are taken. Sir, 
it is but right that the iStates should 
be consulted. But when we find that 
a thing is in the national interest, io is 
very doubtful if any of the States 
would object to Parliament taking any 
action. B ut it. is a fortunato. coinci
dence that the Chief Ministers of the 
States are coming for a confjerence to 
be held on the 19th o f this niL^nth. At 
that time it would be jr>ossible to dis
cuss this question with all those 
Chief Ministers and before any action 
is taken it will be possible to know 
their views. But I  am sure iio State 
would raise any objection or take ex
ception to the Centre being 
empowered to legislate under the 
present circumstances.

Therefore, looking to these circum
stances, it is up to us to support this 
Resolution. I  may also add that dur
ing all these years, this House has 
passed so many Bills and iiilopted so 
many measures, but the only measure 
that touches millions of our pec^le, 
perhaps every individual in & ls  
country, is this particular meastM. 
This measure will help each and evciiy 
villager, fevery individual to proetife, 
to have and to purchase tte  ccna- 
modities at reasonable prtces. This 
will enable them to obtain at aquit̂ hle 
I^ces ihei oommMiUdB Wliiî
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neM in life, and I therefore whole- 
heaitedly support this Besoluiion.

nuA  HoMiin Im am : Sir, the Beso- 
iution before the House is of such a 
nature that no reasonable man can 
withhold his support, except on the 
fundamental ground, which was ven- 
tOaied by Mr. Goenka, namely that 
the Government in power is ineffici
ent and unable to utilise that power.
I  might mention that conditions in 
India are no doubt somewhat similar 
to those in other countries, I  mean 
really important countries o f the 
West, but with this major difference 
that our conditions are by far the 
worst, comparatively. I  do not wish 
to compare my country with Tndo- 
Ghlna or such other petty countries. 
Wherever there are independent 
States in the W est or in the East, 
which have been in existence for 
sometime, they have managed to 
bring the deterioration under control 
and the deterioration in conditions is 
not of the same extent.

Sir, I  was rather intrigued by the 
statement of the Industries Minis
ter that he has no intention of bring
ing any Bill. It  means, therefore, 
that the Parliament is sanctifying 
the passing of an ordinance, when 
it is promulgated. This type of 
delegated legislation is one which is 
not. taken into account by any of 
the authorities on the Constitution; 
because this power is very rarely, 
]{ ever, found in the constitution of 
other oountries; I  mean the power 
to promulgate ordinances.

The question was asked whether 
the powers of the States will be 
o u s t^ . That is self-evident under 
tfrtiole 254 o f our Constitution. 
Whenever there is a conflict between 
a Central Act and a Provincial Act, 
the Central Act prevails. So to the 
extent that the C ^ tre  would promul
gate an ordinance or Parliam^^nt pAss 
a law, the powers of the State would 
be curUilea.

The queaUon which Mr, Goenka 
xaieed was vei7  pertinent to the

y^ar

discussion. Is this Government 
capable of using its powers effective
ly? I would cite one or two instan
ces, though very minor ones, which 
will give some indication as t6 how 
this Government has been ineffective 
in the use of its powers. I  w o^ d  
like to mention first o f all the sugar 
scandal, which is the subject matter 
of enquiry today. W hile the stocks 
of the mills were frozen, the stocks 
o f the wholesalers, the mill agents 
and even the stock on the Bailway 
wagons which had not been delivered 
to anybody, were never freezed. 
I f the Government does not care to 
use its powers to the full for the 
benefit of the people it is idle to 
clothe it with further powers. It 
will only mean one thing that we 
will have more rules, more regula
tions and more black-marketing and 
ultimately greater hardship to the 
people than exists today.

Besides, the Government both in
side and outside this House has been 
saying that it is their intention t-o 
support cottage and small scale in
dustries. There are innumerable ins
tances where small scale industries 
are rotting, because they do not get 
supplies from those who have got 
the supply under control. The sup
plies are controlled by the Govern
ment., Take the case of the textiles. 
There are a large number of printers 
in almost every big town— în Delhi, 
Ajmer, Ahmedabad and other places 
and they have also associations of 
theirs. Thousands and thousands 
who are engaged in this industry can 
never get any supply from the Gov
ernment. The Central Government 
gives the supplies to the State Gov
ernments and they give it to the 
wholesalers and retailers but not to 
the printers. The whole trouble is 
that we have too many irons in the 
fire. I t  is no good controlling each 
and every item. By trying to do 
every thing we do nothing. Some 
people are giving high hopes tbat 
this Resolution and i^e measures 
under it would bring contentment 
and relief to the general masses. I  
am very doubtful whether 4t wilt
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<iir6cUy benefit ftn; o f the consu* 
mere. I  would remind the House 
that imder article 369 there is a Jist 
of things over which the Government 
had power for five yeara to pass laws 
affecting trade and commerce within 
a State, production, supply aJid dis
tribution. That includes cotton and 
woollen textiles. It  includes food 
stuff, including edible oilseeds, oil, 
cattle for^der. It includes coal, iron 
and steel, etc. So all the articles 
o f general consumption which are re
quired were already available to the 
Centre to legislate upon and for that 
no resolution was necessary. It  is 
really Ho oonlirol essential supplies 
outside this group that power is be
ing given to the Government.

A question ŵ as asked as to what 
methods or measures or authority is 
Government going to have for the 
enforcement of these powers. I  may 
remind the House that at the close 
of the war we had an organisation 
under fho rnntroHer General of Civil 
Supplies who had control over a 
very larjjfe number of things under 
the Anti-Hoarding and Anti-Profi
teering Act. Mr. C. 0 . Besai, whose 
name was mentioned as a sympathe
tic officpr. who is the Secretary 
of the Commerce Department today, 
was in  charge of this department. 
At that time the Centre had its 
agents in almost all States and a 
machinery existed for the enforce
ment of price control inside the 
States as well. There is nothing to 
prevent the Centre having a machi
nery of that nature. What I  am 
afraid of is that i'lst as we started 
on too many developmental schemes, 
we might embark on too many con
trols with the result that no control 
will be effective. I  wish to warn 
Government that it is no ^ood trying 
to do too many things with our limi
ted capacitv— technical knowledg:e—  
as well as the personnel available. 
It  is always better to hnsten slowly. 
W e must not be anxious to do every 
thing at once.

Sir, I  am reminded of a similarity 
between the Parliament of today

and the Council o f States o f to- 
m<MTrow., The Council o f States o f 
tomorrow will also be elected by the 
members of the Provincial Legisla
tures. W e all represent the Provin
cial Legislatures. Sitting in iiie 
Ooimcil of State Chamber we might 
as well call ourselves a Coimcil o f ibe 
States.

I was rather surprised that people 
have still a great deal of faith in co
operative societies. It is an insti
tution confined to local use and can
not be used for major trades, imports 
and exports. The machinery has to 
develop.. W e are all awaiting the 
report of the Deshmukh Committee 
on State Trading. The whole trouble 
arises not so much in production 
as in distribution. The whole diffi- 
ciilty of the situation today is dis
tributive and until we find a method 
by means of which distribution can 
be regulated and controlled, you will 
never be able to have any control 
over prices or predict anything about 
expansion or contraction of produc
tion and demand.

Dr. Deshmukh: On a point of in
formation, I may tell my friend that 
there is no recommendation that the 
co-operative organisations are to do 
the export and import business.

Shri Hossain Imam; No, no. I  was
just mentioning the co-operatives. 
But some people seem to have a 
great deal of hope that co-operative 
societies can replace the importers, 
exporters, all the big wholesalers, 
and everybody else. I  personally 
believe that the co-operatives are 
the best organisation for the re
tail stage. When you come down to 
that stage the co-operatives can be 
used, but for the higher planes in 
the distributive trade it is not the 
co-operatives but Government 
agency alone which can solve the 
problem of India. For instance, in 
the olden days when liquors were 
manufactured by private distillers 
distribution was controlled by the 
State. It is on the lines of that
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liliMi Britirti had developed 
«  liWBB 1»  dwrekyp an agency wfaioh 
cam ooiriirol distribution. Thereby 
you b« able to replace these 
M A ^  mho indulge in black-market- 
itiir aAd all the nefarioug activities of

Sir, to say a last word, we oxe 
empowering the Centre with the 
hope that Government ^ ill be cau
tious and take up one thing at i 
time, do it well, and then start doing 
another thing— not muddle through 
in all things as they have been doing 
in the past.

Pandit Kriidina Ohandra Sharma
(Uttar Pradesh): I do not think Uie 
X)roposition before the House needa 
any long argument.. It is accepiod 
that Ji new situation has arisen ard 
that some form of crisis has to be 
faced. Now, to face that crisis new 
measures must be adopted and for 
adopting them uniform powers must 
be taken in hand which only the Cen
tre can do. Well, if that is accepted 
then it needs no argument to sfty 
that the Central Government should 
have power to enforce the laws enact
ed by the Central Legislature in 
order to introduce a uniforni policy.

To the argument that there is so 
much corruption, so much ineffici
ency, I make bold to say that this 
ia a time of change-over. All over 
the world, whatever country you 
iHay look at— Russia, China, Japan, 
Spain or Germany— it has under, 
gcme a change in the situation. And 
a country that has unde^one that 
change has suffered fi-om inefficiency 
and corruption. The fact of the 
matter is that in ail situations like 
Uiia it is the bold leadership that is 
taken into account, that rises to the 
oeoasion. It is the heads of depart- 
mente that work day and night— the 
aubofdinate staff never rise to the 
ooeasioti. It  is a sad story all over 
the world. India is no exception to 
it. So long as this pixx̂ ess o! change- 
(rm* fjoea on, there would be ineffi- 

deapite the best efforta of t̂ e 
IfimteiB. d«Q|>ite the best efforts

tbe^haad o f th »  adminiatatdon. lElie- 
Buberittnate staff wouU be irreî ofi' 
aive and inactive till you recnA new 
peraoBnel for the job.

B u t I  suppose it is going too far 
to aay that because the subordinate 
staff is irresponsive and inactive, and 
sometimes corruption and inefficiency 
prevails, therefore we should not go 
ahead with constructive effort. I 
give you a simple illustration. A 
new woman comes in the house. 
The situation necessitates the addi
tion of a room in the house. It is 
no argument to say that because the 
brick is not well-b\u*nt or the Cement- 
is not as good as it used to be, there
fore no room should be built. That 
would be too pessimistic a view and 
life would not run that way as my 
friend Mr. Goenka would wish it tr) 
run. Yon have difficulties; face them. 
Things will change in due course. 
But despite all your difficulties you 
must make effort and make hold 
effort.

Sir, with these few words I  sup- 
\>oTt the Besolutaon.

Shri B. Velayndhan (Travancore- 
Cochin): Sir, I was extremely glad 
when the Prime Minister announced 
the other day that he was going to 
introduce legislation regarding cer
tain powers which were vested in the 
States under the Constitution. Liet 
me tell you, Sir, that when I  read the 
Constitution first, I felt that later 
on in its working we would come 
across innumerable difficulties hke 
this. I think this first instalment 
of change now introduced in this 
Parliament is the commencement o f 
a series of changes that will come 
in the Constitution in the future. In 
other countries too they have experi
mented on systems of Government 
like ours. The other day when I  was 
discussing with an American fi'iend 
of mine, he told me that they too 
had more or less the same type of 
Government— the confederation-^-aiiJ 
they had to change it after five 
yean' IriaL At that time the* States 
in the U. 8. A. were juat like the
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States we ape having today, enjoying 
the same kind of power. Sir, in 
India our cjonstitutional fathers—  
and mothers— ^have devised a Consti
tution which is unitary as well as 
federal. B ut these two types of 
Government cannot g o . together and 
we see that we have to face difficul
ties as we are doing today.

Sir, I  support this legislation with 
all my heart, but let me tell you that 
the success of it will depend on the 
agency iihe Central Government is 
going to set up in the States. I 
agree with Mr. Goenka’s view that 
the States are worse than the Cen
tre as far as administration is con
cerned. W e have by our Constitu
tion got a dyarchy by which the
States are working almost as the
focus of development and welfare. If 
the State is having a bad adminis
tration it will reflect on the Centre 
also.. The chaos as well as the
emergency that you see in the coun
try— t̂he kind of explosive situation 
all over which we witness— is I  thinlc 
mainly because of the mal-admim’s- 
tration which we Avere having m ost
ly in the States. I  do not think that 
anywhere else in the world have 
people tolerated bad administration 
as they have done here both in the 
States and in the Centre. We are 
a sovereign body in this Parliament, 
and ŵ e want to mould a new India. 
It  is our duty and responsibility to 
make that new India by giving predo
minance to the welfare of the 
people. W e are daily seeing news in 
the Press that people are dying 
because they are not getting enough 
food. The Minister of Food in the 
Centre says that there is enough food, 
while the Minister of Food in the 
State says that there is not enough 
food and the Central Minister is 
wrong. In today’s papers, I have seen 
a news item which says that in 
Madura and Coimbatore people are 
selling thjeir babies for one rupee or 
two rupees in order to get food. W e 
cannot tolerate this kind of thing. If 
tl^  country is not revolting today, 
it is1>ecau8e we have got millions of 
peopte who kave not got enougli

political consciousness. It m ihere<- 
fore high time for the Centre U> SM* 
that every individual in the country 
is given proper food, proper clothini^ 
and proper housing. No Government 
has a right to exist which caim oi 
satisfy the fundamental and element
ary needs of the people. W e have 
got a nott-en. administrative machi
nery. Have our Government tried 
even a little to change it and re
mould it? Of course, when the 
Planning Commission comes, the 
Cabinet will say that they have not 
got enough powers. But I  say this: 
unless we plan completely, unless wê  
improve the administrative machi
nery, even if you have 100 Ministers 
and Deputy Ministers and other 
things, things will not improve; the- 
present administration will no^ 
change.. W e want therefore tho
rough planning in the light of the- 
innovation we have introduced here.

What happens in the Food Minis
try? Have we got a uniform procure
ment plan? Have we got a w^ell- 
planned plan of distribution? I f  I  
say that there is nepotism and favo- 
urijiism in the State, the State people 
will complain.' People are dying in 
Bengal and Bihar and yet there was 
not a single Member from Bihar or 
Bengal in this Assembly who reierre&  
to it. People think that if they c r i- . 
ticise the Provinces, they may noi 
get elected next time., I f I  criticise: 
the Madras Government or the; 
Travancore-Cochin Government,
those people will not certainly like it̂  
W e are so much provincial-minded► 
That is the situation.

Sir, we have  ̂ got power. W e have 
got a party which has a majority. We 
must see whether our people ai^ 
comfortable 6r not. Today, condi
tions are chaotic. Is there any other 
part of the world where there is sô  
much starvation ? Take, for exam
ple, Communist China, which has 
come to it's own only six mcMithg ago. 
They have reduced inflation there 
the minimum; they have b ro u ^ t  
prices under control. Take the o l f w
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State— ^thou^ a small State— ^Ho- 
Chi'M inh’s Indo-China. There is 
90 per cent, literacy there. That is 
flie report I  have got. Within three 
years they have introduced so many 
changes. When we ask for more 
power from the States, the States 
people will resent it, but unless we 
change this kind of diarchical system 
o f  Government and unless the Centre 
takes csomplete power about the deve
lopment side, the rationing of food 
And so on, I think we shall ^  heading 
for ruin. With these few words, I  
support the Resolution.

8hri If ah tab; Sir, I  would like to 
reply to one question put by my hon. 
friend, namely, whether the Stato 
Governments were previously con
sulted when this Resolution was 
brought before the House. Some 
other speakers also referred to consul
tation with the State Governments. 
I suggest tliat the question should 
not be posed as one between the 
State Governments and the Central 
Government. It is not a question 
like that. Not only this question but 
any question is not like one between 
the State Governments and the 
Central Government. As a matter 
of fact, the question should be posed 
in tiiis way: the State Governments 
and the Central Government com
bined, against the unsocial elements 
in the country. That is the question 
really.. The Central Government 
cannot have their own machinery in 
the States. Any law which is passed 
ti€!re requires the active cooperation 
©f the State Governments for its 
implementation. Wo cannot ima
gine a situation in which a law will 
1^ passed in this House and the co
operation of the State Governments 
will not be forthcoming. That can
not be conceived at all in the present 
•tnicture of the Constitution.

Now. so far this House is concern
ed, I  am gltid that my hon. friend on 
the other side referred to it. All the 
M em bm  are representatives of the 
State Legtslatures. Therefore, it 
will no| be wiong to presume that 
they 1̂  represent the St«te Goy. 
mmmernMn 4a same I  do not

think the Members h©re are so far 
cut off from the States that they 
cannot say anything on behalf o f fhe 
State Governments or hold them
selves responsible on behalf of their 
respective constituencies for what is 
done here.

So far as this Resolution is con
cerned, the opinions of State Gov
ernments have not been specifically 
sought, but the general complaint 
from all the States is that the pnces 
are too high. They have urged the 
Government of India that some 
steps should be taken to control 
these high prices. W hat steps 
should be taken has not been suggest
ed by them, nor have we got time 
to take their consent in reg^ard to 
that particular matter. B ut the 
complaint is there and even if the 
House analyses the legal position, no 
other step than the present one is 
possible under the circumstances.

Shri Bamalingam Ohettiar (Mad
ras): Will they be consulted before 
the Ordinance is issued?

Shri Mahtab: 1 am coming to it.

This Resolution does not give any 
power to the Government. It only 
confers power on the Parliament it
self and from the Parliament the 
Government will draw their own 
power. B y passing this Resolution, 
the House is not conferring any power 
on the Executive Government as such. 
They are conferring power on them
selves. That is the position. When 
proposals will be placed before Parlia
ment as to what steps should be taken 
after^this Resolution is passed, then 
alone can we sit down and discuss 
what powers can possibly be given 
to this Executive Government in view 
of the allejrations which are made or 
in view of their competency or incom
petency. The time will come then 
when the powers and the actual steps 
to be taken after thig Resolution is 
passed are placed before the House.

8hzl Ctoenka: Is ihere nothing ^  
contemplated by this Beadiu^on?
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far one fear

Skii Mahtab: Nothing else. Only 
this Besolution is in contemplation. 
Let up think now whether this step is 
good enough for us. W hy should we 
think of so many steps ahead when 
the first step is not yet over? The 
first step is here.

Now, , with regard to the capacity of 
the Executive Government here to 
administer the laws which might be 
passed by this House,—rit may be 
now or later,— I should say that I am 
fortunate in that I have escaped the 
general net which my hon. friend 
Mr. Goenka threw to catch all the 
three Ministers, namely, of Com
merce, Finance and Industry and 
Supply. I  am very fortunate that I  
have escaped his net, because he did 
not give any instance about my 
Ministry at least.

Of course, he referred to textile 
rontrol. In regard to that, I think 
that he along with others will admit 
that the textile position, in regard to 
the administration of the control, is—  
I make bold to say— much better than 
what it was some years ago or even 
last year. I do not wish to go into 
details, but the complaint arises from 
the distribution arrangements in the 
States. It  does not arise from the 
method of distribution which is pres
cribed by the Central Government. 
It  arises from the manner in which 
cloth is distributed in the States. 
Therefore, the States come in. In 
directly, my hon. friend supported 
some sort of measure which will give 
some power to the Central Govern
ment to control the distribution also 
In the States in regard to textiles.

It has been suggested that the 
high prices mav be due to shortage of 
commodities. B ut that is really not 
a fact. From the reports which are 
published in the newspapers, it is evi
dent that the prices of some of the 
articles after the declaration of the 
O.G.L. have gone do^Ti. It is a 
surprising phenomenon. I can give 
you one or two instances to show how 
prices have gone down.

Mercury which had been pushed up 
last monib from Rs. 342 to Bs. 600

per jar of 75 lbs. is now being qiibisd 
at Bs. 300. Similarly the price 
textile chemicals have fallen, immedi
ately the O.G.L. was announced. My 
conjecture is that  ̂stockists now want 
to relieve themselves of their present 
stocks and pounce upon the imports 
when they begin to come in.

Therefore, we have to guard our
selves against these things. W e have 
to take into account various factors. 
The House need not be under the im
pression that inunediately 
resolution is passed Government will 
take into their hands the control of 
all commodities without seeking the 
co-operation of the States. I  may 
assure the House that all factors will 
be carefTilly taken into consideration 
and nothing will be done which will 
bring discredit to us.

I am very glad, Sir, that hon. Mem
bers have expressed themselves freely 
and I am really overwhelmed with 
a sense of responsibility because of 
the way in which they have given 
their support to this Besolution. That 
in itself is an indication to the Gov
ernment to proceed carefully in this 
matter. I do take note of the fact 
that there have been complaints of 
inefficiency. I do not vouchsafe for 
the honesty or efficiency of each and 
every officer in the Ministry: nor do 
I say that every one of them is be
yond any complaint or suspicion. 
What the House should be particular 
of is to see whether steps are taken 
whenever any case of inefficiency or 
corruption is brought to the notice of 
the authorities. So far as Members 
belonging to this side of the House 
are concerned, they are perfectly at 
liberty to refer any of the cases to ttie 
Ministers concerned. I f  the Ministers 
do not take any action on the^r refer
ence, it is of course open to them fo 
bring the matter before the House. 
So far as the other side of the House 
is concerned, they are at liberty, to 
criticise the inefficiency of the Depart
ment car to lay the blame at the docns 
of the Minister. It is open to all 
Members of this House, not only on 
this side but also on the other mdef 
to bring to ihe notice of A b  M i& isw
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flue^ce, at least to condemn tfa^se 
things, if not to a c c e ^  
marketeers and profiteers as members 
of society. As the villagers liiink that 
because they have voted for a parti
cular party in power that party will 
do everything, if members of this 
House begin to think that by merely 
passing a piece of legislation every
thing will be all right, I  would warn 
them that they would be disillusioned. 
The law may be passed; but it will 
not be effective. As the House expects 
fihe Government to administer this 
law efficiently so also Government has 
a right to expect hon. Members to 
exercise their influence in favour of 
the law. I assure the House, with a 
full sense of responsibility that all 
steps which are necessary in pursu
ance of this Resolution w41 be taken 
by (lovernment and no loophole will 
be allowed for any kind of inefficiency 
or any room for complaints.

Mr. Deputy-Speaker: I  shall now 
put tho Resolution to the House.

. Before T formally put it to the House 
I would like to remind hon. Members 
that so far as this motion is concerned, 
the House has to pass it by two-third? 
majority and if there is a single dis
sentient voice, I  will have to call a 
division. Since no amendments have 
been tabled, there appears to be 
\manimity already. I  shall now take 
the sense of the House. The ques
tion is:

“ That this House do resolve 
in pursuance of article 249 of the 
Constitution, as adapted by the 
President under article 392 there
of, and as at present in force, 
that it is necessary in the national 
interest that Parhament should, 
for a period of one year from the 
15th Aus^ust 1950, make laws 
with respect to the following 
matters enimierated in the State 
List, namely;

(i) trade and commerce within 
the State subject to the provi
sions of entry 38 of List HI, and

(ii) production, supply and dis
tribution of goods subject to tbe 
provisions of enky 33 of List

The motion was adopted.

Hahtab]
qASBB M  in^&dency or corrup- 

t i ^  ,.iMad il the Minister concerned 
dope not take any actbn , he can be 
c t i ^ s e d  on the floor of the House, 
n ,  bowever, the practice develops of 
^ ^ i s i n g  the services, without the 
Minister being previously apprised of 
it, the Minister will be compelled to 
d^end the officers, because the 
officers are not here to defend 
themselves. 1 would therefore ri*quest 
hon. Members before bringing any 
such matters on the floor of the 
House, to bring them to the notic.e 
of the Minister so that he may take 
due action in time and outside this 
House. That practice will, perliaps, 
help all of us.

I may, in this connection biing to 
the notice of the House a remark 
made by Mr. Chamberlain when he 
was Prime Minister of the United 
Kingdom and Shri C. liajagopalachari 
was Prime Minister of Madras, that 
the practice of criticising officers of 
Government on the fioor of the House 
is unfair. Since the officers are not 
on the floor of the House to defend 
themselves, the Ministers will per
force have to defend them. Therefore 
if hon. Membera wish to bring to book 
any of the officers who are in the 
HTong, it is better to refer the case 
previously to the Ministers and if the 
M m i^ rs  do not take any action, 
criticise the Ministei*s as much as they 
like on the floor of the House.

I can, however, assure the House 
that any measures tjiken in pursuance 
o f this Resolution will be taken with 
a full sense of responsibility and only 
with one object, that is, to bring down 

As I have already said, law 
by itself, will not bring prices down. 
It is the oo-operation of the public 
^ a t  matters. Hon. Members of this 
House are influential leaders in their 
respective localities. They can exer- 
0 ^  tlieir influence in favour of reduc- 
laon o f prices, or in fnvour of adminis- 
taitkm of this law. So also, those who 
ai^ not Members here, but are in

in ttieir spheres of life are 
to exercise their in-
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poidM» oy# (»ep]x>ceduraliiia^r? The 
CoBfBtitution expressly requires that 
twa-thirds o f the Members present 
and voting must participate. A^lthough 
there is no dissentient, it does not 
necjessarily follow that all the two- 
thirds have voted. It  may be that a 
vocal section has voted, but it may 
not amount to two-thirds. This is tin 
important matter; we must be certain 
that it was unanimously voted posi
tively— not by negation.

Mr. Deputy-Speaker: The Articlo
requires that this must be carried by 
a two-thirds majority of those present 
and voting. If of the Members who 
have voted, some Members had said 
‘ No*, then I  would have to find out 
whether there is a two-thirds majority. 
Since there was no dissentient voice, 
I  do not think there is any necessity 
for a division.

Seth Govind Dait: W hy do you not
ask us to stand up?

Slui Maziruddin Ahmad: That is 
the proper way to ascertain the 
voting.

Mr. Deputy-Speaker: M y ruling is 
final; the resolution is carried im- 
animously.

FINANCE LA W S (AM ENDM ENT) 
B IL L — conoid.

Mr. Deputy-Speaker: The House 
will now proceed with the further 
consideration of the motion that the 
Bill to amend the Indian Finance 
Act, 1949 and the Finance Act, 1950, 
be taken into consideration.

Pandit Thakur Das Bhargava
(Punjab): Sir, in relation to the pro- 
poeed Bill the hon. the Finance 
Minister has been pleased to say that 
the broad question of the liability 
the undivided Hindu family to taxa
tion is not being considered, and 
rightly so. B ut the reason why I  have 
intervened m this debate at this late 
hour is that I  am not satisfied with

one or two obBeevatioM 
from him. In regard to 
of the undivided BSndu family I 
always maintained, and even ifow ^  
maintain, that it is wrong to tax it as 
undivided Hindu family. The hon. 
the Finance Minister was of the 
opinion that this point has becom e 
rather more important as the Hindu, 
Code Bill is on the anvil. So far so 
good, I agree with him. If the Hindu- 
Code Bill just dissolves all the 
families as it proposes to do or accord
ing to the provisions of the Hindu 
Code Bill, all these Hindu undivided 
families will not remain undivided 
families, then the question will not 
arise at all. But supposing this pro
vision of the Hindu Code Bill is not 
adopted by the House and there is a 
Hindu undivided family, even than 
my claim is that it ought not to be 
taxed as such.

This question has been before the 
House for the last at least twenty-five 
years or more and we have been 
maintaining that the Hindu undivided 
family should not be taxed as sucli. 
If the Hindu undivided family does 
not exist, no question arises. I f one 
exists, even then we maintain that 
it should not be taxed as such.

So far as the question of discrimi
nation is concerned, the Government 
itself, before the year 1938 probably, 
discriminated between individual and 
Hindu undivided family in regard to 
super-tax. Whereas an individual was 
liable if he had an income o f  
Ks. 50,000, the Hindu undivided 
family was liable only if it had an 
income of Rs. 75,000, so fa^ as super
tax was concerned. But there was no 
difference on the question of ordinary 
Income-tax and the Hindu undivided 
family was taxed just like an indivi
dual. For the first time in the year 
1949 some difference was made and 
as a token, the amount was raised 
from Rs. 3,000 to 5,000 in the case 
o f the Hindu undivided family and 
in 1950 this amount was raised 
Rs. 7,900. At that time as a c&ih- 
promise we agreed that thouf^, 
accoidhig to the characteristm
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undivided family, a Hindu 

uQ&yided family conBisting o f a father 
and a minor 9on as a Hindu undivided 
family was entitled to the concession 
yet as such a course would give 
him  a preferential treatment over non- 
Hindus we would exclude such a 
fam ily. M y humble submission is 
th ^  a compromise was accepted. I  
brought in an amendment— almost r.n 
agreed amendment— and it was 
accepted by the Finance Minister. I 
asked the Finance Minister at the 
time to give an assurance and he was 
pleased to give an assurance to me 
on  that occasion. H e said then;

“ I  am grateful to Pandit Bhar
gava for not pressing his other 
amendment in regard to super
tax. H e has rightly said that we 
are not in a position on financial 
grounds to consider it and may 
i  repeat here what I  said in the 
course of my reply to the general 
debate that the decision that we 
are taking today is both on my 
part and on Pandit Thakur T)as 
Bhan?ava*s part without prejudice 
to whatever decision the House 
may arrive at hereafter” .

When the general debate was on I 
submitted for the consideration of the 
House that the Peport of the In- 
vesti^tion  Commission did not go ftir 
enough. As a matter of fact, there 
was such a great discrepancy between 
the questionnaire and the recom- 
mendataons that they made that the 
recommendations were not justified 
either by the questionnaire or by 
what was given in the body of the 
Beport. Therefore on that occasion 
the hon. the Finance Minister said 
that this will remain an open question 
and ultimately it will be decided 
whether Hindu undivided family is to 
Tje toxed as such on merits.

Previous to that, alnK>st every year 
since 1028 this question was brought 
■before the House and all the Finance 
Jylembers said that though Uiere <¥as 
^greai injustiee to the l ^ d u  undivid- 
^  family yet the time was not ripe 
mod proper to consider this question.

They tJ^t o ff. by :^ y in ^  Hiat^ ĵlile 
Taxation Enquiry Committee wfll 
enter into this question and ultimately 
make its report and then the matter 
will be finally decided. Since ^ e s e  
two years, though a token concession 
was made in 1949 and a more sub
stantial concession in 1950, even then 
on account of financial stringency the 
amendments were not moved, and no 
difference was made so far as super
tax was concerned.

The broad question whether the 
Hindu undivided family should be 
taxed as such or not is now a more 
difficult question than before because, 
apart from other arguments which 
have been advanced many times in 
this House and into which at ^ is  
stage I do not wish to enter, I must 
say that the Constitution itself has 
made a great change. Now it is a 
question of fundamental importance 
and every member of a Hindu un
divided family has got a fundamental 
right of not being discriminated 
against in the matter of taxation. 
Every member o f a ffindu  undivided 
family can today quot^ from our 
Constitution that this is a case of dis
crimination. There is no difference 
between a non-Hindu joint family and 
a Hindu undivided family. And pro
bably in many Provinces now no un
divided Hindu family in the pure 
Mitakshra conception exists. As far 
back as in 1889 the High Court o f the 
Punjab held that there was no
Mitakshra family in the Punjab. That 
was in 1889 and since then there have 
been many rulings in which by cus
toms or by other circumstaDces the 
Hindu undivided family of the con
ception of Mitakshra has ceased to 
exist. In the Punjab, not only this, 
but a son as such cannot clwm parti
tion in the life-time of his father. 
This is the general custom of the
Punjab, and if any authority were
needed I will quote Bustomjee Custo
mary Law, page 85 where about fifty 
rulings are given which say that a 
Hindu son cw n ot enforce partition. 1 
do not want to go into greats details.

The liinistar of Ftnattce (Slol O. 
D. Partimnkh); I am prepared to 
accept that the customary law in tlie
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Punjab may be different and there- 
fote the bon. Member need not labour 
that particular point.

5 p. M.
Psndit Thalnir Daa Bharĝ v** I

know that the hon. Finance Minister 
has been pleased to give some 
amendments at m y instance and 
I  am not going to labour the 
point at all. I  was only mentioning 
that at this stage I  want two things.
I am quite satisfied with the amend
ments which he has given except per
haps in one small particular. I  want 
to differ because he wants to make 
the law retrospective. At 
time I  must say that I  ^
make a statement to the effect that 
when the report of the Investigation 
Commission comes for discussion in

whetlier the Hindu Code J il l  is 
passed or not is irrelevant to the 
question. I f  the proposition of Hindu 
Code B ill is accepted, 
stronger ground. B ut supposing the 
Hindu Code B ill is not accepted by 
the House, I  strongly suggest to 
the hon. Finance Minister that he 
should kindly make a statement m 
the House that he keeps an open 
mind on the question and as hifl 
predecessor did. I  will be quite 
Mtisfied so far as the principle of 
the present Bill is concerned. I  have 
no quarrel with him because in the 
amendment of 1949 which I  proposed 
and in the statement that I  made 
on the amendment, I  also accepted 
the two principles which are the 
very basis of the amendment of th« 
present BiU. Therefore, I  hope the 
hon. Finance Minister will kmdly 
see his way to assure ns that he will 
keep an open mind and consider tne 
question on its merits when it comes 
before the House on the amending 
Bill that he proposes to introduce.

8h il 0 . D . DesbmiiUi: Pandit
Thakur Das Bhargava never lets go 
an opportunity of urging the interests 
oi Hindu undivided families and 
therefore without disrespect to him

he may be said to be perennially in 
a state of heat, but as he h k u d f  
recognizes any elaborate disousskm 
of the equity of taxing Hindu mi- 
divided families is beyond the seope 
of the present Bill and the preseBt 
disoussion. I  do not thifnk I  can 
add anything very usefully to whsir I  
said yesterday regarding considering 
the whole question of equity in regard 
to the taxation of Hindu undivided 
families in the light of the reoom* 
mendations made by the Income-tax 
Investigation Commission. W hen I 
refer to the Hindu Code Bill I  simply 
refer to an element of uncertain!^ 
which might turn one way or the 
other and according to his decision 
either the distinction between Mitak- 
shara and Dayabhaga Hindu un
divided families might be maintained 
or might not be maintained. I  did 
not mean to imply that if the Hindu 
Code did not go through, then I 
would cease to have an open mind 
on the question of the status o f 
Hindu xmdivided families for the sake 
of assessment to income-tax.

Then he made another point in 
regard to the retrospective applica
tion of this legislation, but I  do not 
think here again I  can add anything 
usefully to what I  said yesterday. I  
took note of this point and explained 
why it was necessary that this legis
lation should be applied retrospec
tively. In regard to the particular 
custom in the Punjab, as I  have 
recently become a Punjabee, I am 
afraid I was not aware of the pec^iliar 
customs which prevail there but I 
recognize that tiiey are as he stated 
and therefore, I  propose to bring at 
the proper time the two amendments 
of which I have given notice.

The only other contribution to this 
debate was made by Mr. T. T. 
Krishnamachari who seemed to think 
that the change of phraseology which 
would be brought about by this legis
lation is likely to affect the adminis
tration of section 25(a) of the 
Income-tax Act relating to assess
ment after partition of a Hindu un
divided family. I  cannot see *oti
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lAst fhe bases his spprehensioii and 
I  f am  Awaee that he has voiced cer- 
tam .g^eyi^ices in this matter and in 
YOqpeBse he has received certain as- 
sunaees in regard to the adnodnistra- 

o f section 25(a). The necessary 
instructions have already been issued 
to  Income-tax Officers and if Mr. 
fibrislmamachari feels that there o.rv 

difficulties, then they should be 
brought to the notice of the Central 
Board of Revenue in Delhi. They 
will be able to look into them and 
«ce whether there are any legitimate 
fiTievahces which could be removed.

Pandit Thakur l>as Bhargava: May
J submit for the consideration of the 
hon. Finance Minister that at my 

^uuggestion bis predecessor just ac
cepted the present situation in regard 
to section 25(a) and stated that it 
will not be directly enforced and that 
be would issue insti^ctions that the 
wording t̂ rxd the letter of that section 

'25(a) were too harsh and that they 
will not be enforced. I  think he did 
issue the instructions, he spok.^ 
about it in the House and he gave 
us £kn assurance and in response to 
that assurance, he issued instruc
tions.

Sliri 0. D. Deshmukh: This is
preoisely what 1 said, Sir, that as
surances were given and instructions 

"were issued. I have got the instruc
tions here and 1 do not know if any 
one is interested in the matter, but 
the instructions are broadly in the 
lerms of the assurance given by my 
predecessor, Mr. Chetty.

W hile I  am on this subject, I 
might sny that Pandit Thakur Das 
Bhargava himself forgot to point out 
one thing when he made a reference 
to these two amendments. H e said 
that he refrained from going into 
the general question of Hindu un
divided families because of the 
finazkoial situation. It seems as if in 
the light of the debates that have 

place ovbt the last few da^, 
he must have come to Uie oonclusion 
that fhd finaskcial situation is very 
'xnuob halter.

is: fHeatioD

That the B ill to amend 4iie 
Indian Pinaace Act, 1 9 «  and 
the Finance Act, 1950, he token 
into consideration.”

The motion waa adopted.

OlaUM 2— {Am endm ent o f Third 
Schedule, A ct X IV  of  1949).

Shri 0. 1>. Oeshmvkh: I  beg to
m ove : °

For clause 2, substitute the follow
ing:

‘ -2 Amendm ent of the Third 
Schedule, Act X IV  o f 1949 —  
in  part I  o f the Third Schedule 

Indian Finance Act,

(a) In sub-clauses (a) and (h) 
of clause (i) of the proviso to 
paragraph A, for the words 
entitled to a share on partition*, 

the words ‘entitled to claini 
partition shall be substituted 
and shall be deenued always to 
have been substituted; and

(b) at the end of paragraph A, 
the following Explanation shall 
be inserted, namely: —

'Explanation.— For the pur
poses of this paragraph, in the 
case of every Hindu undivided 
family governed by the Mitak- 
shara law, a son shall be deemed 
to be entitled to claim partition 
of the coparcenary property 
against his father or grand
father, notwithstanding any 
custom to the contrary.*

The only change that this amend
ment makes is that m spite of Ibe 
custom in the Punjab the courts and 
Income-tax officers will w i^ t  the 
usual law to all these
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lEr. Beptity-SpMket: Amendment
m oved :

For clause 2, substitute the follow
ing : —

“ 2. Amendment of the Third 
Schedule, A ct X IV  of 1949.— In 
part I  o f the Third Schedule to 
the Indian Finance Act, 1949,—

(a) in sub-clauses (a) and (6) 
of clause (i) of the proviso to 
paragraph A, for the words 
* entitled to a share on partition’ , 
the words ‘ entitled to claim 
partition* shall be substituted 
iind shall be deemed always to 
have bejen substituted; and

(b) at the end of paragraph A,
Die following Explanation shall 
be inserted, namely: —

* Explanation.— For the pur- 
lioses of this paragraph, in the 
ease of every Hindu undivided 
family govjemed by the Mitak- 
shara law, a son shall be deemed 
to be entitled to claim partition 
of the copai-cenary property 
against his father or grand
father, notwithstandino any 
custom to the contrary.’ ”

Pandit Tliakur Das Bhagava: So
far as the main amendment is con
cerned, I am in full agreement with 
the hon. Finance Minister but in 
regard to these words “ and shall be 
deemed always to have been sub
stituted”  T have crot something to 
say. I  quite flee tiiat the financial 
position has not improved and so far 
as that is concerned, I would not 
have objected to it, but my difficulty 
is that the legal position is going 
to deteriorate. Ordinarily in all such 
cases the law is never retrospective. 
If there was some lacuna in the Bill 
and a Madras assessee went to the 
High Court and just got a decision 
the matter does not become very 
st'.rious. It would mean nothing to 
the Exchequer. Now if they want to 
review his ease under section 34 or 
some other ^ t i o n ,  I  for one would

submit that accctfding to law, this 
retrospective effect is ordinarily iw l
given to fiscal statutes. I  am op
posed on this groimd to these w<«a* 
“ and shall be deemed to have been 
substituted’ * here. ,

In regard to the general financial 
question, may I submit for the con
sideration of the hon. Finanoe 
Minister that taxing of undivided 
Hindu family is an important 
matter which involves 20 crores o f 
rupees. I  am not raising this broad 
question now. I  did not raise it for 
the last two years and I  do not pro
pose to raise it as long as the finan
cial stringency is there. But, at the 
same time, you must see that even 
if there are a few cases, I  do not 
think there will be even ten such 
cases; there may be two or three 
cases,— where certain persons have 
t^ken advantage of the law as it 
stood, it does not behove you not to 
care for the legal position and see 
that these cases are also roped in. 
You must have a sportsmanlike 
spirit, and not allow the legal posi
tion ‘ that fiscal statutes are not 
restrospective’ to be departed from. 
This is all I have to submit.

Shri Naziruddin Ahmad (West 
Bengal): Sir, I entirely support m y  
hon. friend Pandit Thakur Das 
Bhargava when he said that in a 
fiscal measure there should be no 
retrospective effect. W ith regard to 
the drafting of this clause, it is most 
unhappy. All that the hon. Minister 
desires is that this law should have 
retrospective effect as if the law was 
enacted on the date when the original 
Act came into force. Instead of 
saying this, a most inartistic expres> 
sion has been used, namely, “ and 
shall be deemed always to have been 
substituted*’ . The word ‘always* is 
a misfit with regard to substitution. 
Substitution is a momentary act. 
You substitute something lor an
other. You cannot cotttinue the aot 
of substitution; you can eonUMe 
its effect hut not the act. GRie whode 
thing really depends on wken tbe
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came into effect. Sub- 
not continuous in its 

U a word is substituted 
far may other word in an Act, it 
reniains for ever until repealed or 
alterod. AU that the drafting re
quired was to say that the amend
ment shall have retrospective effect 
M if it was enacted on tiae date when 
tibe original Act was passed. There 
are samples of this sort of draftsman
ship. Somehow or other, this 
inartistic and uncurrent English has 
been used in this case. I think 
firstly, that retrospective effect 
should not be given, and secondly, if 
it is attempted to be given at all, the 
wording should be changed.

Shri O. D. l>eihmiikh: Sir, we
consider that it is necessary to give 
retrospective effect to this provision 
because it is unjust that the benefit 
of this lacuna should be taken only 
by a few people, who detected the 
flaw in the law. There are already 
many cases in which the benefit of 
the lacuna has not been taken and 
those oases have already become 
final and conclusive. 1 do not con
sider that any injustice is involved 
to any large section of the assessees 
by giving retrospective effect. As 
regards the wording, Sir, in spite of 
what Mr. Nawruddin Ahmad says, 1 
prefer to adhere to the advice of our 
legal draftsmen.

Shil irudraddin Ahmad: They are 
always wrong. 

Mr. Dapnty-Speaker: The question 
is:

For clause 2, substitute the follow
ing:

“2. Amendmeni of the Third 
Schedule. Act X IV  of 1949.—In 
Part I of the Third Schedule to 
the Indian Finance Act, 1949,—

(a) in sub-clauses (a) and (b) 
of clause (t) of the proviso to 
paragraph A, for the words
* entitled to a share on partition*, 
the words ‘enlatied to claim 
partition’ shall be substituted 
and shall be deemed always to 
ka'VQ M̂oen substituted ; and

[Shri Naziruddin Ahmad] (b) at the end of paragraph A,, 
the following Explanation shall 
be inserted, nam ely :—  ' '

* E x p l a n a t i o n .o r  the pur
poses of this paragraph, in the 
case of every Hindu undivided 
family governed by the Mitak- 
shara law, a son shall be deemed 
to be entitled to claim partition 
of the coparcenary property 
against his father or grand
father, notwithstanding any 
custom to the contrary.’ ’

The motion was adopted.

Mr. Deputy-Speaker: The Chief
Whip must make a loud noise so as 
to enable the Speaker to give his 
decision.

Shri Kamath (Madhya Pradesh): 
Noise or voice?

Mjr. Deputy-Speaker: Both. The
(question is:

“ That clause 2, as amend^ed, 
stand part of the B ill.”

The motion was adopted.

Clause 2, as amended, was added 
to the Bill.

Olause 3— {Amendment of First 
Schedule, Act X X V  of 1950)'

Amendment made:

For clause 3, substitute the follow
ing:

‘ ‘3. Amendment of the First 
Schedule, Act X X V  of 1950.— In 
Part I of the First Schedule to 
the Finance Act, 1950,—

(a) in sub-clauses (a) and (6) 
of clause (i) of the proviso to 
paragraph A, for the words 
‘ entitled to a share on partition’, 
the words ‘entitled to claim 
partition' shall be substituted 
and shall be deemed always to 
have been substituted; and

(b) at the end of paragraph A. 
tl^e following Explanation shall 
be inserted, nam ely: —
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* Explanation ,— For the pur
poses of this paragraph, in the 
oase of every Hindu undivided 
family goveniBd by the Mitak- 
shara law, a son shall be deemed 
to be entitled to claim partition 
of the coparcenary property
against his father or grand
father, notwithstanding any
custom to the contrary/ ”

— [Shri C. D. Deshmukh].

Clause 3, as amended, was added 
k> the Bill.

Clause 1 was added to the BiJl.

The Title and the Enacting For
mula were added to the Bill.

Sliri O. D . Daahmnkh: I b w  to
move :

“ That the Bill, as am^ended, 
be p a ssed /'

js:
Mr. The question

“ That the Bill, as amended,
be passed.’ '

The motion was adopted.

The Houge then adjourned HU a 
Quarter to Eleven of the Clock on 
Monday^ the 14th August, 1050.




